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PAPERS LAID ON THE TABLE

HART 3TEET: 31 U FHT Uce IR g ST |

3MECHA. 19 9 T |
HHSHT BT HATET H A5 HAT T=AT WRE ST 3R Al ST AATAT F Io H3
(3TY STSIFT T HErETer): HI Jreger Sil, A vgetra Sheft Y 3R &, F fFferRad

U T 9ol IR G & -

(1) W 3R @S (faerT 3Rk fafamm) srfiiferam, 1957 & et 28 &6 SU-aRT
(1) & 3fcieT Fr=IfeTReeT STRRTETSH T Ueb-Uep Hfer (f&<l i ST HEehrT):-

(Th) PRIAT scAtarT 3Mee (FMe) f5=, 2020 ST 18 H3, 2020 & 9RT &b 519+

5 ATeRIET . 1.1 300(37) H Tebrfard gU < |
@) QN () e R, 2020 S 20 91, 2020 F ORI & IS99 F
SATERIET 4. 1.1, 190(37) H Tl g Y |

[Placed in Library, See No. LT 2512/17/20]

(2) PRI @ (A Susen) S1f¥if=re, 2015 &Y &RT 31 P SU-GRT (3) P 3T
STTERTET . PT.31T. 680(37) S 13 PRERT, 2020 P HRA o ST H Y1 g% off
AT I Ieh AU b YIS SIRTWUS A5 H AR WRecTR-Agel Dlet HATs
BT YGYT YT 3TN IGhT G P &b folv PieT sfear fafiies & a_aqT &
3Tfed SfRErD” & wU § 1gfth &b TR H 8, T Ueb TfcT (&l T SSiT Feehvun)|

[Placed in Library, See No. LT 2513/17/20]
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HHSHT BT HATET H A5 HAT T=AT WRE ST 3R Aleh SeH AATAT F Io H3

(3T STS[T I AudTe): AFAIY ede S, s W9 geoiia g B oIk 4, H

fT=TeTRET = 4T Il IR T &: -

(1) (WD) TSERT AIRIDT TN, 75 et & af 2018-2019 & Ufcde &
gfer (few<l eI RIS HR) |

[Placed in Library, See No. LT 2514/17/20]

@)  ISERT AIRDT SR, 78 fieet! & af 2018-2019 & a1f¥as nfcrde &
JFAfTE RPN R HI-TS-BRarg ufcaeT (el quT SIS Hau) |
(2) SHE (1) 7 SfeaTRad il T T Ueet WR I H §Y fdeiq o HIRur &9+ arel
faraRuT (Bt TIT TSI ) |

[Placed in Library, See No. LT 2515/17/20]

HHSIT B AATAT H AT FAT TAT WY T 3R Al ST HATAT § I FAT
(37 3S[T I AEETe): AT Sregar Sff, st shure 9 e B AR A, H
fT=TeTREd = T Ieel UR T &; -

(1) T IR, 1950 Ht GRT 193 & IR I FeMe F1=I9, 2019 ST 28
fegqwsR, 2019 & R D IS H SATERGET F. I3 17(37) § Febriard gY 2, ol
U Ufr (Bl T 3T Henvun) |

[Placed in Library, See No. LT 2516/17/20]
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(2) AT STTRE, 1957 T GRT 185 & 3fcRicT F=AfeTRad STfeRE=Iall Bl Uep

gfer (fewat ToIT RIS HADHuT):-

(Uep) RAAT (ST SR Hehivh Juaer) Heme fafRm, 2019 S 28 =R, 2019
b WG & T H STTERFT AT 1. (.31, 18(37) H Febriared gU Y |

@) R AR, Jar o iR wdhil (Feer) faffRe, 2019 I 28 R,
2019 & TR o ST H ATRRGTT G .11.31T. 19(37) H FebTfere gU o |

[Placed in Library, See No. LT 2517/17/20]

(3)  arg T SMfRTH, 1950 Pt GRT 191 P icRia Fr=afeiRad srfergamra B!

U Uiy (e T SISt Henxun):-

(Tep) g T (HemerT) 13, 2019 ST 28 fed=R, 2019 $ 9IRT & o0 H
SYTERIET AT 1317, 20(37) § ThIircT Y Y |

(BN arg [T () fafRM, 2019 S 28 fF=R, 2019 & 9RA & IS0 H
SYTERTT AT T3, 21/(37) H TepTiared T o |

[Placed in Library, See No. LT 2518/17/20]

HHSHT BT HATET H A5 HAT T=AT WRE ST 3R Al ST AATAT F Io H3T
(47 STSIT T AEdTen): A1 SEel i, . Rfcs: 48 & 3R 9, H FeAfetRed o
T el IR 3Gl &; -
(1) (vop) Rafder afdast siifthad seicye, =78 faoell & af 2018-2019 &
aTfiep Tfcrdes & b Tfer (fRal eI RIS TRhuT) ToIT olaT-UxIfard
R |
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@) Rifder afas siifthad sedicge, =3 fioell & af 2018-2019 &
PRIGRUT HI ARDOR GRT FHIET b IR H fOavor (BeaRy Term s

HEPN) |

(2) SUH (1) ¥ SfeaIRad val Bl 9T Ul W G H Y Aol & HIRur qeri
aTeT faRor (feml T SRSt FReapvun) |

[Placed in Library, See No. LT 2519/17/20]

(3) P FAGAT RN ATAFIH, 2003 B GRT 14 HI IU-GRT (3) & 3fId
BT FABAT IR, 73 fSeett & a¥ 2019 & aTfies UfcraeT $i tap ufer (faeat e
IRASTT HEHwT) |

[Placed in Library, See No. LT 2520/17/20]

WA B AATAT § 9 H3T TAT HRE ST 3R Alp SeH HATerd § 97 AT
(37T TSI I HErETer): HIFR reger oft, #f &vay g QR Y 3R 4, § FrAferia
O T Yol IR TG &; -
(1) BT IR, 2013 6T GRT 394 FHI IU-GRT (1) b JRTT IRy g=r FHr
Uph-Uh UfT (fEaT ToIT JTSIT ARhRuT):-
(TPp) Ui faafics, 78 fioett & af 2018-2019 & HRIGRUT P ITRGR GRT
e |
@) s fafics, 98 Reelt & af 2018-2019 &1 a1ffes wfciae,
ORITORIEIT oY AT I WR RS- TeTeaTIRIerd & feeufor |
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(2) SHH (1) F SfeaTRad T BT T Ul W & H §U fdeid & HRor &9+
T foaRor (&<t eI RIS TR |

[Placed in Library, See No. LT 2521/17/20]

(3) T AR, 1953 & IRT 30 Hl IU-&RT (3) 3R (5) & 3T SR AT
(fgur) =0 (Fee) aTreer, 2020 ST 31 TS, 2020 & 9RA & ISOT H
SATERIET AT I, 3AT. 2560 (37) § TbTIIT 3T T, DT Teb Ufel (&<t T 3oft

GEDHU) |

[Placed in Library, See No. LT 2522/17/20]
HHSHT BT HATET H A5 HAT T=AT WRE ST 3R Al ST AATAT F I9 H3T
(37T TS I HEreTel): A1 JTege Sit, § FEferRae o T geel IR X &; -
(1) OREdl, dicedl, dsgdl, Aletedl iR FFedl ald T & I = & SRM
ST GRT ST Y STaTaAl, aemi q07 IRGEHl IR TRAR GRT DI-Ts-HRATS S
aret erAfeTRead faeRul &Y Yep-Ues UfeT (feweit e RISt FEehun):-

AREdT Al T

1. fqe=or gear 57 o= 3, 2000

[Placed in Library, See No. LT 2523/17/20]

2. fqavur &g 37 ST 9, 2002
[Placed in Library, See No. LT 2524/17/20]
Alggdl AP T
3. faoRurwwar 32 NI T, 2004

[Placed in Library, See No. LT 2525/17/20]
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10.

11.

12.

13.

foraRuT 9= 33

foraRuoT ST 27

foraRoT ST 31

foraRuT ST 37

foraRoT ST 30

foraRoT ST 29

foraRoT 9T 30

foraRoT ST 29

foramoT ST 28

foraRoT ST 26

qr=idT 9, 2005

[Placed in Library, See No.

33T I, 2006

[Placed in Library, See No.

diegdl 97, 2008

[Placed in Library, See No.

Usgdl el |quT

AT, 2009

[Placed in Library, See No.

NIRT ¥, 2009

[Placed in Library, See No.

GradT &4, 2011

[Placed in Library, See No.

3M73aT I, 2011

[Placed in Library, See No.

et 9, 2011

[Placed in Library, See No.

ST 9, 2012

[Placed in Library, See No.

YREAT I, 2012

[Placed in Library, See No.

16

LT 2526/17/20]

LT 2527/17/20]

LT 2528/17/20]

LT 2529/17/20]

LT 2530/17/20]

LT 2531/17/20]

LT 2532/17/20]

LT 2533/17/20]

LT 2534/17/20]

LT 2535/17/20]
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14.

15.

16.

17.

18.

19.

20.

21.

22.

23.

foraRuT ST 25

foraRoT ST 20

foraRuoT ST 21

foraRuT ST 20

foraRuT ST 20

foraRoT ST 19

foravoT ST 16

foraRoT ST 16

foraRoT ST 14

foraRoT ST 14

aNEdT 9, 2013

[Placed in Library, See No.

Tlegdi 9, 2013

[Placed in Library, See No.

gggdr a4, 2013-14

[Placed in Library, See No.

AreTgdl @l T

AT A, 2014

[Placed in Library, See No.

ARIRT T, 2014

[Placed in Library, See No.

TIT I, 2015

[Placed in Library, See No.

qrdT 9, 2015

[Placed in Library, See No.

war 94, 2015

[Placed in Library, See No.

ATl 94, 2016

[Placed in Library, See No.

33dT I, 2016

[Placed in Library, See No.

17

LT 2536/17/20]

LT 2537/17/20]

LT 2538/17/20]

LT 2539/17/20]

LT 2540/17/20]

LT 2541/17/20]

LT 2542/17/20]

LT 2543/17/20]

LT 2544/17/20]

LT 2545/17/20]
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24.

25.

26.

27.

28.

29.

30.

31.

32.

33.

forawor ST 13

forawoT ST 11

foraRoT ST 11

foreur TvT 9

foreaur TvT 8

foreur ST 7

foreur ST 6

foreur v 4

foreur ST 3

foreur TR 2

18

et 94, 2016

[Placed in Library, See No. LT 2546/17/20]
&aT 9, 2016

[Placed in Library, See No. LT 2547/17/20]
YREAT A, 2017

[Placed in Library, See No. LT 2548/17/20]
gREdT 7, 2017

[Placed in Library, See No. LT 2549/17/20]
Rl I, 2017-18

[Placed in Library, See No. LT 2550/17/20]
diegar ¥, 2018

[Placed in Library, See No. LT 2551/17/20]
UsEdl 9, 2018

[Placed in Library, See No. LT 2552/17/20]
<letear ¥, 2018-19

[Placed in Library, See No. LT 2553/17/20]
H=EdT I, 2019

[Placed in Library, See No. LT 2554/17/20]

WS il T
Ugell 94, 2019

[Placed in Library, See No. LT 2555/17/20]
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34.

fereRor G 1 SIRT ¥, 2019

[Placed in Library, See No. LT 2556/17/20]

WS SR G3TeT & 16T T3t AT MY IERT IR fiep S| 31T | I Hai
(3 3TS[T I HEETer): AR e i, st GO AR €1 Bl AR 4, H

fer=IforReae oo |47 Ueel OR X& &;: -

(1) IR STHER AIFRIT, 1898 &Y €RT 74 T IU-GRT (4) &b ATT UfST GRT 43
& ST RTIT STHER (FQTEH) 7, 2020 S 14 JefTs, 2020 b AR P ITUH
o STTERTET ST 1T, 446 (37) H TepIiereT U &, T Tep Ufer (fewal T sit

HEDI) |

(2)

3)

(4)

[Placed in Library, See No. LT 2557/17/20]
(TPh) R fIfie gga uftiaw, 78 oot & af 2018-19 & a1fie
gfcreT df U Ufer (fewat T Sl Henvu) |
@) YRR fafdrs g wiftaRur, 98 fieelt & a¥ 2018-19 & arfie
oTETaN Y U Tfey (f&w<T T RISt RN ToIT 3 UR AT fard &Ry |
(@) IR fafere ggam wrfereur, 3 fSeed & ay 2018-2019 & HRIGRT
T IROR GIRT THIET DT U T (BT ToIT RS TRhT) |
U (2) H IfedARaT YAT I FHT Ueel W I H gY fIeid & HROr gai
AT foaRor (<t AT SRS FFHR) |

[Placed in Library, See No. LT 2558/17/20]
(TPh) F3RAC Sfen, 98 et & af 2018-2019 & q1fvd UfeT &f b
gfer (fewat ToIT SIS HARDHRUT) TAT TRIT-URITerT oy |
@) S3IRAE fSaT, 13 el & a¥ 2018-2019 & HRIGRUT HI IRBR GRT
FHIET T Tep Uiy (fewat T 3RISTT Feahvv) |
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()

(6)

(7)

(8)

(9)

IUYh (4) H IfetRae YAT Bl FHT Ueel R G H gV fdeid & HRT @i
T foaRor (fRe<t eI RIS TRl

[Placed in Library, See No. LT 2559/17/20]
(U) WeR BR AR HR geldei-ad caiiial (F-AS), U & ay
2018-2019 & a1f¥e ufcrdad ot Ua UfT (iRt TAT SIS AhuT) TAT okgT-
TR ol
(@) WX BR HRIe BR Selagi-ed caleion (F-He), g0 & af
2018-2019 & PRIGRUT HT IRGR GRT THET DI T Hfer (Bt T 3hSH
HEPN) |
SUAH (6) H IfetRae YAT Bl FHT Ueel W G H gY fdeid & BRor gai
T faRor (fRe<t eI SRS TRl

[Placed in Library, See No. LT 2560/17/20]

(Tp) WX HR STITHC ATh Teaiee HYCT, qU $ g9 2018-2019 &
aTf¥ep ufcrae &t Ue UfT (fReal T RIS FDHRUT) ToAT oRgT-URI AT okl
(@) R BR STATIC 3 TSRS HIfCT, gor & ¥ 2018-2019 &
HRIPRUT DT TRBR GIRT THIET DT Uep TieT (et ToIT ST Fhu) |

U (8) H IfedARae YAT B AHT Ueel W I H gV fIeia & BRor gai
T foaRuT (Rt eI SRISiT TR

[Placed in Library, See No. LT 2561/17/20]
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(10) R SREER faf-rRIme TTferenRur Siferfvm, 1997 &1 €T 37 & 3fcrict =

foTREeT STTERTATRAT &Y Teb-Teh HfeT (&=l cToIT SIS HEehrT):-

(Up) f& CollprgfTeher Sexa-Tae JAS aTolal (dletgar dee) faf,
2020 ST 17 318, 2020 & 9RT &b A H JRITT H. Th.4. 6-
19/2019-dTUSSTUIY § HehTfIc T o |

(@) & CelleprgfeieperT gexe-ae (SART Wee) faf*RM, 2020 S 10
IcTTg, 2020 P UR b IO § AR . Th.H. 409-3/2018-
TTUAUT-31TS H TehTiere U o |

[Placed in Library, See No. LT 2562/17/20]

WS PR HATT o 5T H3AT T2AT HRT I 3R Aip ST HAToT § 5T HAl
(37T STSIT T HEdTer): HI1 STeel Sif, AT gRer Y. SIS bl AR A, F FrAferiad

U T 9ol IR Qe & -

(1)

(2)

)

(TP) X BR Neld FhRvHeH RIeer, 718 el & ¥ 2018-2019 & a1fid
gfcre i Uep Ufer (fewat TIT SIS ARhuT) T SRAT-URITerd oy |
@) X BR AT TR e, T8 fieelt & a¥ 2018-2019 &
HRIPRUT DT TRBR GIRT FHIET DT Tep TieT (et ToIT ST FhuT) |
SUH (1) o IfeARaT JAT I FHT Ueel W G H Y fIeid & HRor gai
AT foaRor (<t T 3T Henvun) |

[Placed in Library, See No. LT 2563/17/20]
YT JTfef=TH, 1989 P &RT 199 & ST TR YT (3N ATS=) AT
g f°RM, 2020 S TP 13 91, 2020 & 9RT B A9 H AfRRGaT
GEAT AL, 168(37) H Tl gY o, Bl W ufy (el Tour S

HEPN) |
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(4) SHH (3) H SfeeTRad Wl BT T Ul W & H §U fdeid & BRor &9+
T foaRor (<l T SISt Aenvun)|

[Placed in Library, See No. LT 2564/17/20]

WS B AT ¥ AT 3T TAT IR FNT 3R Ay ST HATAT H A9 73T

(7Y TSI I FeraTer): A1 Tear Sif, it A Fep1er bl 3R 9, § et o

T 9&eT TR G &: -

(1) (T) Siftha 3 § FHgleR SRl 3 Uored , fSoms, ceHad [oe
SIthepel $SIB, Has P a¥ 2018-2019 & A1 Hfcdad & b Hfer
(Rt oI SIS FpRuT) |
(@) it 3 § dgleR SRl 3T Uced , fSue—, cedayd e
SItheel SSIped, Has & a¥ 2018-2019 & HRIBRU &I WBR GRI
e & IR foaRur (fee<t QT 3RSl FReapwu) |

(2) SHH (1) 7 SfeaaRad Tl BT T Ul W I H 8¢ fdeid & BRur a9+
AT foaRor (&<t AT SRS FFHR) |

[Placed in Library, See No. LT 2565/17/20]

(3) San (fJer iR fafeee) rfaf—m, 1951 & aRT 6 & IiTFfa I

STTERTAT . 1.3, 1023(37) S 9 AT, 2020 &b AR &b I H FDIRI 8 off

AT ST 3T I &b TBT Y ARG F T g T 7afY & folv Sauctic dref~ad

R e, JIR UUS T3S SSECINT dl TRATOHT d_e 3R I SfectRad aafpar &

f*RIfch Ih PISfIeT b Fel & BT § PR b oy H &, DT U Ufer (fewt qer

IRASTT HERT) |

[Placed in Library, See No. LT 2566/17/20]




16.09.2020

15.01"2 hrs

WRITTEN ANSWERS TO QUESTIONS'
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15.02 hrs

MESSAGE FROM RAJYA SABHA

SECRETARY-GENERAL.: Sir, | have to report the following message received
from the Secretary-General of Rajya Sabha:-
“In accordance with the provisions of rule 127 of the Rules of
Procedure and Conduct of Business in the Rajya Sabha, | am
directed to inform the Lok Sabha that the Rajya Sabha at its sitting
held on the 15" September, 2020 agreed without any amendment
to the Aircraft (Amendment) Bill, 2020 which was passed by the

Lok Sabha at its sitting held on the 17" March, 2020.”

AT JTETET: 37TZCH . 11 - S, faic Ut Fietehr - IuReerd 27 |

Y A1 ey Rig a1 - Suferd el |

HEEIT BRI HAT ST, T AT AT DT FHSARIT BN o ST U FT-ICeT
TR XY S 8l AT T PH A & I8l U5 |
WIS BRI W3AY; BRIT T3 TAT @ 31 (37 Tgerre Siel): IR, T-Ued IR
ST dTel UAT T eI IRl bR (T € |
AT 3TEET: 3MMgeH . 12.
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15.03 hrs

STATEMENT BY MINISTER

Status of implementation of the recommendations contained in the 3"
Report of the Standing Committee on Railways on '‘Demands for Grants

(2020-21)" pertaining to the Ministry of Railways*

HHSHT BT HATET | A5 HAT T=AT WRE ST 3R Ay ST AATAT F I9 H3T
(37 STSIT I FeraTer): AT STeer Sif, off JReT . SFTST Bl AR A, F vl HATRT
I RN ‘SFEMI BT AN (2020-21) & IR H VeT Feelh TRl |l & AR
yfcraed F Jfafde fawiRen & SR f RIfh & IR § TP awthed T4 Uea IR

T & |

* Laid on the Table and also placed in Library, See No. LT 2567/17/20
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15.04 hrs

BUSINESS ADVISORY COMMITTEE
16" Report

THE MINISTER OF PARLIAMENTARY AFFAIRS, MINISTER OF COAL AND
MINISTER OF MINES (SHRI PRALHAD JOSHI): Sir, | beg to present the 16"

Report of the Business Advisory Committee.

ATTIRT STEET: A1 SRV, J31 6 A9l IR TH-IRT &1 JaTl uTH g5
& | A CRRT-IRTTe bl fepult ofY ST b foTq S fer I &i bl & |

....(cTgYM)

HON. SPEAKER: Please be seated. | will try to give you a chance after
completing the ‘Zero Hour’ list.

.... (Interruptions)
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HON. SPEAKER: Now, Zero Hour: Shrimati Pratima Mondal.

... (Interruptions)
SHRI HASNAIN MASOODI (ANANTNAG): Sir, | want to raise an important
issue.
HON. SPEAKER: Hon. Member, please be seated.

... (Interruptions)
HON. SPEAKER: After completing the Zero Hour List, | will try to
accommodate you.
SHRI N. K. PREMACHANDRAN (KOLLAM): Sir, | want to seek a clarification.
HON. SPEAKER: No clarification, please.

Yes, Shrimati Pratima Mondal, please start and conclude within one
minute.

SHRIMATI PRATIMA MONDAL (JAYNAGAR): Hon. Speaker, Sir, | am
thankful to you for giving me a chance to speak during Zero Hour.

Sir, addressing the loss of life as ‘Hit-Wicket” and ‘Kai Po Che’, the
Indian media marked a new low while covering the unfortunate suicide case of
Mr. Sushant Singh Rajput. Not only that, circulating images and asking
insensitive questions to the relatives and close ones increases their pain,
anguish and suffering. This is extremely disrespectful even of the deceased.

Already when time is so difficult, this form of heartless reporting causes
severe impact on young minds, who are inspired by the person, who has

passed away. This also, sometimes, triggers these minds to take same steps,
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and this did happen already. The very next day, a teenager committed suicide;
and then, a series of such incidents came to our knowledge.

Major countries around the world either follow WHO Guideline or have
formulated their own laws for sensitive reporting of suicide cases. It is high
time that India also formulate a law in this direction; and until that happens, the
Government must issue a set of guidelines for coverage of sensitive cases by
the media. Also, as demanded earlier, the mental health is to be given
importance and National Suicide Helpline Number is also an undeniable need

of the people. Thank you, Sir.

T 3TEET 1 2 Held AR Bl A T Husel gRT I3 Y 49 &b Qe
e PR T AT TSI bl STl & |
Y RrYer T (FRIF): areger Sit, U g3 30 FHERT & T & Fecayul faw
UR SIET T HIehT T, H 3TTUehT TR ch PR & |

3TEIEl S, T UfEH TR U< BT Ve Hecaqul el & | T I R 71
TR TS ARET AN T AT 8T 51 T8 T YT IR U<l & P oFTe Dl
FIRIGS A TSl & | 39 IR P 71T F Hrehl JET § fhas iR Iy 197
IR Y & | TAY TR GYHR IR IR U< I ARPR P ST b DY F TR J1=T
o = TITH BICT & | 39 I H SHE-51T8 1SS & | SRATT b HIRTH &P DRI 3 % H
T SR ST SATRT STRAT BT 81 @RI T -5 & SR 8lell 81 39 W
<l TEPIT TS IDRUT SR FIGIDRU PRI DI ITILIDT & |

HEIGY, T H &1 NeTd ShIRAT & | S ShIRHT R SMeRISST 781 81 & BRI S
RETTST BT I [OIRcll & T & bl ST b TSt SR PRAT TSl & | §9 BIRVT 84
EfeAT 81 bl TR ST RET & | ST-H bl G & fofy # anmues HArezw
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TRBR F AN HRAT § o T et il R ofer SaRfsst &1 FH{ur errr 917 |
S 1 & AT F fSSTHIR A BT AISIDRT 3R GG bR HRIAT AT |
AR 3reel : AT Hef AR Bl ST FRYeT T §RT ISV U 49 & A1er e ey
<Y STIHICT T T SATeH & |
. TP FAR FAT (MUTeIToN): ALIE HEIa, AR T & MUTeRTS T JATarar
T 28 WY 81 JBT IS Xl ATg BT RAR s aul Ugel YT &I IdT & el
Sl ithepereT T epTe T ST IRT R fordT T & | AR ey & H T Sige &,
18T 4 feeed! g 3 HETRI o fofv I 4t S el & | @i bl 60 fdpetiHiicy Bt &
qg B R el § SR ¢ udhe! gedl & | o1d Side & fow wafdiger
RIS T Yawg, & |r-a7el 59 e § Uic A & | 39 el & oAl <IN Teth
eI 7 W& &, Ry I8t arehr AT 7 el qaT orrelt & 1 o 7 wa Wfererfyes HieR
I &, STel Wi PIhT R-eX A &% Ug 37 a8l F AT & | H §F IR § F=17 e
T3 it T &I P IR AT, ATfh o Siare & foru fieeft @ She areft o7 <Y
T |

qEICY, H 37D HIEgH I I X FAl Sff & G: e e g b Trer
AT 12555, 12556 TREYUM ey Ud TSI AT 12571, 12572 §HFUR
TRIO T TIREYR T BT §U BURT AT IRIT cTep R T ST AT CIoTe TSy bl

o O

U1 B feell T TTRIT STV §9eh 3fetTal, UASR Ud SRR ¢l @l oTd 8l U

YcHT dd defldgT Wiy |

ATTIRT STeeT : &7t A e T ST, 37Teieh PAR FHT GRT SOTY Y 49 & Fref
e PR T AT TSI bl STl & |
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SHRI KARADI SANGANNA AMARAPPA (KOPPAL): Thank you, respected
Speaker, Sir. The subject of my matter is ‘proposal for a new broad-gauge
railway line from Gangavathi to Daroji and Bellary, a distance of about 35
kilometers'.

Sir, Gangavathi Taluk is situated in Koppal District of Karnataka. This
area is rich in paddy cultivation. The paddy grown in Gangavathi has a very
wide market. It has the best quality of rice. There are rice mills and good
local transportation facilities. Gangavathi has Anegundi pilgrimage place
which is the birth place of Lord Hanuman. It carries a significant tourism
importance.

It is the request and demand of the public, especially, the farmers of
Gangavathi City and Taluk to provide a broad-gauge railway line from
Gangavathi to Daroji, a distance of about 35 kilometers. It would be more
appropriate in the interest of the public. There is a Deer Park in Daroji which is
an added attraction for tourism. The railway line from Daroji will get connected
to Bellary and Bengaluru. This new broad-gauge railway line will also connect
Raichur-Munirabad- Mahabubnagar railway line.

Therefore, the creation of a new broad-gauge railway line from
Gangavathi Railway Station to Daroji Railway Station is more appropriate. It
will serve, both, business and tourism requirements of the public of Gangavathi

Taluk.
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| earnestly request the respected Minister through our hon. Speaker to
kindly consider the request for creation of a new broad-gauge railway line from

Gangavathi to Daroji. Thank you, Sir.

AT Jreger: & S99 TR utfieet i 2 TSl GI=T 3R gRT $3TT 7T
fesRT o T2y Helg R T ST IS &b STl & |

"DR. AMAR SINGH (FATEHGARH SAHIB) : Thank you, Speaker Sir. Today |
will speak in Punjabi although generally | speak in Hindi.

Sir, yesterday, farmers in my constituency Fatehgarh Sahib blocked the
national highway as a mark of protest. | got a lot of phone calls asking me to
raise the issue of plight of farmers in Punjabi.

Sir, | urge upon the Central Government to listen to the hapless farmers
of Punjab. Earlier, we used to import foodgrains. But, the farmers in Punjab
brought the Green Revolution. We became surplus in food production. Step-
motherly treatment must not be meted out to the farmers of Punjab. | urge the
Government to talk to the farmers. Neither of the three Ordinances mentions
about MSP. Punjab’s economy is dependent on agriculture. 60 to 70
thousand crore rupees are spent annually. Farmers, landless labourers,

traders etc. will be badly affected. The state is marred by protests.

* English translation of the speech originally delivered in Punjabi.
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So, | urge upon the Central Government to stop the injustice being
meted out to the farmers. Talk to the farmers. Give them remunerative MSP.
Thank you.

Y ST YA WSS (AePIGIRIRY): e Jeled, &-Id1s | The Srisailam Power

Project is near the Telangana's border with Andhra Pradesh. A 900-megawatt

hydel power project comes under Telangana. 20 3R<T P! I8 g TSI GEIC]
g3 39 9 HHTTNAT bl ST Trell 78 3R Hepel PRI bl UTUCT T TehaT g3T | Jael
TRBIR T Ih! Heid & oTU 95T ATl A DIg UAT A& T | HHaRT ARl o TR-GR
oIeR for, fohR oft ST Aveia & forg By 7T U1 So9ht aie & g8 W uTeR Hiode
N GeRITST 81 ¥ 9 HHATNAT T T Felt 15 | F&T UR 3T dep I ARPR P dh
fyfeReR =1 SRT T8I foham I UREAR BT 9 I HH U ARIAT o bl AT piferer a!
Tl AT BIIR TICHR THITIUL IS FaR 850 & fATe A & Aec+d ATl A
TS 3 I TawHe F Foier af, df | Uee IR I8 Hrenid w8l &, foreeh!
IoTE A I8 UTAIST §aTTl 399 HUR HHIATS T STidl BT ATfRN |

UTeR HIoiae H GeRiTSE B &l dorg A & & 15 PRIs 39 BT 1 TRDR Dl
THA 8 BT & | I 15 RIS DU &I UTaR FTeR ST o] § VRIS @ & | 2!
INTE W TP SN ... (STTI)
AT 3reger « i) Aot i S |

... (Interruptions)
HON. SPEAKER: Hon. Member, please take your seat.

... (Interruptions)
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SHRI TEJASVI SURYA (BANGALORE SOUTH): Speaker, Sir, | would like to
draw the attention of this august House to the unfortunate state of governance
in Communist-led State Government of Kerala where democratic protesters
are being subject to brutal police violence. The fact that the gold smuggling
scam has close links with the Chief Minister of Kerala and that there are
attempts to obstruct impartial investigation that is being undertaken is
something of public knowledge.

The Communist-led crimes do not end there. Whether it was the flood
relief scam or the collecting illegally of COVID patients’ data, Communist
Governments in Kerala have used every public tragedy as an opportunity for
personal enrichment. The Kerala Government’s Life Mission housing scam
follows the same template as that of the Venezuelan housing scam. The
Communists in Kerala Government seem to be masters of nepotism. Like their
ideological compatriot Kim Jong-un of North Korea who appointed his sister
and close relatives to important roles in Government, Kerala’s Communist
Ministers have come under severe criticism by Kerala High Court for
appointing their close relatives as heads of PSUs and Government bodies.
From smuggling to drug cartels, housing scam to e-mobility, brewery scam to
fraud in Public Service Commission examinations to custodial deaths in police
stations, the Communist Government in Kerala has surpassed crimes of every
Communist regime from Colombia to Venezuela, Cuba to North Korea in just

four years of governance.



16.09.2020 520

Though my Party is not the principal Opposition, it is raising its voice.
...(Interruptions)
HON. SPEAKER: Shri Devusinh Chauhan.
SHRI TEJASVI SURYA: Sir, | just need 30 seconds. ...(Interruptions) This is a
very important issue. ...(Interruptions)
HON. SPEAKER: No photo

... (Interruptions)

SHRI TEJASVI SURYA: Sir, the kind of police brutality that is taking place is
highly condemnable. In Kannur, the Communist Government is physically
beating the protesters including women protesters.

| request every conscientious Member of this House to take serious
cognisance of this suppression of democracy in Kerala and condemn it in the
most serious terms. The great land of Lord Ayyappa, Adi Shankara and Sree
Narayana Guru cannot be led to suffer at the hands of Communist despots. |
want to assure all the people agitating for democracy in Kerala that we are all
with them.

Thank you, Sir.
- 3reTel : S Hfdrepia gér oYt dl SRt st <goit uee, st S

TS urice, #ff Rfds IR It I e, Sf. gord faxg urcier @1 it
CTOTET T GRT ISTY TV fSRT b Tef Faleg R 2T SFHIT UST &Y STl & |

ot IgRiE dteT (WST): TR JTeuel FEIed, BTl 81 H *RT ST TST dlld T &
3R gStaT el & RorT faeT Q4T &1 o1 8317 o7 | H 37TUch HTeTH 3 e bl &g
ST BRI TATEAT & | H 31U SR & SR ST b B_or & BT geId T &, I8
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R ARPR P A TIFed el W &, fecell-Has TS 1deT DRISK, Taaudd 3R
8TeT 81 4 el o Ui & | o1 Ufaeier B 81 TRIT & olfch Sl Hiolde o] 38 8
ITd oI 8T oldel STHRCIUR 9 V8T &, SD DIRUT & AICIATRNT Pl TSI FHAT
8l Y&l 8, 39 DR fbaMI Bl HRY T Bl 81 I& FHET IR &F D A 81 S
SIS T THIT BIcH & QAT AT & J3ATaST T 3G Bl 2 |

glel 81 5 X5y o Gaaefier JeaHH! ARy oy 11g wutuft Sft 3 U sreer
SIS otep” Tt fbarii T STeg & STo | RN &, I STeal J3TaT o],
3! i off &1 &1 Coil) altwer AT I A1 TE deelt ¥ | AT GoId & 6 o
DIFSITFI HHST RN ST, TTT-9T8T W ioidre 9 38 &, I8l dfexd 8197 911ey, 39
dfexd & foTq Harre & dTfch VT THRIT b A 4 81 g7gaTs |
T 3TEde : 21 ST HIITATRY UTfeet ol #fT <gfig <iie RT So1Y Y vy &

AT Felg; HR bl STTHICT USTH bl SATeil & |

"SHRI A. K. P. CHINRAJ (NAMAKKAL): Hon. Speaker Sir, Vanakkam.
Tapioca cultivation is carried out in large scale by several thousands of
farmers in Namakkal district and surrounding districts of Salem, Kallakurichi
and Erode of Tamil Nadu. Several thousands of farmers faced huge losses
amounting to Crores of Rupees due to the Mealy bug or white insect
infestation in the Tapioca plants. Parasites which can kill these mealy bugs are
not at present available in India. The principal Secretary of Tamil Nadu
Government has announced that such parasites are available in Thailand.

Such parasites should be imported to India and research should be carried out

* English translation of the speech originally delivered in Tamil.
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in the Research Centre located in Bangalore on these parasites which can kill
mealy bugs. This can help in controlling the mealy bugs as well as increasing
the Tapioca production in Tamil Nadu. Turmeric, banana, betel leaves and
pepper are cultivated in large scale in Namakkal district. | therefore request
you to set up a world class agricultural research centre in Namakkal district so
as to ensure record production of Tapioca cultivation without the negative
impact of mealy bugs. Moreover, | urge upon the Union Government to
announce Minimum Support Price, MSP for Tapioca or Cassava crops. Thank
you.
A e Rig ST (SIFYR): AR Tegel, §9RT At Ueb Berdd & — dld St 1g
el I G & Y ATV |

9 el U ITol I g1 3T 53T Sif BT ds g foikaT & 3R 31d 9IS &
PRHT q Ps IR el & | g7 g 7 b o Fecaqui MiSAT BT Sev1E SR
RISt T TR 31TUP P A BT 3IR ToT HH J A &I MSAT & S&RId bl arar |t
e M| eifepeT 319 < T @ fop SR RISt o e A i MSAT TS Ry TR
RC Y PR &I TS | SR S YT ITR Tl BT 98 Fewaqul el & 3R I8 RR-
U-fEe & A1 A Y ST ST 81 SR fRrer 3R 98 UfcreTiie erex) &1 fefr & |

H 3o qTegq A o Hecdqul ST b IR H SFRIY HRAT ATEd §, o
BRI TaTHNT, YeHT-DICT (AU . .. (TTET)
A1 e &T: 31T q1h! A MSAT P A AT F3AT i D folg IR < T, I8 A
il

....(TFHM)
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TR 3reger: 2 FRIeT T 37k 27 Hefe AR i i 7 e Ured gRT IS1Y Y
oSy & T2y Heleg R T SIS U & STl & |
SHRI BENNY BEHANAN (CHALAKUDY): Hon. Speaker Sir, Environment
Impact Assessment Notification, 2020 dated 23" March, 2020 should be
published in all the official vernacular languages mentioned in the Eighth
Schedule to the Constitution to obtain public opinion and conduct
consultations with various stakeholders and concerned persons across the
country through various public authorities such as State Pollution Control
Boards, and then should be discussed in the Parliament as it has far reaching
consequences on the life of communities like Adivasis, farmers, coastal and
fishermen communities and people who live in villages and near industries and
mines whose lives mainly depend on the state of the environment. These
drastic changes in the EIA Notification 2020 will have direct impact on the
living and working conditions of the people at large, protected areas of the
forests and ecologically fragile and sensitive areas, source water and also
affect the biodiversity and ecology of our entire country.

EIA Notification 2020 contradicts with the provisions of our basic
structure of our Constitution, mainly Article 21, it also contradicts the parent
Environment Protection Act, 1986 and several International covenants such as

Stockholm Declaration 1972, Rio Declaration 1992 etc, to which India is also a

party.
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So, my submission is to withdraw the Notification and before publishing
a new Notification, we have to discuss the issue in Parliament and get the
opinion of the people as it is directly affecting the environment, the livelihood

and life of the people.

TR 3Teder: 2 UL . Weea, 2 W, &, Tee, o . JRefTERT 3R €. afir
R 2T i1 AT 98 GRT IS Y sy & Arey Falg, e bl AT UM b SATeit
gl
£} ASER TR (BTRW): AT Teger i, § 31U H1edHd A WRDR Pl €I Py
&1 T AR TSI T8 § | AR Ueb PIY T 2T 81 2T DT TRereh! bl T Wl
3R GfTET A BIepR ToIRelT &, A OR < T TS criT HTHI0T JATHAT b ISR i
TRET fHercll 8 | R aeh & SiISHdT ¥ iy &7 BT Jaiferes AN 8l BHRT WRBR P
ey fbRaT el 3T EIT 1T 81§ Hebed DT YRT R b foTu Il HAIT IISTT
< HOIGRI 3R fehea=il bl HIH & JTgRod Wil b febarl & Siig fam e & g &
ST B g, T bl HoTeRT OR &1 aTet! eIl Bie SITgiT |

R, T AR T FReaR i feell ZevlTl HRAT JoigRl bl Sreiferdd
HOTEX! e Wil & T § VT I 2TER T TR ST TeTiI Hi bl G-Iae |
AT STEET : PR Iou— RS Tmact Bl &7 ST IR felR GIRT ISV U fasy & ey

el DR DT AT UG Y STl & |

KUMARI RAMYA HARIDAS (ALATHUR): Sir, | raise here a serious issue that
several times other Members and | from Kerala have pointed out both inside
and outside the Parliament which is about the Mannuthy-Vadakkancheri

National Highway and the Kuthiran Tunnel.
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It is one of the major roads in Palakkad and Kerala that people use for
emergency purpose and to connect with other States.

Its work started 10 years back and even now it has not been completed.
The hon. Minister assured in Parliament that the work will be completed before
December, 2020 but the company concerned gave up the project; and the
National Highways Authority does not pay any attention to this issue. | fear that
the work will not be completed on time. So, the Government should consider
this issue seriously and take further steps to complete the work on time.
St FfReia g (MeST): gdTe sreaer 7ered, § R Seite iR 5T I & AT
g, 99 Sl ¥ 37T S THY, IR SIRGS AT H AR, Shell, e, BT AR JeAhIR
I T 98 96 7T & | fUser et A2l higH RNebfs &RI & e | gt 55,000
1eH 8V &1 | 3Tt Pifdre & q1E, STfch YR < H URTY HH & T 8, elfebT 89N I8l
3t e 75,000 A SATST SURTY ISR 8T TV & | §T &F 21, ay 1857 & Tl

ST o Ugel 9 1855 H g g Sft, gl TacciT o faet st o, S+eh geiel
TTep T &T 81 el & | BHRT I foredfer A GUfed, Ueb R < b GueTq & Iiee
€, SAXY TR, TR 3R UIPET &b AT ATSYH3TE Uferefdc! I QT w e |

3T HEleY, YD eI 8l fb it R SIS o agd dfed
RIS Tt Y&T & | STHATST ST §9 9T & FTSaR hIgH &l hiued &, a8 Wi 89N golih
o 81 §7 AR I3 P 9G7 &b YIS BT DR I8 & b I8 PRI AqTet pIsiid &l
T E | GOH BIE S AR P d1E ol b gk gdiivaed srdr 8, S U
PINTCYLA TSl & | T8 FATeR 3R JUITHHT b IR-IR H1 PR & d1aofe 4 agi
T ST DR Teb THRT SofdT T U8l B: HEH & S [y g3 81 JuIvadT &
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I DIg el 81 &, T8 HATCRT bl DI et el 8l SHICTY, H AU H1eH F T8 FATT
A Y IRIY HRAT TTE § [ 3 BRI PSR Pl T B 3R Il Iy
AR Tl AT & AT 9T F ASSUTT R @RIV | S fae, ST IR |

I 3TeAET @ PR IS g T, T S IR qifeet 3R Sf. (M)
fepRe SrofTg Heidht ot 4T i g8 GRT IS Y fawe & aref Aeg ey b
SFART YT &Y ST & |

SHRI G.M. SIDDESHWAR (DAVANAGERE): Sir, | would like to draw the

attention of the hon. Minister of Agriculture and Farmers Welfare, through you,
to the need to pass a Government order to avoid overpricing of tractors and
agricultural machineries. While the car manufacturers are displaying the MRP
on their own websites, the same criteria should apply to tractor manufacturers
also so that the farmers will get to know the price of the tractors easily. Hence,
it may be made mandatory for all the tractor and agricultural machinery
manufacturing companies like power tillers, combined harvesters, rotavators
and paddy planters, etc., to publish the selling price, the MRP, of all models of
tractors and agricultural machineries in their own websites as well as in the
farmers’ portal transparently. The Government Department concerned should
do a cross-check of the MRPs of the tractor and the agricultural machineries at
the dealership point and strict action should be taken if there is any violation of
rules and regulations. Violation of MRP is a big crime. The Government should
investigate it thoroughly and take action against the tractor and agricultural
machinery manufacturing companies as per the law under the Consumer

Protection Act.
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Hence, | urge upon the Union Government to pass a Government order
to avoid overpricing of tractor and other agricultural machineries so that the
farmers are greatly benefited. Thank you, Sir.

AT STEE : PR IS 8 Tmad, #l I SRIRTed uTfeet 3R 2 v,
It Y &1 SfY. 0. ReaR RT3V U A9y & H1er el PR bl SFART HaTT ol
STt & |

Y S S aTeT SiT - JTRer e |

it &t fgat |
A gAer FEaS (sv<M): FT e S, TUehT Tgd-agd grIdIe] AT STee
Sit, # SATUeT A S0 WS & qiT § Ry BIeT 9Téle wfef bl 3R e
AT &1 oIS, BT SIS TIeT T 1857 P W TITAIT FUMH AT I S[ST 531
SIS Y ASTS BT SHAT-STFIAT ISTERUT 81 3 XIS SIferd Rig & I5T IHIGT &
AT FUH &b It & B9 H HF THT AT 81 T8 T 1857 & fAGIE & SR IR
AT & {70 g sy o 3R I8 fuel & U o fofg |t ST ST 81 8T W)
STiRet febel bl BT o SIS faifeer TRBR =1 THTHT 250 T AT T Bkt TR
oIl T ol 31T H 37D JTeH J TRDBR A 31T DR § [ BIeHT ala T i
HET BT <8 §U T8I UR Ueh IS 1 R S+ bl T bl ST |
TR aTeel @ & ek T, o At Sivefl, Par getvs Rig gaet 3R 2 SRR
9T T &t B fedal GRT ISV MY fASY & AT Falg bR T AT T bl et
gl
S . ISR 37T (GEY): LT HElS, MU q87 984 Hecaquf vy uR dief &
forq witept fem, Ieh foly # SMTUeh! g=uaTe <l § | TR, YR 3R H &1 &1 UwR e &1 98T
R ST & 3976 A PIS AST & 81 & | 98T R PBR IR et iR g dR AT 8
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ST 3 F 99 2017 3R ¥ 2015 F &€ TSt & 37T g1 IR e s & i
T 3T b FHY 19 UTsH AIFee” A8 a8l WR TV & a7 I8 araT fohar o fdh
&9 S 10T I DYl Ih TS UTgH THI-REY Sriae! goter™ H U &1 $9b fofy a8t
& dIoh AAeeR =1 Y aTaT fohaT oM 3Tedsr Jeied, ST I8l IR oRal @IRT SR &1 1Y
gl b el P ugrs af 2015 F §¢ 81 g AN T el B ofll T 3T 7
1SS AT 9 I8 forka & {3 § 7R 38T § aifdh A-) Aid &l RFHeR! dvgel Ta-He &

SR BRI T8 I3 THAT DT A § | ... (STTE)

T 3TegeT : 3l Jefe AR 3iR sft fder o= 1 3 A 98veM 3eivel SR
IOV Y fw o 1T Helg DR DT SFTAIT UST T STl & |

IR S Cp S Gl e caba jSoul ilia () daa) Cpall s ilia
eousobin L adga S gy padage al oul g =l S U
5 I (A8 e a8 (s Rl (g com oula i g 59 0 plad
Sl = B 92 = o L 0S8 85 Uyl Ja L S Ly Ghy - = o
Lo Sod o dh uba an 06393 &) -0 530 A —w 2017 Jw ) 2015
= usd F 5 8 by caba alie) pig a cdy S clLlag)
pie) iy s S (gl . 8 S B o Ul ai AS g LS sae g
) 203 S by S S o By S AT GLad qala
.Lg.SQSo&Ju@a.CJ
O com 8, S S8l 0seSY i Ol g cpaba Sl ilia
S A B (S o sy o 2015 Jh ARGy (S 05 =S

St U5l U Ly 1 e AS S g (e Sig8 Bilgn e S L
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G S usmdl 25 oS00 ) S CagSa (538 0a sl med S Ciga
.(C;\.\S\.A.a) —

SHRI P.V. MIDHUN REDDY (RAJAMPET): Thank you, Sir. | would like to
bring a very important issue to your kind notice.

After formation of the new State, a new scam has taken place in the
Capital of our State, Andhra Pradesh. Almost 4000 acres of land is part of this
scam. The land, which was bought for a few lakhs of rupees, is now worth of
crores of rupees. The then Chief Minister had officially announced a different
place called Tiruvuru to be the State capital but later he declared another
place, where they had bought the land, to be the State capital. It is a breach of
oath. It is a huge scam.

Sir, the people who are not even assessees in the Income-Tax data and
who are white ration card holders, own crores of rupees. It clearly shows that
they hold these benami properties there. It is one of the biggest scams the
country has seen.

Sir, we have started an investigation through a Special Investigation
Team (SIT). What we request is, since we are in power in the State, we do not
want to be seen as doing a biased investigation. We want the CBI to take up
this case. In this regard, our Government has already written to the Central
Government to investigate this case through CBI.

Similarly, huge irregularities and misappropriations have been unearthed

with regard to AP State FibreNet Limited. The misappropriated amount is close
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to Rs.2000 crores. There are substantial proofs in both the cases, which | have
referred to. Therefore, | humbly request the Central Government to let the CBI
investigate these cases in a very fair manner.

Sir, there has been a spate of instances in the State specially to instigate
communal violence. Recently, a rath (chariot) was set on fire. We demand a
CBI inquiry into this incident also so that a fair investigation could be done.
This is a very serious case. These incidents have been happening there just to
instigate communal violence. Therefore, we want a free and fair probe into this
case as well. ....(Interruptions) Sir, yesterday, the High Court has passed a gag
order to put a stay on the investigation by SIT and issued an injunction against
any media reporting on FIR and its contents.....(Interruptions) All this is
happening because the ...(Interruptions)...* is the kith and kin of a judge. The
law should be same for all, whether he is a Prime Minister or a common man.
....(Interruptions)

At dAfehe TSolT (§7TeM): 37edel Heled, 37 98 % & W1 el U X&T & fob
i3 SeT @R H & 3R RIAT HeHR a9 8T & | 39 ATDSIST b I H, DR Bl
cTePR GTTeT! &1 & CIfSTTTST &7 &1 7T | Yo UCigpelk prgfmict & TNT RIMT oXe
el BRATQ, VAT dleTeh” Hawg gaiT, R &¥1 &7 ®Y o foram & {1 dep I8 &
T, ITER 3 SN S g PReh, T8l IR & fhdT, et T B e fora, febedt
<bT eI STl €T, HgeAT3T & HUR 8T TN 7T 3R HieR it fam w1 | 3 Rig
ST 3R 9 g8t I ot DIfrer &Y, cifche 87 AN D AT AT | S 3fR BT a7
foret off €T | 9 2016 T YOI fARAS o T8, af 2017 & 9 a1 & <97 A 59

" Not Recorded.
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dferiareT & Ul fédar e aRRReefer gl & | Seasdt 3T 394 IS 8Id &, 3FR § 7 o
o ol g8 UTeT 9T qier fb H rgeT § |

"The aunt-nephew duo will milk the cow while the common people of
West Bengal will get the kick and they will suffer. There is not an iota of
democracy in the State. BJP workers are being killed one after another just
like serial killing and are hanged from the trees.*
AT 3reer: AT I RIRATeY urfee, o dr.dt. St vd st gk Tar or it

cliehe TSl GRT ISTY U 49 & AT Heleg R T AT T &Y 1l & |

SHRI KODIKUNNIL SURESH (MAVELIKKARA): Hon. Speaker, Sir, | thank
you for giving me this opportunity to raise a very urgent matter of public
importance.

Sir, the hon. Minister of Information Technology, Shri Ravi Shanker
Prasad is sitting with us. | would like to draw his attention, through you, to the
fact that the entire media, today and yesterday, reported that a Shenzhen-
based Chinese information technology company, Zhenhua Data Information
Technology Company, has been monitoring over 10,000 individuals, including
the entire spectrum of political leadership. This is an utmost condemnable act
of violation of international norms and data privacy.

The Chinese aggression to incite a hybrid warfare against India and its

political leadership is a violation of all laws, international decorum and

*
..... English translation of this part of the speech originally delivered in Bengali.
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practices, and decency. The Chinese aggression in multiple factors, including
cyber espionage, assumes significance when India is engaged in a simmering
stand-off with China along the Line of Actual Control in Ladakh.

The Overseas Key Information Database developed by the Shenzhen-
based information technology firm, a company with links to the Chinese
Government and the Community Party, which features Indian political
leadership, is an act of cyber war.

This action by China must be protested at all forums internationally. The
Chinese Ambassador in India must be summoned by the Government to
register its strongest protest and appropriate action must be initiated at all
forums to prevent such transgressions by China against India.

Thank you.

A} SR IO SR (FERMUR): W, TR < P AU ST A <R IS o,
TTSH fAfRCY A TR YR T1eb, TSI A STl e el TSI (-RIET0T b TeT § e
U & | ST FUe & fofy @IS Il & T 718, J37 Ul 7181 © | offch I8 &8l & fh
EAR < A DRIAT P WET AT A s, BIR o« H dTarg q hiSied @ arg

o O

R T &, 319 [SRcet W T A1g1 @R 8T 81 S 37757 59 R8I0 b oieT 3 qRT

ST ¥ TRIT B, T 9 IRDR DI YT I8l 57 PR d1ex I DIg DU 39 A6 o
ferYeToT el 32 AT BART AeFTeT RIIIRET dhal SITQi? 8ARE AeFel RIgaIReT daR-
IR &1 &) & |...(99™) TR, BRI A9 RIeRe aR-dR 8 &Y &1 ... (Fae)
AR 3Tt A Rer I&T €, § S SR o | ... (SFag™) IR, J_1 91 & &
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TS 1...(399F) § e MfFRex I SREIRT & that there should be an
impregnable firewall to resist this new menacing syndrome.

| would also like the hon. Minister to elucidate, to explain the issue in
Parliament.

Thank you.

A1 3eGeT: 3MMgcH TR 11, 31 Wi Td1a Rig =7 |

....(TFHM)

HON. SPEAKER: No. Please be seated.
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15.40 hrs

COMMITTEE ON THE WELFARE OF SCHEDULED
CASTES AND SCHEDULED TRIBES
2" to 4™ Reports

£t 97 yarg Rig auf (SreiiF):  sreder qeied, § SrqRIfud Sfodl aim sy

ST} b edTur FeeT AT (2020-2021) & FEferRad Tfcdes IR v &

(1) PIICT HATCRT A e 'PleT AT fIfice iR sHe! Igut pufr o
g STfcRil e SFgfad Sl & g SiRerr Ay e
DRI faS & IR F AT BT gavT wiferae T |

(2) R HAC A e (SRR Ry R TR 71 ferfics & faay
e H PRI T3, FRDRT & &b IJushAl SR TrRicaael el 7
frrsfiensur, aTer |ial A B 3R FfGeTce ISTIR & ety § S
STTfcrIt qer SR STl & fore aTRemT AT R e rifarr
fersRr & o o QT a1 ARRT Wi |

(3) T 3R TR HATT A HSMRRT "TRIR ARl b Ay de 7 IRBRY

JAIT3N, TRBRNI & & IUhHT 3R WR—IaIRiT Fprr § fHofierur, a1el

Al F PR AR GfISHD ASTR &b Telled § I SRl qeim
ST STToTITCrRAT b foTT SATRETUT Y2 Ry & SrIfuRr fawy o R &
SIGINCARCIBIBINECCN

AR STETET : 1Y TSR, H G SO 38 HRAT Aledl & | -7 < 39
faroRier aRfkfer & 3fer <@ a1 & fob e e oRi & Fap Afee Tl & <o
f&T & ™ @R & 81 AR Gorrgd e I1ed off S aRe |iae o 39 aRkfeerfa §
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qgR & fob cliebci Horge &1 SIY | ART M0 378 & fo &9 Ueb ieh 81 &, 89 b
AT & 3R 15 RT AN &7 FRIFTRT R 8] PRFT Tehe Pl S g4, AT 8N
TESATS &, S HRe Yg=1, R W& & forg die & ame efie o 3R
fSECH T AT 3MfS | ART MU 31U & o T et &Y it & daax dlel | §
Y AR FERT T GATH T SR GATH 37ev g |

SHRI BHARTRUHARI MAHTAB (CUTTACK): Sir, it is a very important matter
not only for our State but also for the whole country. It is about the decision
that the Central Government is taking with regard to the issue of royalty. The
State of Odisha is producing about half of the country’s iron ore, besides
substantial quantities of chromite, bauxite, limestone and manganese ore.
However, the State is being deprived of its reasonable expectation of revenue
from such mining. The royalty on these minerals was last revised five years
back, on 1% September, 2014. Even though there is a provision permitting
revision of royalty every three years, it has not been done.

The premiums offered by the bidders in cases of mining leases granted
through auction are indicative of the jurisdiction for raising the rates of royalty
in order to improve the revenue share of the State Government. For non-
revision of royalty, the State is being deprived of its legitimate share of
revenues from such mining.

| urge upon the Government to enhance the rate of royalty in the case of

iron ore, chromite, and bauxite at the earliest. Thank you, Sir.
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A IRTT SIS (STEST): ST HeIed, H STael AR & 31T g H 310 HregH
¥ Verd e & R T § 3 S1aST H Ua BITT el 9avR 8 JaRR JMTSHS
<l TRE &1 1M § T 7Tal & 3R GER TR DIg IR T8l &l laeT § FHMS! Teb
IR IR 81 S Y HIRGRT 9 BIcll &, AT @Rl Pl agd IR Bilt 8l IS PIg
eI I T 3T STl 8, AT S 30 A ofehr 45 e Teb SeIoTR R ISl &l oxf
BT T8 A DS AR AN DT 7 BT ST 21 HT 8T IR XA HAT SiT Dl paT & b aAmii
Y g5 SATaT qfehel 81 &I 81 W1 HAT Sl & e & o G afex q1gury Jei fear
STIU, Tfeh Trei g8t ¥ feiehet Teb |
St IoNT TATT HST (AROT): 37eel SiY, A e 916 & IR H & 8fR 9RA H o1
qTET T TEAT TRPR b T F &I 89IR F bR oI 8IR 81 ol &, oy gfam o
fTeT & SR OR HHT I R8T 8l &TeT & § focied, Autel 9 IS arfodehl TR SR
RSTe & 21T, ST8T STt &Y T g 41 81 7S 8l feR § e iR T &, ST 9RT T
T §T TFR Vo1 BRI |

Fifep TR 3R FIRGS &b TR & F1e Yol FRES H Fefl AT 3R fIgR B
T Ueh dTeHieh! TR SgTR RSTd I8 1T 81 31t SHehT ders 11 AT af fhalmies &,
S AR BT Fe ST SR RS & el 81 T8 FIRGS, IR e 31IR 7eg Ueel &
) STt A e 81 ad 1995 H Siferd &g I8t fawm o 3R glel-ftherater +ff s
Ueh 9T foar 8 |

3edel Heled, # 3Mup HTedH { Hi PRl g b R 48R &1 U 9gq &l
3BT STeT &, IH ALeT TH UTdh b 1y H [Gepfid e & folg W DR 37T
IpeT I EIATE |
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AT 3egel : &t <aoll . g, #l ARUTE profsar, At fer v, 41 9¢d
AR, & &t o Sieft &R sit SFeftaeT Ut @1 4 Sia IdTT Hel gRT I1Y Y
fesr2r o ATer Tag R bl SFART UG bl ATell & |

4} ATTUTS . U (S R SH): eT& HRIS, AT AT J3T 30 T &
IERT-FR el 3R SHF-ET Pl AR F U Fe<aqul Je TR RN ATaR H e Bl
HieT 3T &, 39 T & SMUeT g=aTe el gl H 3fTddh ATeds A faaer J4lT Sif a7
T 39 3TIR 3TN DRAT TTEd § [ 10 9 &b g HGIAR UTfebeect = bt SleT H
&g 81 39 G W ST S & Ugel H AR HE w4l o Rew A1S A1y Sff iR
TRAT ATl GIHT TIRIST SiT bl EIdTE HRAT ATSaT & b S DRiebIet P SR
31IR ITehT WETeT I I§<T AR TSN BT PR AT o | TS DT TRIG H 270 HGIAR 3R

SRTHT 12 T SIS T & ool H &1 ST ORI, HERTSG 3R -GG P &1 B3

HEITR Ueh ATl B A U8l BT S &, offdh 399 FHY SATET A9 oMl | S4ferg
3ATIch JTeTH ¥ faaer F3i1 St F e vl § fob o urfeheat o facer 54T & aqer
T I R 3R T FGIRT AR IThT ACH DT G DT UlehdT IRo Y | I
HGART BT hifeiioT DI THY H URAM &1 I8l P BIeT & IR H I7h! ol el
et 81 I el HgRART dl U forgmT ol 741 8, 39 PR I7eh! hifeilor agd
TR &1 7 AT T& F3T Sif T Ueb 1R R I GdTs vl § iR fager 54t Sif
3 1T R § fob 39T fFaRuT 81, d1fdh eRaTer J18d &t A ofl 3t 7 smmuepr ot

IET G-I PRATE |

At gt PR foreg (Al srezrer weled, H 37uch Ufcr TR Yebe el § fob
3T 37 fehRaTT T FHRT IQIT b HIeh 2 & | & SIS, Hiar Sit b Tepe Toret
A YT PR ST E | 98T &R ATeT A1 3Tl & IR fbaiT bl et 91¢ H gafe &1 il
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81 M H Wb 7 TR B DT Teb tharel, T gFR et 81 I et R AIdme &
fepaT=IT T 100 RIS B9 A I ST IHIRAT |
3TeE HBIG, § 37D ATEIH ¥ MRA WRDR A I heT d1edl § (b 98 ST
SRR BRI TST SN AT Tt epT UReT o & BTer e T o fordT &1 3777 Aieirat
ftet & Pl T Reerfcr g8 ag=11ar 81 9 TR WU A TC b &, ITh! DR <& el
&1 TS 7 A1 I U Fodli Pl UeT Febdl & IR T U afcadl Bl QTaT PR Fehal 8
fPATT T SHTHT 100 RIS BUAT INTT R fAieT b UT & g §31T &, ST I et &
< YEI 81 3Af § 31U ATeg A TRBR A AT HRAT A6 § (b [hamT Dl ST
EIeTd T o §U, T et A Tl b1 4T Sifeeial feeTar el eaeeit & o1 |
3T J¥ dieT b foy ey e, g9aep foTq H iToep! reTe <l & |
T 3TegeT : 2wl AT <t bl 3 Grtel PAR fU=g gRT IS Y e & Arey

el PR bl ITTHICT TS T STl & |

DR. K. JAYAKUMAR (TIRUVALLUR): Mr. Speaker, Sir, thanks for the
opportunity. Pulicat lake is the seafront of my constituency. This Pulicat lake is
a shallow water lake where 25,000 people are dependent on fishing.

A Bar Mouth is required for it. For this, the Environment Ministry has to
give the approval. All procedures have been followed and the State
Government has also sent the proposal. Finance has been arranged internally
by State Government. The Environment and Forest Ministry has to give the
approval for going ahead with the work.

It is a matter of life of 25,000 people. Through you, | would plead with
the hon. Minister of Environment and Forest to give an early approval. Thank

you.
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IR 3TEET : JH1Y TSR0, H T 3108 o V8T § fob 3R Y Uep e o
3TYT 91 <Y ehere]S i all H T qlei bl goTToIeT &1 |

N ECIE))
AT 3TegeT @ 217 Ygef T 2rarel i |

*SHRI RAHUL RAMESH SHEWALE (MUMBAI SOUTH-CENTRAL): Hon'ble
Speaker Sir, we keep on citing the examples of Shivaji Maharaj’'s bravery.
Shivaji Maharaj belonged to the Maratha Community. Today, | will speak on
the reservation issue of Maratha Community.

Speaker Sir, there is a famous slogan of ‘Jai Jawan Jai Kisan’. Around 4
crore Marathas who also belong to farming community, struggling for
reservation in education and jobs. Worker's leader late Annasaheb Patil
demanded for Maratha reservation for the first time in 1982. He led a
movement for Maratha reservation in the Mantralaya and Marathas started
pressing their demand since then. In the year 2013-14, Maratha community
came together. Lacs of Maratha youth started demonstrating in the streets
without any political leadership. Their silent and disciplined protests showed
their commitment to the cause as well as their patience

Actually there is a 50% cap on reservations and by reiterating it, Bapat
Commission denied reservation for Marathas. But, on the basis of a survey
conducted by Rane Committee, reservation was given in the year 2014.

However, it could not sustain in the court of law. In December 2018,

* English translation of the Speech originally delivered in Marathi.
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Maharashtra legislature passed the bill on Maratha reservation and started
implementing it. State Commission for Backward Community conducted a
survey for backwardness of Marathas and after identifying the necessity for
reservation, it was passed. But, in June 2019, it was stayed by Hon’ble High
Court. State Government approached Supreme Court against it.
Subsequently, Supreme Court referred this matter to the Constitution Branch
as expected. But, the decision was quite shocking.

Sir, the State Government has got a constitutional mandate under
schedule 16 of the Constitution to decide about the social and educational
backwardness of the particular community.

On the very basis of it, Government of Maharashtra had offered this
reservation. But only by citing the cap of 50%, court cannot deny reservation
to the Maratha Community.

Hon’ble Speaker Sir, as of now the issue of Maratha reservation is
limited only to the State of Maharashtra. But, it is bound to have long lasting
effects on the reservation in other states too. It is going to spark reservation
movements in the states of Rajasthan, Gujarat, Punjab, Haryana and hence,
through you, | would like to request Union Government to stand by the
Government of Maharashtra. Union Government should also support this
demand in the Supreme Court or promulgate a special ordinance in connection
with this Maratha reservation.

Hon’ble Sir, Hon’ble Chief Minister of Maharashtra has promised the

people of Maharashtra that he would fight for Maratha reservation, strongly



16.09.2020 541

and whole heartedly. In spite of that, some anti social elements are trying to
vitiate the atmosphere. Hence, through you, | would like to request the leaders
of all the political parties not to get indulged in petty politics. Rather, they
should come forward to join hands with Government of Maharashtra. It is our
lawful duty to ensure law and order and maintain communal and social
harmony in our state.

Thank you .
AR STeden: At TR JORM AR, &t 2R oy aRoy, &t Forr S, St
T STATSIT AT, St ST STR1a femiR, it aRfde dred, Sf. Yo faw ardier, <.
sftc mdieTer X1 q$ 31k M e FiRaeT e Bl St WIget WAL dTel GRT I3
U {9 b 1T Felg DR DT AT Y& T ATl & |

it 3w JEd S |

...(cTgH)

HON. SPEAKER: No, kindly conclude within one minute only.
... (Interruptions)
Y 3TV AN (rsuTST): Feley, H Herel HIf ST IR aRRe g3 U e 3R ITY
IS §Y U e WR SIeTT aTg | ()
T 3TEFET : 37T lefd 2T |

L))
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St 37T HIE: HeIed, Poaid 48, TR RiE Sff & 9¢ &, S 37 7 38 8 &R
faepetir off € | Percia Rig (U IRAR BT ThHM IS Fo &, 5 W Aedd

RIee GRT AleRCeM &7 ...~ 3TRIY B HAleT Ugel oIl T o1 Hfgar 3 3
AfEeTT3N @l gl sa’f T AT T oM a1E § Pperaly 8 Bl Ueb 18], gfed al-al
3faTerdl gRT ey BN febam T Sreterd 7 el & Petaly ol ey enfie e faar
g, cifcbT B8 TeT Usel Potald F AT H 1Al B T ST FYT < T, I8 Hel Tl
TIT 8 | IFDT ... * Al 3R HISAT Srel b DR GRI&T § §3 b SrgHfcr T8l off
3R 31 I8 BTeT &1 H IS S & foTq Tauquardy T aeTel uref b & iR S-Sy o
T HEge H MMiHer T &M otfcheT STSURIT T &RT 354 &b TEd Bied THIATSIHN
& PIRUT IDhT SATST A& 81 UTS &, I8 I & T3 ol $F AT H SIoT 7 el o o
“...Prima facie, no case was made out.”, 2ifch 3T} Ht peTalT bl ST TTTHITSIT
AT TS TET 2 ... (STTT)
qIRT 3TEAET : H AT dTell I TS BN IET § fob e A H HISh g & T S
...(TaYm)
Y STV AIET : FEIeY, HSAT et 1 IAD SHa Pl 7 &7 (T £ 1. (TI9TH)
AT e et : & f+18TeT o< Sl |
...(TaYm)
AT 3TETET @ 319 37T TS T8l 81 Aapd 8, FAIC T A H A1SD a8 8l AT

3 31YehT TST IS |

....(TFHM)

* Not recorded.
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ot freTer a7 =R (FTR): 3Teel HeIed, AT Jo7 g Il H ler BT HieT
fem &, H gerep foTq 3yt gegdTe ool § |
AT STEF8T : 3! HichT ol fT &, eifdpet Rich Uep e & ferq |
Y foraTer Tg dig @ # ORI UQY & SMdT § 37 SRR U 7 fuwer faHT
fegfeat aRT foraii &t IRt el bl T8 R T AT 81 SRR T2l T RIe
90 IR Uhs Y BT HRIcll Bl [CSSIAT TN bl &1 ARY bl ARY Fidfed € &1 Il ol
o fesfeat o fermer aof oR Ay & #ff TR IR gTATe § T uga g8f IRt
T ARY Bel TR 81 YT &1 TRIP DI el el ¥ &b PRI TR §s & 3R @l
& et fegfea Hl aoe A ATE BT TS B |

qBIG, H 3fIUch HIeTH ¥ WPR A T8 AW PIAT g b fUser AT
feSfeal & DR I 3RAT TUY DT el TR g off, AGTCAT ARDBR IFDT J

PRATPR IAHT JITIST ... (STIET)
AT STerer: it e 8 iR &t <ol ucet ot 27 f+¥8Tel =< =1 GRT So1Y 1Y
fesr2r o ATer Tag R bl AT UG bl STell & |

AT & wE Sl |

-..(H9ET)
Y T AT (STFRANT): AT 37ege] HeIed, STI-heR H 89IRI Al FRUIR
fepy T &) 319 3 JeH-U-RIcH BT Tep TS ST 81 TS 8l Peb TIbIScH Pl U
RICTRICTT 9I=0 81 T 81 Ueb HE I Ugel I8 STdT fohaT 7T o7 fob iy W fferces e
USR] H AR fRMT T & 3R A6 %9k 7 ffeiced &1 A%/ 8 1T 81 IR
1T <p 91 &Y 21 o1t STfeR g8 fob & T ISR & #oigy o1 3R & g4 fery 3117 &, dtfes
J 37T ST b foTq IRY ST R Aobl ISP qTE 3T F e FTINRTHL Ro D 3R
Ueh TR Jfokd = T g% Il ifebT 31TS1 b SITAT Ao & aresle i
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el fpdl derctor TR &l 31T T 81 IFP Ie AT & WUR § T 3R
PRCISTT SAES & |

A IR S U A B X2 &, Jo-O-Riae Y o 7€ S 8 <6 8, se giat
IR g & &l 39 [T BT I BrRIST 8T 8N | I8 H 39 89T § BT a1ed]

g |...(cugaT)

DR. BEESETTI VENKATA SATYAVATHI (ANAKAPALLE): Hon. Speaker,
Sir, thank you for giving me an opportunity to raise an important matter in the
Zero Hour. | would like to bring to the notice of the august House that during
the post Covid-19 lockdown relaxation, there has been a noticeable reverse
migration in Visakhapatnam, Vizianagaram, Prakasam, Srikakulam,
Ananthapur, Kurnool and Chittoor districts of Andhra Pradesh. Through you,
Sir, | would like to request the Government, and especially the Ministry of Rural
Development, to kindly include these seven districts of Andhra Pradesh under
the Garib Kalyan Rojgar Abhiyaan and also to provide funds as given to the
similar 116 districts of six States from the whole of India.

SHRI P. RAVEENDRANATH KUMAR (THENI): Sir, as works dried up in the
Covid-19 Lockdown in cities, the migrant workers returned from cities to their
native villages. They depended on the works under the Mahatma Gandhi
National Rural Employment Guarantee Actfor their livelihood. Accordingly,
MNREGA played a vital role in providing timely relief for them with prompt
wage payments at their native villages. In my State, Tamil Nadu, there are
about 85 lakh active workers who have registered themselves under the

MNREGA. Though the extension of MNREGA works has, indeed, brought
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cheer to the rural people in Tamil Nadu to overcome the effects of disaster a
little bit more, people need to be permitted to work for at least 200 days in a
year. At this juncture, | would like to appeal to the Union Government, through
you, Sir, for taking up suitable measures by increasing the guaranteed
employment from 100 days to 200 days and continue to provide life and health
insurance coverage under the Jan shree Bima Yojana and the Rashtriya
Swasthya Bima Yojana.
S AT el (UTSI) (FaaHT-aTf3m): TR 3redel Haled, § SR1oMT
BRIHH, 2021 ST WRT WPR GRT 3R §3AT &, b IR H dleiT aredl gl 3T
SNIRAT BT DIt T I P HRUT ST G DT ST AR AT G IR I8 &l Fed
SN I RUIE &P AR a9 1931 H 88 SFIUMT &b AR TR 3NSAT THTT Y
ST 52 thiva! off, 39 d18 JAelIT T Ferci ST 781 g5 & |

H A1 el § o TS, SITACT T 3 ST FHIST AT H 3 &, I8 =R
et |

<2l 3 ey TS ifey Al 25 R A aver T &, O R g S ¥, v
R off Fr5 TRPR T& P 3R 50 IRACT 3TREU A 3T A BT HI SN 7, Al SAD
3T TR TRETT & N H AT AT 3R AT & IR H FRIST hifcr AT bl T
HIT &, 39 RT febaT Si1Y |
TR 3Teder: Fgsh SR ST IR, S Ua ISIHETeTdy, 19 IR faar
3R Hefh AR T #MHcH AT Taell (Uciel) FRT IBMQ TV 9T A Helg bR Pl
SFART JeT & STl & |
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STl 9T St (R1aER): AR oreel ARGy, IR I & fIae” el § goT
RIS SaT ol RIS & | Ty, fobeit oft I & Uy et ove 7a1 21 Rraex e
P S 3T TSICT Y SRS 7 3D foTY AT < T &, Wi 9 fed o7 offs &
A 81 AR off a9 & 1A B & qTvle S 31 gSial RaeR § Pl wRe 78
leT U7 ]8T 81 3AleTY 3 Ffel & o H oiF-ae T 1 HIdMG! Ud HOTFRR ffet
3 T HT fhaT ST &, TSRTeh RN TET & §er B e 2T bl FHRAT el & |

q1 € Fald §Y 9 &1 &1 & fob fer et &7 ofts deb & & 1 9 37h
SSIeT & IR INhT I SHDT DS YT 81 & | TIP PRI ailS §b BT PHbT U
SDT ATRET A B FATorT B 8, TRy da5 7 Preht i 8 S & SR AN e &feh
3 ST FHRITAT I ST ISl 81 el & ofie da & Urd it e 7 81 & arer &
qATH GfAETd 7 &1 % DRV ST DreproT H ekl AT & |

3TcT: GRPR A ART AIRIY & b IuRIeh Gfaranl & fo1g her Ity oY |

SHRIMATI NUSRAT JAHAN (BASIRHAT): Sir, the Governments of various

States announced a complete lockdown of public places like theatres from 15"
March 2020. This was followed by the social distancing advisory issued by the
Ministry of Health and Family Welfare on 16" March 2020. These measures
have led not only to a shutdown of several theatres countrywide but also led to
an indefinite halt in the production of several films, television serials, and other
entertainment medium.
16.00 hrs

Because of this, the entire industry has been suffering, and lakhs and
lakhs of people have lost their jobs. The condition of the Bengal film industry is

also very bad. Thousands of people working in the film industry directly or
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indirectly like actors, singers, technicians, make-up artists and thousands of
labourers working behind the camera and in the production teams are
absolutely jobless. The industry is facing a huge financial crisis. As a
colleague, along with other people from the film fraternity, | have tried to help
but could not. Therefore, | would request the Government to look into the
matter and sanction relief packages for the entertainment industry and its

people for their immediate revival.
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16.0% hrs

MATTERS UNDER RULE 377"

AT 3reel: 59 AT ISl dT ST FRM-377 & 3l d7fel I8 &l
SFART U &Y TS &, J 370 HIel & AN UIS Pl Al wY | FHT geet R
G |
(i) Need to address concerns of farmers due to proposed land
acquisition by Army in Ahmednagar

DR. SUJAY VIKHE PATIL (AHMEDNAGAR): KK Range under the aegis of
Armoured Corps Centre and School and Mechanised Infantry Regimental
Centre of the Indian Army in Ahmednagar is used for manoeuvre exercise and
display of equipment for the last 40 years. It has been learnt that Army is
planning to acquire additional land for expansion of the range across 23
villages in Pamer, Nagar and Rahuri talukas of Ahmednagar. In August 2020,
survey was carried out by Army officials which has created resentment
amongst the farmers as they fear that their land which falls under the area of
the proposed expansion of the range will be acquired and they will be
displaced. | request the Government to provide clarity on the decision and
details for acquiring land for expansion of the range and address the concerns
of the farmers along with suspending the operations at KK Range until this

matter has been resolved.

* Treated as laid on the Table.



16.09.2020 549

(ii) Need to streamline the auction process for confiscated goods
entering India from Nepal in Uttar Pradesh

Y 3ror fisy N () AR A FHT & @GR TRY, 3.9, T IS AT U1t
ST & P BRUT UTe ¢ A AH-SI dlel AR g SFT <9 & J ATIR Bl
AT PR 8, DRCH [IHNT & PRITeRI, P FATTT &b brIferd TH.UE.AT. T Gford
31 &Y R SHITAR &t 81 g IR HTEfRid Rt dl qReps! AT Tele ckleh A&

JY qRAT T FGHTY DR dTel TN HHT TR BT SR aT Qi1 FIRT bR b FHT

e Udhs I &, Udhs I R HECH & fHarT 37T TRl GRT GhsT I
PR HRCH T T AT T ST 8 IR 319 Vot Gaer et R8T & fob e orely
PRI GIRT BRI e T A Aiefepy STURTIRID SR T ST Zel & T fersqrT
3 el R SM-UlT & WR AT PRIR TR GiedR G I AHI g DRISH bl
STINT TEH o foTq fovaT ST & |

H IRBR A AR B § (b US T BRI b AR bl ATATT Sfecit & fo1g
IS UHT AISTT &1 bl T B FTAH HIHT R 81 R8T bR bl Aeh b AT 3 RS

b IAAY T IR PIAT PIIAT b bl ST A |
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(iii) Need to develop Lalit Narayan Mishra Railway Hospital in Gorakhpur
Parliamentary Constituency, Uttar Pradesh into Medical college

£} <fer foper (TREUR): R FHRIT &7 TREYR H R i dfera AR 57 et
fafhcaTerT ART DR Yl FAGT D 3T & TAT 37U TATUAT Pled H & Veld
PHATNIT TG I GTRATNG ST BT SUBR YT ¥&T & | F TRBN Bl & 39 3TN
3ITHT HRAT AT & b IJRIh Ut H fAfdpedepl Pl 8T bl & | g H H

WBR BT LM 39 AR 3MHY HAT T8 § fob IWIh RIS | farfeberep! g
fRyfehesT spfdat & agd PHI 81 a1 § fafdscden! BT T 81 &b PR I8T 3 dTed
TR AT @ o= ARG fbar Sar 81 3fe g9 sRudrer @ fafde
eIt & U H fAaRad fham ST af I8t Yold & HHATRAT BT Sl T BT Bl
ffep<T &Y UGTS T MR TITH 81T |

BRT JFRT Yot 3T St & 31198 & fob TREqR Reerdt it etferd AR s Yer
SRS ! TAfpeaT AT & WU H fdefid T S |
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(iv) Need to scrap the creamy layer system in OBC reservation and also
include OBC census in Census-2021

el e fFiRaet W ([MAR): o fUwer o (N & o8 e A U1 e
SR STRE frgH! # DT R (SR dde 3T 8Re] 31 T Qfiet fba 8)
UTErelT T FTH - bl AN T4 FISAT 1 D &, P FeTd SATGIR ST af &
AN IR T2 & | 39 Ao H SR STRET 3§ ST oRR U™l IR FerT AT
ROIE BT TSR FRT WHRT TR T§ T AN IET & TG AR SARET DT HRIST
T T & AR B el 39 drel 2021 HT JMNRTT SHTOAT § Ny Sfey i
SIUMAT &1 SR 1y SR STRTUMAT &SR0T $-Y TREIV 9T bR (e, geht off
q T gS B |

H TRPR Y U G AT FolT it & SRR ebreil & feb 51 SASTAT SATRET0T
R F HIY oRR TTET BT T R AT ST SReY AT SFIUFT R &

RS

folg AR A e vl § |
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(v) Regarding special assistance package for Vidarbha

SHRI SUNIL BABURAO MENDHE (BHANDARA-GONDIYA): | am raising a
very important and urgent matter. Vidarbha region of Maharashtra has
witnessed the worst floods in decades. The flood fury was witnessed in
Nagpur, Bhandara, Gondia, Chandrapur and Gadchiroli districts, Almost entire
Bhandara town was marooned with the deluge extending in rural areas also.

A total of 148 villages from 14 tehsils in Nagpur, Bhandara, Chandrapur,
Gondia and Gadchiroli districts have been affected due to the water released
from dam in Chhindwara district and not fewer than 92,000 persons have been
estimated to be affected. The loss of property, crops and farmland,
infrastructure has been severe. But the State Government has sanctioned
mere Rs 16.50 cr financial assistance for those hit by floods. Hence, the
Central Government should immediately announce a special assistance

package for Vidarbha.
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(vi) Regarding State Business Reform Action Plan 2019 (BRAP)

SHRIMATI APARAJITA SARANGI (BHUBANESWAR) : Making India
"Atmanirbhar” has been on top of the current Central Government’s agenda. |
would like to draw the attention of the Government to the “State Business
Reform Action Plan 2019” (BRAP) ranking which shows how the States in
India have been faring in Ease of Doing Business. The State of Odisha, a
State which was placed in the 14th position in 2018, has dropped to the 29th
position in 2019. Meanwhile, India has made an impressive jump from position
142 last year to 63 in the World Bank’s ranking for Ease of Doing Business.
Hence, in the greater interest of furthering the goal to become “Atmanirbhar”, |
implore the Minister for Commerce and Industry to call for a Report from the
Government of Odisha seeking the details of the implementations of the reform

action points.
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(vii) Need to set up a Mega Food Park in Guna Parliamentary
Constituency, Madhya Pradesh

A POUMTERIE AT"T (TT): b FHT &F A1 J&Id: DY TG & & | T&T P!
TpRIET 70 TfCTRIC STTETET By R JATeTRe &, T R &7 9% AN Y B 8
T Sl {7 & H q&Id: UG, T, Hpl, WS, I8, CHICR 3MTfe ol Wil &l
STl 8, Q1 81 |1 39 & § QRTE, afeiar i &t el yeEar @ S g
I8T P HIY IUTET T QX <27 H YL & ST 8, febe] 37 Ieural &b I [GR@Ta
3R HUEU P G HaeAT T B P PHRUT AT Foie & Sl & Ty
fesRaT=AT T ehTThT JeboaTT BICTT & |

AT I FHT & H 3R AT §S UTeh T TATIHT &R & 91T AT SR SF=Ialad
fEpATT HTSAT T IeTebl HETel BT YRT T I [HelTT & &rer & fharT ol 3o Ieural
T fsha R B PEl GR ST bl SFTE 37U+ 2Tex H &F Rere T P T o 3MTYfef Y
IR |

S T & &I & RIfarT SRISHTR Zaratl & fof SR T Jor 81T I8T B
ITIOT AT A S BT GeTTaI ISRTIR =1 81 & IRUT BIT 8, W1 $S YTh b LTI
9 YT T Tt aRIch A AepT ST T, AT &1 BHNY TRDR DT Wil DT AT T
SR U 3ife efeh T Taraerail a1 BT e T ATefeh 81T |
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(viii) Regarding resolution of problems afflicting Tripura Autonomous
District Council

&Y Yeeir PRt (BroRr gd): HgRr e SReae defder df awRamall &
fPRTRUT & St TRDR AR PR EN & | 39D (o1 § gy AR BT GIaTS D]
g | T 81 H g TR b FHE HIT GT <A & (b e <fier I8 Fene fopar Sy
Ud TADC &7 3if¥res 1fthat &F 11U, ISk 6T ST e Seic Y 9 /T Sy dTfdh
IS &A1 T FRAR epT &1 9eb |
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(ix) Regarding construction of Garhwa-Rehla bypass road in Jharkhand

Y fersu STeT I (TAT): NH 75 TR TGaT-X8eT 4 oI I1$-T s+ T b NHAI
I Y& febaT TAT & | S F1S-UIRT T &fdTs 22.730 KM & iR I8 ke & TRl b
ST & 1 NH 75 SRS 153 I ey Sl U YR Heeh 81 @l & T 99 JTuT
T AT fireet 20 aNf F IR T |

MORTH GRT TRIR U T Tiorered &t Sod UTifHerdlT it § TeaT a1s-UT &
fFTOT T T TR 81 NHAI 7T &7 14.1.2020 T & bid submission @1 fifr
et Y off TR SFC @ HifeT &t 81 & et feifdr § IR-aR IRt & &t &
I A Bid U e el 3iferd fafer 20.9.2020 FrafRa g |

3T AR WA ST A SRIY & BT SFC Bl HIfST T U 59 Hoe o
TPl TaTT R & HaI~erc GaTTRrepTIT el e S & T & |
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(x) Regarding revision of wages for ASHA workers

SHRI G. S. BASAVARAJ (TUMKUR) : The unsung heroes of the battle
against Covid-19 pandemic have most definitely been the millions of frontline
women workers, especially Accredited Social Health Activists (ASHAS) who
have been silently working at the community level. They are engaged in
numerous activities ranging from door-to-door surveys, contact tracing,
awareness campaigns and monitoring quarantine/isolation. This is in addition
to their regular roles ranging from taking care of pregnant women, keeping
track of immunisations and making home-visits for the care of the new-born.
For more than 9 million Asha workers, their monthly earning is around Rs
2,000 which is a pittance compared to the minimum wages for un skilled
workers i.e., Rs 9,750/- per month suggested by an expert committee. On
Covid-19 front they have been promised an incentive of Rs 1,000/- a month,
but many have not received this as yet. Asha workers are not supplied PPE,
Gloves/masks etc and are prone to Covid-19 infection and facing social stigma
and ostracisation from community. | urge the Government to revise the wages

for Asha workers and make them live and earn with dignity.
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(xi) Need to take flood control measures in Maldaha Uttar Parliamentary
Constituency, West Bengal and provide compensation to the
affected people
A @I T (ATeqgl SR): § PR BT &I (0 FFeI & Hlolal IR Ui
ST 5 91 T& T T 3R AT DHRAT ATSAT g HX & DT STIBIT WRT T 3R
PoBR ol b dC UR 99T 83T & | g8] Ufcrad 37 aTell a1g Ud e b DRUT T T
TaT H HHI ST 38 & | T 3R Poex &b D F Ty et 30 & fB0F0 T i
el § FHTCT ST XET & ORIy 8STRT bl T | Ufciay oER 8lehR oI el R el
STRFAT < AT ST bl AR 81 %2 & | BT A1 9F &b dbe A el S H aois
T & A RIS U ey &bt Reerfer s+ g8 8 |
H GRpR § e T d1ea & b T 3R Poer el &b a16 G el Bl
RIp™ & oY TARIT B AT GIehR 9T FHAT DT FATH fehaT SR 7T 3+t
b ST ST T A T Bl Fgeh! IR ST bl HOleR & Iieh Yid T Ud ISR
<Y SGRAT T ST AT D b DR ST g3 &feT DT HeTh DR §U JITIS
feeT & foTq arrerezep fFrcier STRY @Ry & puT N |
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(xii) Need to construct stretch of National Highway No. 24 between
Sitapur and Sahajahanpur in Uttar Pradesh

Y rorer g (AATYR): H ARDR BT T 30 FHCIY & HIATYR b IERT ST
%.-24 FITYR-CMTESTRIGR b HTe UM STeR H1T el 37 AP PRAT TTecl g |
Tg 91T 75 ool Y SR USY B ASTHT g I SiedT 8l I8 1T 75 foolt &
IR T2 DT AT TS J Shedl & | 39 A1 b LMHT 8 &b bR HIgR
¥ feeell ST aTel @I T reht argfaed grcit &1 VT aRfef § § IR & AT
Rl § b SIS @l &g H @ §U ISR IS §.-24 o 3l HiagR &
QESTBIgR ST 7R BT sifderar T e & e UST $R BT DT P |
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(xiii) Need to set up FM Radio Station in Latur city, Maharashtra

Y FUTHR TPRTT SR (ATR): AR A6 H Teb Th TH ST T T ST &t
HITT o7 FHY 3 Tl 3T V& 8 | 99 4w 1 5 efiep quT H +f) IS & 3R WRDR
ol O Y folRgm o | a1 YART H3T AT, i FebTeT STarsehr T U UTH §31T o
S e IR fh IRAR SHaRT, 2020 ¥ BT 3 ISHT & AHT TERTS & 8 MeRT
afed, 7 W H 100 T T T SO bR ST I&T 81 WRef WS T fawy & fb
HERTSE H TRAMT 37 8 2MERI H AR T QMMfHeT el fehalT T 81 S AR &b AN bl
AT bl 3 UgT & |

3T: HRT PR A IARIY 8 b I8 IR AR A b Uh U ST Tear b
TG & Tl PRATS R a8l ASAT T T AT AT & Y |
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(xiv) Need to provide water from Niradevghar and Gunjawani dams to
drought-hit areas of Satara and Solapur in Madha

Y Iotrafaeer fegura ATse fFeaTerey (ATeT): A%7 GHERT & A8 Ugel 9 & Il
IR &7 B HERTSE 5 ARDBR - AATYR 3R AART b IR & bl TiT IR
SIER 3R Toraull g {55 hiFal Ul 915 d¢ deR F IRMdT Bl QT SIH A
GETIRT Helel, ATARE, TSR, T, AR J AART DI ARG ST P AT
3T 81 RET 81 &8 T SfeT IR b TT fhaTI bl Hol ST A Al 3R FAR]
TeTt  garte aroiet el fHef ar e 2 |

31T WRBR A AWE € fob §F 19 T G G2 FART U HIelYR D IR
el A fear S |
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(xv) Need to provide special financial package to Textile and Garment
Industry of Solapur Parliamentary Constituency, Maharashtra

Sf. SafreaR Remerd w@riel () @ WG9Sy & AR Bl g
CHRICTSE Ud RS B9 b A1 I 81 AR H IcATI B dTell TRAC AT CHICTSel
U1 T HIT el <o H & gfow facer & +ff Hreht 81 Wy g9yl didts b 39
3ITUST & BRUT AIATYR DT SISl TAT TRHT SS%¢! NI Hahe I I &l 8l 39
ST DI RA ARDR DT 31 A TP Gl T 31T STaLID 8l 37T B T
S §Y TREC A T SaReTSel AURT §eb &P T g 0T T BT W el
Reerfer & &1 € | HRT PR J SFRY & b 37 I b i M TR §ep GRT MY
ST I8 AT BT 3AseT 2020 A AP PAT TR 81 Al AR DR g IJ&UMT Dl
3MMffes Heg @ AT 8l AR BT TRHC CaReTsal IT 39 I J[ST §AT e R A
& Bl Aehell 81 3 5S¢ A AARI URART BT SHa ST 81 WRT TRDBR D 3R
3Mfep Heg e R IR H dIR 81 dTet JIhr @l 3 faer  ggdr et
Fhll 8 |
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(xvi) Regarding comprehensive package for deceased plantation
workers in Idukki, Kerala

ADV. DEAN KURIAKOSE (IDUKKI): The recent Pettumudi landslide tragedy
that occurred in Idukki, Kerala was a devastating incident that shook us all to
our core. 70 workers of Kanan Devan Hills Plantations Company lost their
lives. All the victims belonged to financially poor background, not even having
their own place. They were residing in a 30 single-room, sheet-roofed quarters,
belonging to the estate they were working for. | sincerely appreciate the
initiative of IRW Volunteers of Disaster Management Wing.

| have already nominated Munnar Grama panchayat where Pettumudi is
located, to Prime Minister's Saansad Adarsh Gram Yojana (SAGY) scheme.
There is lack of adequate infrastructure facility in this panchayat especially
among the workers living in single room quarters provided by plantation
companies.

Considering their pathetic living conditions, | request the Government to
kindly announce a comprehensive package for the families of deceased
plantation workers covering housing, basic infrastructure, health and education

of their children.
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(xvii) Regarding contraction of GDP and rising unemployment

SUSHRI S. JOTHIMANI (KARUR): Data released by the Centre revealed
that our GDP has contracted by 23.9% and unemployment rate rose to 10.4%
in Q1. Unemployment rate in Tamil Nadu is as high as 13.43%. While the
government has been using the pandemic as a scapegoat, unemployment was
record high even before the pandemic hit. Around 10.1% of total suicides were
due to unemployment in 2019 which was way before the pandemic hit the
country. Most of the jobs lost are in the MSME sector of Tamil Nadu, the 3rd
largest contributor to MSME sector in the country employing 97 lakh people.
What's worse is that there is no sign of doing anything about this issue
even now, as if we have turned a blind eye to the plight of youngsters in the
country and their families. Therefore, | urge the Government to take steps to

resolve this issue with utmost priority.
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(xviii) Regarding Rail Line between Hyderabad and Vijayawada

SHRI UTTAM KUMAR REDDY (NALGONDA): The erstwhile State of

Andhra Pradesh was divided into the States of Andhra Pradesh and Telangana
in 2014. Hyderabad and Vijayawada are the principal cities in these two states.
They are connected, presently, by a circuitous railway line and the journey
takes over six hours. If a straight railway line is laid between Hyderabad and
Vijayawada, the journey time can be reduced to less than two hours. The
economies of both states would receive a huge boost from such a line.

The NH65 between Hyderabad and Vijayawada already has land
adjacent to it, which was acquired earlier and can be used to construct the new
railway line from Hyderabad to Vijayawada. Connecting Jaggaiapet and Chityal
will be adequate for the purpose of increasing connectivity between these
cities.

This would definitely boost economy and traffic between the states of

Orissa, Andhra Pradesh and Telangana and benefit the countrys economy.
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(xix) Regarding Problem of sand accretion in Thoothukkudi, Tamil Nadu

SHRIMATI KANIMOZHI KARUNANIDHI (THOOTHUKKUDI) : The coastal
vilage of Manapad in Thoothukkudi experiences the problem of sand
accretion. This hinders the fishermen belonging to this region from venturing
into the sea for fishing activities which is their sole means of livelihood. The
District Administration had spent rupees 1.18 Crores last year to remove sand
dunes, but within one year the sand dunes were formed again due to

accretion.

The District administration with the help of IIT Madras has conducted a
study on the impacts of sand dunes at a cost of 18 lakh rupees. Around 15 Km
of the coastline in Thoothukudi district suffers from erosion and 10km from

accretion, according to a central government study conducted earlier this year.

| urge the Government to take steps to build groynes or Bait curves
along the affected villages as an immediate measure and start implementing

sustainable solutions such as mangrove plantation along the coastline.
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(xx) Regarding setting up of SBI branch in Pandalur Taluk of Nilgiris

SHRI A. RAJA (NILGIRIS) : The Pandalur Taluk of Nilgiris consists of 3 Tea
Gardens and one Tea factory. This Taluk has a population of approx 2 lakh,
most of them are employed in these tea gardens and factories. Over the last
few years, the Government has encouraged paying salary through bank
transfer to avoid corruption and exploitation. There is only one Bank
functioning in this Taluk i.e. Indian Bank with ATM Facility. All the tea labourers
of this Taluk are dependent on this ATM to withdraw their salary. At times, this
ATM does not work properly or remain out of cash. These problems have
increased the woes of the labourers. Despite SBI having the largest banking
network in the country, there is not a single branch of SBI in this taluk.

| urge upon the Union Government to establish a SBI Branch with ATM

Facility in Pandalur Taluk of Nilgiris as soon as possible.
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(xxi) Regarding prohibition of export of raw human hair

SHRI SRIDHAR KOTAGIRI (ELURU) : 99% of hair wigs and hair extensions
worldwide was once sourced from India because of the unique quality of hair.
Myanmar and Bangladesh traders have started buying directly from the middle
men and smuggling it out or importing from India at under-valued price of
1 $ a kg as against actual price of over 80 $ as verified in the recent export
date. They process the raw hair and dispatch to China for manufacturing
finished products. Due to this we have lost over 8 lakhs jobs in the country in
the last 6 years. | had made an appeal to Hon’ble Commerce Minister, DGFT,
EPCAP and DRI to save our hair industry. | request the Government again to
kindly prohibit the export of raw human hair immediately for saving not only
jobs and Foreign Exchange but also our pride besides boosting our Make in

India Campaign.
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(xxii) Need to develop the historical sites in Maval Parliamentary
Constituency, Maharashtra

£ ST AT RO (ATGA): R A & A1l H AT, Telell, H1eRM f&el
¥ B | WIS B 9gMaT o & oy e TRBR AIoFT 91 AT SATaT 99 faeer &
gD AR, S AT H Yol e 7 ot Gfer, urfehT egeeT, FRSH BT A1e
R ST & T SATaT A SATaT 9T 31T Jahd! & |

B AT &5 H &1 BIeil Ug 9o bl Sl T R UeTeTRIeh eRIex 4t & 39
Ty & G Ud eAufid Rl q8RS & G & e i, il o
Reh AT U Pl g T ST FepalT & |

H ST A18T § b Py AR AR foeer wie & 9 & S ST g
o7 UfceTRIe eRIER &l b IRBR gRT IS 3N ABRIAT I fIepT e & ar
T faQeT & qiesht o ST I, TAFT @R BT AR UTH SHT 3R ARBR GRT
JAT < BT H PTH o1 bl Il HIYUIT bl 15 & a8 +fF =T 81 STt 3fR 39 &7 H g &g
fereft ff RS o1 T |
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(xxiii) Regarding sharing of information regarding expenditure and
programmes under CSR funds in aspirational districts
particularly in Gaya disrict, Bihar

St TSR NS (STEMETS): Hacardiel felT BRI 6 SexT, 2018 H Fe=HT
GRT oA Bl T8 offl SHHT I < S &P dH R 112 el o
AMHTRAD-31T1e Fepeiepl H GER T & | T€ T AT FaeT (b iR Fefep
feremy & AT Sefep fAGIT &b ATEd™ | 2020-22 & T WRA & [ BT UTH PR b
feTv 2rg Uep HEcaqUl Uge & |

TR IS oI D ST FATHT B eI ATdor(dh Ier [IvRT aremeft
Rttt 7 faepry & foly Bl Ao IeMl § & BRUNS AHTNID ST BT
BRI TeT R8T & | AT STRANT 12 3Mepialt el H f&cTepRepT ob HTef T P BT & |

TSTeh Iushd fordT =1 feenfercer IR fhd & o I arreplelt fS7ell & Ieei
& AT Uiy U W AWy R 31O HITHRTR iRt a1 60 fcrerd @< vl &R ay
HUITHSITS BT T AR Tl 3500 RIS wUY & 3R 59 PRI T 60 Hfcrerd 2100
PRI OUY P SRR & | I8 XpH ATehial el § TR, qievr 3R Tpei forar &= 5
HEcqqUl GUR T Fehell & | AR FHSRT & STEISTE § TT fSfet 7 el faen w1
& 3T & TSRFH TR UReS 81 TT 7T b1 AR faer=T |1 & 317elm & 57 5 IR
UGS 8 | T RTer Ue arepialt et Bfie 81 ART WRPR A 37E & fob & &P -
TfITRRIT T BRI BT YRt STFBRT (SISl T AR, BRIBH b A4, S-STT3
& 9 SATR) ST |
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(xxiv) Need to restore the routes of Doon Express and Ganga-Satluj
Express in Ambedkarnagar Parliamentary Constituency, Uttar Pradesh

it Ryer UTUST (PSSP TR): 8T &I H YRR Xl 7 5R IS 8 FaSaN TR
T T g1 &b T DT STgaC R AT & 3R Y ¢ 319 Rl ATy 37ehRaR YR H el
Roehdll 8; g T o QM & |

BTST A TENIGT ST alet! g TerAoT

fARISTIR A &TaTE ST dTetl T Aeietol Trdo

T S T 7ol & TS Eed 81 4 SRS b Aoy, faemeff 3iiR 3
ST 399 AT &b HEcdqul A1e & fFelfed 89 & Y b H 3T 7Y & A 4§
3TTEIST & SIR FeehT I8 JT & b Al 7 ¢l T I: TCIUST STehRaRYR, HIci YR
I UR & BICT & T I8 YaTarel i ST &b AT ARRR JA & |

H A1 Xl F3A1 Sff A SFRIY Rl § DT IATF-URT & FHT &1 A IS Fardt
AT 3R ST HT Jfawr P oY 37 a7 et MSAT BT He IT IFTSHIAR ¥
ST 3R STBRARYR, HTCAYR S IR §7 oAl T Y: FCTUST Rl foT ST |
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(xxv) Need to extend financial assistance for creation of pharma city in
Mucherla, in Hyderabad, Telangana
SHRI KOTHA PRABHAKAR REDDY (MEDAK): | would like to draw kind
attention of the Government towards the need to extend financial assistance to
be given in the form of an outright grant of around Rs. 3500/-crore for creation
of full-fledged pharma city in Mucherla in Hyderabad, Telangana.

In this regard, | would like to state that Hyderabad is emerging as the
Pharma and Life Sciences Capital of the country. Pharma manufacturing hub
which is progressing in Mucherla in Ranga Reddy district may provide
employment opportunities to about 4 lakh people. Moreover, Hyderabad has
become “Science City Capital” and has hundreds of research institutes which
is number one in the country and Telangana needs more and more support
and financial assistance in future.

In view of ongoing COVID- 19 situation which is prevailing in the country,
there is a dire need to do more research and to give encouragement to pharma

companies in Telangana.
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(xxvi) Regarding access of CGHS facilities in smaller cities

SHRI P.K. KUNHALIKUTTY (MALAPPURAM) : Central Government
Employees, Pensioners, Sitting and Ex-Parliamentarians and their dependants
utilize CGHS for comprehensive medical care. It is the only way the central
government employees and pensioners working and living in remote areas can
access quality medical care. While the beneficiaries in bigger cities like Delhi
are usually happy with the services they can access through the scheme, the
picture is quite different in most of the smaller Cities, The beneficiaries
complain about insufficient number of dispensaries, about not having enough
CGHS empanelled hospitals and discrepancies in pricing. As a result, the
beneficiaries have to sometimes travel large distances to access the benefits
that they are entitled to. | urge upon the government to take necessary action

to open more CGHS Centres.
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16.01 hrs

STATUTORY RESOLUTION RE: DISAPPROVAL OF BANKING
REGULATION (AMENDMENT) ORDINANCE, 2020
AND
BANKING REGULATION (AMENDMENT) BILL, 2020

AT STEET: B 3MTSTH Fa% 14 31K 15 DI T AT o 38 & - FY [Tarsy oif |
SHRI MANISH TEWARI (ANANDPUR SAHIB): Sir, | beg to move:
“That this House disapproves of the Banking Regulation
(Amendment) Ordinance, 2020 (Ordinance No. 12 of 2020)
promulgated by the President on 26" June, 2020.”
forr w3t T PraRe HRF Tt (S FRieT Wara): ), § 57 I TR H
ToiC § | ... (cTIET)
AT STEE: HAT Sil, 3179 ATy, Fef SATUehT TaTs] G W8 & |

....(THE)

SHRIMATI NIRMALA SITHARAMAN) Sir, | beg to move:

“That the Bill further to amend the Banking Regulation Act, 1949,

be taken into consideration.”
AT STEGET: T 319 el & IR H P DT dTeci! 82

-..(H9ET)

et forfer WARAT: IR, 89 39 et BT ST o % &, Fifes fUsel & |rell 4
& SR BURfc oy 1R Wiet dar, fSieTep fSUTfSies ol aga debeliith &l W&l &,
S feuifoed & Uicae™ & U S9F Toved & Uicae™ & oy @ik ST dfuRfed
AN ST & ATl T BReil &, I T S T =T SUANT redl & AT Sebdd AT
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ST < BT PR 8, ITebT Jelc R b fo1q 1R I7ep UM b e & forg
I8 SfehT eI (3FHSHT) fet T ST BT & |

We are trying to bring this Amendment in order to protect the depositors.
In the last two years, as hon. Members — Sir, through you | wish to say — would
know the depositors in some unfortunate situations in banks or cooperative
societies which are operating as banks have been put to hardship because
these banks have fallen into bad debts requiring therefore the regulator to bring

a moratorium and to solve the problem seems to consume all the time.

I8 Reiege Sy Uo SrHeHT & GRT 89 Joic A9 S FHY 4er fohar ol

We had introduced this Bill in order to have the Amendment brought in so that
depositors’ interest will be taken care of. Unfortunately, because during the
Budget Session we could not have this Bill passed, we had to bring in an
Ordinance and that Ordinance was brought in only because the financial health
of many of these cooperative societies which were also performing as banks

was becoming very delicate.

 HESRATT BT 3D GRT I§ AMBRI AT 918 I8! § b dIuRfcd daF &
gl TS TR B & PRI dAlpera ol UiRTS Bld gY |l &9 Uab AT cleh”
3T o foly HoaR gU | BIIRfCT d & BleTid &b IR H dler & G § I8 &g
eI =T YEl & fdb 277 37 DIRICT ST DT BRIHI2RICT ¥CC 3HTh Ahad Fgd &l
dip g |

39 277 3@ dARCT dog ol RUIE @R ® & 3R 105 urban

cooperative banks are unable to meet even the minimum regulatory capital

requirement. Net worth of 47 urban cooperative banks is negative, and 328
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urban cooperative banks are having more than 15 per cent gross NPAs. DI

TAUIT IRET 15 HIAET BT 3 PIATIRICT o § TIUIY 81 & BRI, I8 F T,
2019 T ST 97T 38T §, U |9 Y&l §U AT, 2020 b Pl T ST 2RIV, TS &P
GINT Q%A?%' PrATRRET § o Seshiol g31T | Gross NPA ratios of urban cooperative
banks increased from 7.2 per cent in March 2019 to over 10 per cent in March
2020. Therefore, it was felt that in the interest of the depositors we should have

this Ordinance brought in. Now, the Ordinance will have to be replaced so that

we are able to have three different things brought in. HRT 3 ¥ aTSHT B RET &,
AT 45 H HSHT BT 8T 8, [ 56 H AT 3FFSHT 8l 38T & | Amendments to
Sections 3 and 56 are clearly because ST & 9 ITGd g( S oft PraimRfeT
ARIGCIST Beae R &, PRI Ja & ol ST ef 3TeTs BICT &, JaT el IIh
forq ot @] BT =18 | By amending Sections 3 and 56 we are making those
provisions which are applicable to banking companies, that is the commercial
banks, applicable to cooperative banks also so that cooperative banks are

equally subjected to better governance and sound banking regulations through

the RBI. Y 3 31X QAF9M 56 P IMHSHT Bl Hifed T8 B, sffevifed T&r & |
AFIT 45 F Y JSHe 81 ¥&T &, I8 I 81 38T 87 It will enable the RBI to make a

scheme of reconstruction or amalgamation. For example, take the recent Yes
Bank reconstruction that happened to protect the interests of the public, the
depositors. Without making the bank undergo a moratorium period, if you are
able to reconstruct the bank, if you are able to professionalise their

management, and if that power can be given to the RBI, it might help the

depositors. H 3ITST Ht SR g& ISTERUT of &l § fob dgHdT dep o fedifored ar
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AT ATl e &1 81 UT W8T 81 3FR AT 45 FHSHT &P GRT ARSSTS Pl 89 I8
3R fo1T epecH 3iR ST @I dehellth PRe §Y, 3R AhACTIT PR Fehdl & ol
Seg A Sleg fSufied & §ove @I &7 Uicae ax UTH iR Ife IHT AfdT aR
& Hopdll & AT I8 QI 45 3FHSHT & gRT BRI | That is why we want to have
Sections 3, 45 and 56 amended. fdeger fSUTRICH & Sg3C @I 79 H W 8V I8
9 & TET & | S-Sl PIRITRICT AN §& & 7 R €, R SHaT I iy
afid € | I8 UTeHR! WieheR shiec TS & foTq oTR] el 2 |

This shall not apply to the primary agricultural credit societies. This shall
also not be applicable to a cooperative society, whose primary object and
primary business is providing long-term finance for agricultural development.
g7 IR A1 I8 AT & 81T |

So, let us be clear that we are not doing anything to touch State
cooperatives, we are not doing anything to touch primary agricultural credit
societies, and we are not doing anything to touch cooperative societies whose
primary object and primary business is providing long-term finance for

agricultural development.

3R ot 7R o 7 H I8 o & % 7 I8 ieedies & forg afcia &, R 98
PIATIRICT ARRICI, ST WheeRd STATHC P oy B Heell 8, FIT ! AT
TTII BRIT? H 311Uk HTEgH | g TR <11 TTe<! g (b T§ I fofy afeiet &
I g fqth S forg afiar 81, it de ar de a1 AfhT @1 B BlaiRfcd
RIS H R &1 I8 hdel I W & oTF] 8N | Tg Ugell IR a1 8, e T IRDPR
SRT AT § 3HSHS PR BT B 831 & | 39U Ugel ) daed 3 3R 56 H
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3FSHE §U E | SHfOTY 1S 597 Terahed! H 7 38 o 78 9T 81 %87 87 9 IR i O
PR I8 87 H AT TTEdl § o 39 Uger ol Aarer 3 31k 56 A 3HSHE §U E | Wb IR
a9 1968 H, a¥ 1965, 1984, 1987, 1989 31 2012 H HI 37 HaiH H eHT gall
& | 3781 Ueal & A H AT 59 96T UR foRR Ry & ol 31mre vl & |

AT JTEFET : YR IRIeT 84 -
“fp g T IISCUIRT EIRT 26 S, 2020 BT T SRy faf e (Heme)
3EATRET, 2020 (2020 BT AT AETD 12) BT FRIAGT DRl & I”
3R
“fo5 St faf T arfeifad, 1949 &1 3iR FeMed F=A arel [Jgus W)

o= fopar S0 1
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SHRI MANISH TEWARI: Thank you, Mr. Speaker.

Article 123 of the Constitution of India which provides for the power to
promulgate ordinances during recess of Parliament has certain very specific
trigger phrases and these trigger phrases need to be activated in order to shift
the burden of law making from the legislative institutions to the Executive. And
that trigger phrase, Mr. Speaker, Sir, is that ‘circumstances exist which render
it necessary for him to take immediate action’. The reference to ‘for him’ is the
reference to the hon. President of India. Therefore, the two key words which
need to be triggered before Article 123 can be invoked are ‘circumstances’ and
‘necessary action’.

Unfortunately, Mr. Speaker, Sir, in the instant case, none of those
circumstances existed as on the 26" June, 2020 when the said Ordinance was
promulgated. At a point in time when our GDP growth rate had been in a free
fall for seven quarters preceding the lockdown and when all economic activities
during the lockdown had come to a complete standstill, there was absolutely
no rationale for promulgating this Ordinance, especially when the Banking
Regulation (Amendment) Bill was under consideration in this very House.

The more appropriate way for the hon. Finance Minister would have
been that she could have very well withdrawn the Bill when this Session
commenced and she could have brought another Bill with all the necessary
amendments for the consideration of this House. This resort to the Ordinance
route in order to make laws is something which undermines the majesty of the

Parliament and it only exacerbates the attack on our legislative institutions.
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My second point is that this particular Ordinance falls foul of article
123(3) of the Constitution of India also. The objective of this Ordinance is to
bring district central cooperative banks and urban cooperative banks under the
control and supervision of the Reserve Bank of India. However, this particular
Ordinance falls foul of Entry 32, List 2 of the State List. While | concede that
Banking is within the purview of the Union List in terms of Entry 45, the hair-
splitting which the hon. Finance Minister has attempted by trying to segregate
primary agricultural credit societies and long-term credit societies from district
cooperative banks and implement the same template in the urban areas also,
is going to create utter mayhem in the agricultural economy, if not anarchy,
because of the symbiotic linkages between the primary agricultural credit
societies and long-term credit lending societies and the district cooperative
banks.

The final point that | would like to stress and underscore, Mr. Speaker
Sir, is that the record of the Reserve Bank of India with regard to being able to
pre-empt malfeasance or what is colloquially called ‘scams’ in the banking
sector is very mixed. | do not want to belabour that the Yes Bank, Punjab and
Maharashtra Cooperative Bank, IL&FS and Diwan Housing Finance Limited, to
name a few, are instances of malfeasance which have taken place when these
institutions were under the direct superintendence of the Reserve bank of
India. May | humbly submit, Speaker Sir, that the Reserve Bank of India is in
itself a conflicted institution by design. It is the regulator of the banks; it is the

investment banker of the Government; it is the owner, operator, regulator and
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player on the bond market; it is the manager of the Government’s credit and
monetary policies; it is the foreign exchange regulator; and it is the currency
regulator and the list goes on and on and it is endless. If there is a need to
bring about substantive reform, the need is to unscramble this egg called the
Reserve Bank of India and segregate its various functions by spinning them off
into different instrumentalities so that the primary function of the Reserve Bank
of India as the regulator of the Indian banking system can be primarily
discharged. My humble appeal to the hon. Finance Minister is this. Let us
leave the cooperative sector alone. If there have been instances of
malfeasance in district central cooperative banks and urban local cooperative
banks, there are as many success stories, if not more, which have played
themselves out in the past seven decades. State Governments are more than
competent to discharge their functions and in a federal polity, this Ordinance,
and the Bill which weeks to replace it, is a frontal assault on the federal
structure of the Constitution and this will have long-term implications on the
democratic polity of India. | once again urge the hon. Finance Minister to
withdraw this Bill and let this Ordinance be disapproved by a Statutory
Resolution. Otherwise, this House will be witness to another blow which is
being dealt to federalism and which, as | earlier stated, would have long-term
implications on the polity of this country. | thank you very much for giving me

this opportunity.
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16.19 hrs (Shri N. K. Premachandran in the Chair)

SHRI S.C. UDASI (HAVERI): Sir, thank you for giving me this opportunity to
speak on the Banking Regulation (Amendment) Bill, 2020, which is a Bill

further to amend the Banking Regulation Act, 1949.

Sir, the Banking Regulation Act, 1949 has been amended 40 times since
its enactment. The basic objective of this Act, when it was first enacted by the
Parliament, was to consolidate and amend the law relating to banking. This

Act gave the following powers to the Reserve Bank of India:

1. To licence banks;
2. To have regulation over share holding and voting of the shareholders;
3. To supervise the appointment of Board and the Management;

4. To regulate the operations of banks and lay down instructions for audit;
5. To control moratorium, merger and liquidation;

6. To issue direction in the interest of public good and banking policy, and
7. To impose a penalty on banks, if required.

Till 1965 the cooperative banks were not part of the Banking Regulation
Act. The Banking Regulation Act was amended in 1965 to include the
cooperative banks under its purview by adding Section 56. The hon. Finance
Minister was telling that under Section 56 the cooperative banks were added
into the BR Act.

As the economic situation arising from the COVID-19 pandemic has

increased the stress, both in cooperative and banking companies, there was
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an immediate need for a legislation in this regard. The hon. Finance Minister
has already said that certain amendments were considered necessary in the
said Act to provide for better management and proper regulation of cooperative
banks as also to ensure that the affairs of the banks are conducted in a
manner to protect the interest of depositors by increasing professionalism and
enabling them to raise capital, improve governance, and ensure sound banking
under the supervision of the Reserve Bank of India.

This year, the Banking Regulation (Amendment) Act was introduced in
the Budget Session but the same could not be passed. In June 2020, the hon.
President had promulgated Ordinance No.12 of 2020 but it was withdrawn on
the first day of this Session and a new Bill, Banking Regulation (Amendment)
2020, No.114 of 2020 has been introduced. The earlier Bill was No.56 of
2020. It has now been withdrawn and No.114 of 2020 has been introduced.
We are speaking on this Bill right now.

This Bill is to empower the RBI to effectively handle the mishaps or the
adversaries in private banks and also in the cooperative banks without any
loss of public confidence or disruptions and will allow the RBI to prepare the
reconstruction scheme for failed banks without having to first make an order of
moratorium on barring deposit withdrawals. This will enable the RBI find
suitable suitors for a stressed bank.

The hon. Finance Minister has given the classic example of Yes Bank.
Its subsequent rescue has prompted the hon. Prime Minister, Shri Narendra

Modi, to strengthen the hands of the RBI on this front.
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Coming to this Bill, | would like to tell why this amendment is crucial. We
need to go back to see how many cooperative bank scams have happened in
India as also various malpractices and their implications in these cooperative
banks. You may know, Sir, that the cooperative banks were established in
India to facilitate rural credit and to cater to the needs of small farmers and
businessmen. They were popular with middle and lower income groups
because of the high interest rate they offered as compared to the commercial
banks. However, with the passage of time, most cooperative banks lost their
purpose. Excessive State control and politicisation further led to their
deterioration.

By the year 1990, none of the public and the private sector banks were
willing to deal with the cooperative banks and thus, even otherwise, healthy
cooperative banks were facing a tough time. Since the year 2000 to date -- the
latest case being the PMC bank -- many cooperative banks have been rocked
by scams that exposed the malpractices in these banks. Many of these banks
did not adhere to prudential norms prescribed by the Reserve Bank of India. |
will give two or three examples. The Madhavpura Mercantile Cooperative Bank
scam had invested a huge amount in the equity market which was almost
equal to its deposit base, thus, violating the norms of the RBI relating to
exposure to the equity market.

Another bank, the Krushi Cooperative Urban Bank had issued loans and
advances amounting to five hundred and thirty million rupees as against its

deposit base of only three hundred and fifty million rupees. Not only that, most
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of its loans had not been secured. Similarly, the Charminar Co-operative Urban
Bank faced liquidity problem due to the indiscriminate lending to big borrowers
against worthless collateral, the land which was given to the bank. More
recently, the Nagpur District Central Cooperative Bank was involved in
fraudulent dealings in Government securities through brokers.

So, what | am trying to tell you is about the kind of scams and fraudulent
things that have happened in the cooperative banks and the latest example
being the exposure of PMC bank which had over nine lakh fifteen thousand
depositors. The RBI had imposed restrictions on withdrawals. Statutory
inspection of the PMC Bank by the RBI revealed a large group exposure of
about Rs. 6,226 crore to Housing Development and Infrastructure Limited
(HDIL Group of Companies). Of the total exposure to the HDIL Group, only Rs.
440 crore was disclosed to the RBI. The rest of Rs. 5,786 crore remained
undisclosed. The modus operandi was very simple. There were around twenty-
one thousand bogus accounts through which they manipulated. So, you could

not see as to where that money was siphoned off. It had a deposit of Rs.

11,000 crore. As | have said, 9 TRF & HUR I (U & |

| have heard that the All India Reserve Bank Employees Association and
also the RBI Housing Association have also kept deposit to the tune of
hundred to five hundred crores of rupees in the same PMC Bank. That is the
irony. The regulators themselves have put money in such a bank.

My point is this. The cooperative banks have for long been the backbone

of rural banking since their inception. They have been doing excellent work in
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the field of rural and cooperative banking. The recent scams in the cooperative
banks have been a jolt to the cooperative banking system.

Now, | come to this Bill. Why is this Amendment crucial? We are
bringing certain cooperative banks under the supervision of the RBI as
applicable to commercial banks as a part of efforts to protect the depositors of
such cooperative banks.

The hon. Finance Minister has already given details. There are a
number of cooperative banks in this country. They are around 1,934. The total
deposits are to the tune of ten lakh rupees and above and the total loans and
advances are to the tune of Rs. 7.5 lakh crore. As has been said by the hon.
Finance Minister, during 2019-20, as many as 277 banks have reported
losses. The number of cooperative banks having high net NPAs is to the tune
of 328 and the number of cooperative banks having negative net worth is
around 47.

As per the RBI, over the last two decades, banking licences of about 430
urban cooperative banks have been cancelled across the country in most
cases due to their precarious financial position. During the last five years, there
were around sixteen urban cooperative banks whose licences have been
cancelled.

Now, | come to this Bill. What amendments have been brought in this
Bill? | would like to draw the attention of the hon. House to the new provisions.
As has been said by the hon. Finance Minister, there are amendments which

have been made in Sections 3, 45 and 56.
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The main objective of amending Sections 3 and 56 of the BR Act is to
extend provisions applicable to commercial banks to cooperative banks as well
so that the cooperative banks are equally subject to better governance and
sound banking regulation. With this, the interest of the depositors will be
protected and professionalism will also come into those banks.

Amending Section 45 will enable RBI to make a scheme of
reconstruction or amalgamation, as was done in the case of Yes Bank, to
protect the interest of the public, depositors, banking system and to secure
proper management of a commercial bank without having to first make an
order of moratorium so that the disruption to the financial system may be
avoided.

The Bill will also apply to the societies. The Bill also amends Section 3.
It will not affect the existing powers of the State Registrars of Cooperative
Societies under State laws nor will the changes apply to Primary Agriculture
Credit Societies or to the cooperative societies whose primary object and
principal business are to provide long term finance for agriculture development.
If such society does not use in part of its name or in connection with its
business the words ‘bank’ or ‘banker’ or ‘banking’ and does not act as a
drawee of cheques, this amendment has been useful.

The Bill provides for restricting the cooperative banks from lending to
their own Directors which was done in the PMC Bank and debarring
cooperative bank Directors employed by or having substantial shareholding in

the other companies which was also done in PMC Bank and prohibiting them
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from holding directorship in other banks. Such restriction already applies to
Directors in the commercial banks and helps ensure that there is no conflict of
interest in board decision making.

For sound financial management, provisions regarding financial
statements, audit, unclaimed deposits and effective oversight by the Regulator
that are currently applicable to the commercial banks but not to the cooperative
banks are now proposed to be made applicable to the cooperative banks as
well.  Regulatory approval and removal of auditors will enhance the
transparency, restore depositors’ confidence, and protect depositors’ hard-
earned savings. The Regulator will now be able to make reconstruction
scheme in respect of cooperative banks as well in case the depositors or the
banks are at risk due to the financial management or government lapses.

Coming to RBI's power to supersede a bank’s Board in the interest of
the public or the depositors or for securing proper management in the bank
which is currently applicable in respect of commercial banks and multi-State
cooperative banks, it is now proposed to be made applicable in respect of non-
multi-State cooperative banks as well with the stipulation that this may be done
in consultation with the State Government concerned.

To facilitate the cooperative banks, by raising capital as less as Rs.25
lakh, you can start a cooperative bank. Currently to assess this capital for
cooperative banks, it is limited with this amendment that cooperative banks will
be allowed to raise money via public issues, private placements of equity or

preferential shares as well as unsecured debentures.
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While extending this applicability of banking laws already applicable to
commercial banks to cooperative banks as well, appropriate provisions have
been kept keeping in view the federal structure and democratic function of the
cooperatives. There will be no supersession of board without consulting the
State Government and where it is necessary in public or depositors’ interest to
supersede a cooperative bank’s board, under the proposed amendment,
Section 36AAA is applicable to a cooperative bank. The RBI have to first
consult the State Government concerned. There is no such requirement in the
case of corresponding action under Section 36 A applicable to the commercial
banks.

When it comes to the farmers’ cooperation sector person to remain
eligible for being a Director, under Section 10A which is proposed to be made
applicable to cooperative banks, the Board of Directors of cooperative banks
shall consist of persons who have special knowledge or practical experience in
respect of one or more specified matters. The specified matters include
agriculture, rural economy, and cooperation. This may not be in conflict with
the State laws or the State bye-laws. Flexibility to not apply requirements
relating to Directors of Banks, Managing Directors and part-time Chairman,
additionally under Section 53A, is proposed to be made applicable to
cooperative banks. RBI would have the flexibility to not apply provisions
relating to Directors having knowledge or experience in specified matters as
proposed in Section 10A, RBI’'s previous approval for appointment of bank’s

part-time Chairman or Managing Director is proposed in Section 10B and
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Section 35B respectively. The concept of ‘'one member one vote’ will be
preserved while enabling raising of equity from non-member. This is important.

State cooperative laws provide for equal voting rights for all the
members. Based on the principle of ‘'one member, one vote’, under Section 12
is proposed to be made applicable to cooperative banks. While the cooperative
banks may issue shares to any person within the area of operation,
assignment of differential voting right to such persons has not been proposed
unlike in the case of commercial banks where the voting rights are
proportionate to shareholding and thus the democratic character of
cooperatives could be preserved while enabling them to raise capital from non-
members as well.

So, | welcome this Bill and my point is that with the passage of this Bill
the confidence of the depositor would get a boost and it will also help prevent
further scams, frauds, and malpractices in the banking industry and it will also
help bring in financial stability. Also, under the supervision of the RBI, it will
strengthen oversight of the lenders. These objectives can be achieved by
passing this Bill and | would like to congratulate the hon. Prime Minister and
the hon. Finance Minister for bringing such a good Bill which will help in
boosting the confidence of the depositors.

Thank you.
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SHRI DNV. SENTHILKUMAR S. (DHARMAPURI): Hon. Chairperson, Sir,
thank you for giving me this opportunity to participate in the Banking
Regulation (Amendment) Bill, 2020.

This Bill proposes to bring the urban cooperative and multi State
cooperative banks under the ambit of the RBI and its regulations. | would like
to limit my speech to two points. Firstly, the hon. Finance Minister has cited the
reason that many cooperative banks have incurred losses and that is one
reason for bringing in this amendment; and the other being that the RBI having
the power to control the Chairman and re-constitute the bodies of the Board of
Directors.

Sir, coming to the first point of incurring losses, | would like differ on this.
| would like to give an example of the State of Tamil Nadu where we have 128
cooperative banks which are running very successfully and only nine of them
have been reporting losses. Except for those nine cooperative banks, the other
cooperative banks in the State which have been making profits have recorded
a deposit of Rs. 7000 crore. So, this argument does not hold good. Even to go
by the statement of the hon. Finance Minister that 277 cooperative banks are
running in losses, if those are in losses then it is because of various natural
calamities like famine, drought and so many other reasons where the
Government has to step in and empower them. But this is not being done. To
take another good example of the Dravidian States, Telangana, Andhra
Pradesh, Karnataka and Kerala, which uphold the principle of Dravidianism,

Tamil Nadu and Pondicherry have proven successful models in having these
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cooperative banks. Why does the Government not take the model from these
States and implement them? The State of Tamil Nadu has been a leader in
education, health care, gross enrolment ratio, employment, and so many other
sectors and, to top it up, in social empowerment. The secret to the Central
Government is that if they want to be leaders in any of these fields, it is better
for them to follow the Dravidian model and methodologies and implement
these processes throughout India which have been brought under the
Dravidian regime in Tamil Nadu, especially under the great visionary leader Dr.
Kalaignar Karunanidhi.

It was during his tenure that agricultural loan of Rs. 7,000 crore was
waived off to benefit the agriculturists. It was also during the tenure of our DMK
party leader Thiru. M.K. Stalin that in my district, Dharmapuri, Self-Help Group
for women was first initiated and it was successfully shown.

In relation to cooperative banks, we have given an assurance of waiving
off the agricultural loans, the jewel loans and the educational loans as and
when we come to power. So, this will be seen as an infringement of States’
rights and infringement of State’s rights has constantly been seen by this
Government by coming and taking each and every aspect of it. The Entry 32
of List Il states that the cooperative banks lie under the purview of the State
Government and the Entry 42 of the Union Government also excludes this list
from this. This can be challenged in court based upon these two points saying
that the States have the authority to regulate the banks under the Registrar of

Cooperative Banks. So, that is the main reason even when this regulation Act
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was brought in 1965, it was excluded from that List. So, the State has the
power to incorporate a bank, to regulate a bank, and also to wind up the
cooperative societies.

As far as second part of empowerment to nominate a Chairman or to re-
constitute the bodies is concerned, | would like to say that this Government is
undermining the process of democracy for a very, very long time. The RBI is
already overloaded with so many other works. Now, in spite of this, if you are
going to step in with regulation of even the cooperative banks, there is going to
be an overload on the RBI. Incompetence of this Government is seen in the
lack of interest in recovering the bad loans from the likes of Mallyas and Modis
and to go after the agriculturists to get back their loans.

The recent UPSC successful candidates list raises a few serious doubts.
Out of 829 candidates, 476 candidates have studied from one coaching centre
called the Samkalp Foundation which has been affiliated to the RSS. So,
regulation of independent bodies by officers brought from such foundations
also raises a big doubt.

Finally, the country is undergoing a very serious health crisis and to top
it up, the economic crisis created by this Government. Now, they are blaming
the COVID-19 for their own shortcomings without applying rationalism and
placing the burden by saying it is an act of God. | would like to give a warning
to this House that this country has crossed 50 lakh cases by today and mark
my words, when this Parliament Monsoon Session ends, there will be 65 lakh

cases registered in India alone and me being a doctor, | know that there are no
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more beds in any district, be it in a private hospital or Government hospital. So,
| would like to say that the worst is yet to come. The country is short of beds,
oxygen and ventilators. We will have to gear up, otherwise we are facing a
very severe Crisis.

| strongly oppose this Bill. With these words, | conclude my speech.

Thank you for giving me an opportunity to speak.
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PROF. SOUGATA RAY (DUM DUM): Thank you for allowing me to speak on
the Banking regulation (Amendment) Bill. This Bill has taken some time in
coming. It was introduced in this House in March and it is coming now. In the
meantime, the Government has enacted an Ordinance and we are also
passing the Ordinance.

| support the contention of Mr. Senthilkumar where he mentioned the
success of the South Indian cooperative banks and where he said that this Bill
is an infringement of the States’ rights and also the Registrar of Cooperative
Banks is already there in the States to appoint RBI as the total regulator. It is a
wrong step. He has also mentioned that RBI is overloaded.

So, the question arises as to why did the Government bring this Bill in a
hurry. The main trigger was the collapse of the Punjab and Maharashtra
Cooperative Bank. A large number of people who were depositors were put to
difficulty and the RBI imposed significant restrictions on withdrawal and
suspended its business. Now, these depositors of PMC Bank demonstrated
before the Minister of Finance when she went to Mumbai. So, she thought that
she must do something. Otherwise, she will have to face demonstrations
whenever she goes to Mumbai. That was why, the Bill was brought in a hurry.

The cooperative bank structure in this country is huge. We have almost
1544 Urban Cooperative Banks. We have 352 District Central Cooperative
Banks and 34 State Cooperative Banks. The total deposits of all these banks
together will be Rs. 5 lakh crore each. Altogether it is around Rs. 10 lakh

crore.
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Now the Government says that the Ordinance seeks to protect the
interests of depositors and strengthen cooperative banks by improving
governance and oversight by extending powers already available with RBI in
respect of other banks to cooperative banks as well. It will provide sound
banking regulation, ensure professionalism and enable their access to capital.

The main question is, the RBI has not been the most successful
regulator. As Dr. Senthil Kumar pointed out, it is already overloaded and the
RBI failed to take premptive action in the case of Yes Bank where at one time,
the depositors were allowed to withdraw Rs. 1000.

What happens with this Bill is that the Banking Regulation Act will enjoy
supremacy over cooperative banks. The power of RBI to remove management
or draw up plans to merge/dissolve cooperative banks will override the power
of the State Registrar of Cooperatives. So, as has been said earlier, it is a
clear infringement on the States’ rights.

The other point is that the cooperative banks will now be allowed to
issue shares, debentures, and other securities. This will allow cooperative
banks to access financial markets. This will improve the equity of the banks. It
is true but what happens in a joint stock company? People have voting rights
according to their shareholding but in a cooperative, one member means ‘one
share, one vote’. So, we are actually taking away the structure of the
cooperatives which has been built. | agree that there have been some bad
apples among the cooperatives. Between 2013-18, 127 banks had to be shut

down by the RBI. Most of them were unable to pay their depositors. Four lakh
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depositors had to be reimbursed through the Deposit Insurance Scheme. As
you know, Sir, the Deposit Insurance Scheme covers depositors upto Rs. 5
lakh.

So, basically the concept of the Bill is flawed. Just for one Punjab and
Maharashtra Cooperative Bank, you do not take away the powers of the
cooperative banks and also, you cannot surcharge the cooperative banks
which are functioning well and which have been built with a lot of sacrifice and
hard work by their original promotors.

The cooperative movement has been successful in Maharashtra,
Gujarat and in South India. Actually, this Government is hampering the
cooperative movement.

Lastly, | want to say that three main Sections are being amended. One is
Section 3 which keeps the primary agricultural cooperatives outside the
purview of this Act. | agree with that part. Then, there is amendment to Section
45 where cooperatives are allowed to issue shares and debentures. They are
also amending Section 56. That is Part 5 of the Bill. | do not think that such a
Bill was necessary; | do not think that the RBI has proved to be the best
regulator in the country; | do not think that the power of the State cooperatives
should be taken away. | still think that the Government should try to encourage

cooperatives and cooperative banking. Thank you.
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SHRI LAVU SRIKRISHNA DEVARAYALU (NARASARAOPET): Thank you,
Sir, for giving me this opportunity. Representing an agrarian dominant
Constituency of Narasaraopet in Andhra Pradesh, | have listened to thousands
of stories from the people from all walks of life, who have come forward and
told us the benefits they got because of our cooperative banks but the hon.
Finance Minister's speech, and also the RBI, in its 21% Financial Stability
Report, says that the Capital Adequacy Ratio has declined with respect to
these cooperative banks, that is, from 13.5 per cent to 9.8 per cent. We have
also seen many examples. One of the primary examples everyone was
mentioning here was regarding the PMC bank where the depositors have been
affected really badly. In September, 2019, we have capped the depositors,
who can withdraw the money, only at Rs. 1000. It is a very sad situation. This
has happened because of the poor performance wherein the non-performing
assets have almost doubled in just one year and also because of bad
management with respect to their auditors not actually doing the diligent work
they are supposed to do. We have also seen numerous other banks, for
example, Mapusa Bank and CKP Bank, the licenses of which were cancelled
by RBI because they could not furnish enough details to prove that they can
actually run the bank properly. With this perspective, the Government wants to
bring all Urban and Multi-State Cooperative Banks under the RBI. It wants to
achieve better management. As the hon. Finance Minister was mentioning
earlier, in the case of management being deemed unfit, and if the Board of

Directors are not doing the job they are supposed to do, RBI can supersede
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them. In case of re-construction and amalgamation of a bank, just like how we
saw with PMC bank, we do not have to cap the withdrawal limits. With this new
rule, we can actually encourage people to withdraw money. The third benefit
the Bill provides is the higher capital they can actually raise through giving out
equity and unsecured bonds. The YSR Congress Party wholeheartedly
welcomes this Bill. We are in full support of this Bill. ...(Interruptions) We are
very much with this Bill. ...(Interruptions) But while supporting this Bill, | also
want to impress upon three important points. First, let us not make RBI a one
stop solution for every problem that is happening. ...(Interruptions) 1t is
because if you see the number of bad loans that have cropped up in the last
Financial Year, they have almost gone up by 134 per cent, which amounts
almost to Rs. 1.5 lakh crore. ...(Interruptions) It was under the watchful eyes of
the RBI.

The second suggestion we can give is this. We are always reacting and
giving the reforms rather than pre-empting with the reforms.  We are actually
waiting for something to go wrong, then come up with some law, and try to
rectify it. So, we should pre-empt such things and make sure that banking
reforms are taken up at the appropriate time.

The third and the most important thing is, the Reserve Bank of India and
Public Sector Banks have to appreciate the work done by cooperative banks.
The cooperative banks have some advantages as they are very approachable
to customers, they are not rigid, and they have rendered extremely good

service to the people.
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While supporting this Bill, | hope the Government would take these
points into consideration. With these words, | thank you for giving me this

opportunity.
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SHRI GAJANAN KIRTIKAR (MUMBAI NORTH-WEST): Mr. Chairman, Sir, |
thank you for giving me this opportunity on the Banking Regulation
(Amendment) Bill, 2020. | support this Bill on behalf of Shiv Sena.

Sir, we are the worst sufferers due to the scam that happened in the
PMC Bank. Fortunately, | was in the Reserve Bank of India for 25 years. Our
Employees Credit Society has deposited an amount of Rs. 200 crore in the
PMC Bank. We have faced demonstrations against the PMC Bank and some
depositors have also committed suicide in Mumbai. So, we were anxiously
waiting for some stringent measures to be taken by the Finance Ministry so as
to control the activities of cooperative banks.

There are 1,540 cooperative banks in the country with a depositor base
of 8.60 crore having a total saving of about Rs. Five lakh crore. The Bill
amends the Banking Regulation Act, 1949 as applicable to cooperative banks.
The Bill seeks to protect the interest of depositors and strengthen cooperative
banks by improving governance and oversight by extending powers already
available with the Reserve Bank of India in respect of other banks. It also
ensures professionalism and enables access of capital to cooperative banks,
and so, | welcome this Bill.

The Government has allowed cooperative banks to raise money by way
of public issue and private placement. This is a great step as this will increase
their access to capital which was limited until now. However, taking into
account the present scenario, it would be very difficult for them to raise capital

from the market as majority of cooperative banks are not doing well financially.
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Their NPA percentage is high and this percentage may, perhaps, increase if
thorough inspection of their books is done by the Reserve Bank of India. Then,
survival of cooperative banks in the market is difficult and it is also not in public
interest. The Reserve Bank of India should carefully study the financial position
of such banks who want to approach the market. This will be an additional
burden on the Reserve Bank of India. But anyhow, RBI control is very much
necessary. In my opinion, only those cooperative banks, which are financially
sound and well managed for the next five years should be allowed to approach
the RBI for getting permission to enter into the market and this Bill may be
amended suitably. | request the Finance Minister to take note of this
suggestion.
16.59 hrs (Shrimati Rama Devi in the Chair)

| also welcome the provision which gives power to the Reserve Bank of
India to bring a scheme for reconstruction or amalgamation without imposing
moratorium. We have seen how the Yes Bank scam occurred. But this facility
was not provided to cooperative banks in the past and that is why the PMC
Bank has escaped out of that clutch. | think it is advisable to restrict the entry
of new cooperative banks and explore the possibility of merger of few big

cooperative banks in line with commercial banks.
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17.00 hrs

This will reduce the burden on RBI and strengthen the cooperative
sector.

| welcome the step taken towards supersession of the Board of Directors
where it is in the public interest for RBI to supersede the Board and to protect
depositors. However, the Bill adds that in case of a cooperative bank
registered with the Registrar of Cooperative Societies of a State, the RBI will
supersede the Board of Directors after consultation with the State Government
concerned. In my opinion, this will delay in the decision-making due to dual
control. RBI should be given powers to deal with the situation independently.

Also, the Act restricts the cooperative banks from making loans or
advances on the security of its own shares and debentures. | welcome it.
However, the same can be considered as a collateral security for the loans and
advances taken by the shareholders. The Bill may be amended suitably.

Further, it prohibits the grant of unsecured loans or advances to its
Directors and to private companies where the bank’s Directors or Chairman is
an interested party. So, | welcome the same.

The Act also specifies conditions as to when unsecured loans or
advances may be granted, and specifies the manner in which the loans may

be reported to RBI.
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The Bill states that ‘every co-operative bank shall, before the close of the
month succeeding that to which the return relates, submit to the Reserve Bank,
a return in the prescribed form and manner showing all unsecured loans and
advances granted by it to companies in cases other than those in which the
cooperative bank is prohibited under Sub-Section (1) to make unsecured loans
and advances in which any of its Directors is interested as Director or
managing agent or guarantor.’

Though the Act prohibits the grant of unsecured loans, there are several
other ways of granting advances to the Directors, adopted by the cooperative
banks. Hence, the reporting of all unsecured advances granted to the
Directors, their relatives, associates, firms and companies should be reported
to RBI. The Bill may be amended accordingly.

The Bill retains a provision requiring a Scheduled Cooperative Bank to
maintain assets with a value not exceeding 40 per cent of its total demand and
time liabilities within India. | welcome this.

Finally, in view of the Bill, the urban and multi-state cooperative banks
being governed by the respective Cooperative Societies Act of the State
concerned, will additionally come within the jurisdiction of RBI. This appears to
be a parallel or an overlapping jurisdiction; and there is no identified dichotomy
in their respective jurisdiction. Requisite measures need to be taken to protect
the interest of the depositors. However, | welcome the Bill.

With these words, | conclude. Thank you very much.
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. JATeAD PAR T (MUTeToA): EIdIE THURT HeIeaT, § ATl AR eh
el g o 37U J31 The Banking Regulation (Amendment) Bill, 2020 &R 379+t
91 G T HiepT AT | ST fob &9 S & fob Qo7 H @ SfebT Werer vare &l a9
1949 ¥ ggc fbar T of a1 &9 it dobi & R @I Hod 3R ITep!
fFdR &R &b | 39 Tae & UIc-5 H I8 YUY & & &7 dl-eiuefca dag 7 ot

fARHTIHR AFeT-56 b T PV URaact HR Fep & |

b & H fdepT SIR A & AT Feel1a T e H X §U 31T a9 eh
8l T 8 o 39 e H ST ol Mo pl-3AToRfeq dep & Faere &, I7ep! 3R Fotelci!
& Y febarT STTY | 9 faeT & g cgeeer & fob l-3iRfeq depi b B 7 Uit e
&Y, ORIy STHTep a3t &1 fecll cht & &, S8 eI 8l ST TR §ehi b AT-HTe l-
SfTRfea dery & AT ey &1 TR ST I8 59 feiet ¥ U8 Jraer € fob Rord §eb i

SfeaT & ATETH @ BI-ATRICT Jag H Ttherfersd, Bitcer J8dT oY 3R HI+S

ST e SIERSI TEIST, the Banking Regulation (Amendment) Bill, 2020,
inter-alia provides to amend Section 3 so as to make the provision of the said
Act not applicable to a Primary Agricultural Credit Society, that is, PACS. QTN
I-3ATORCT §aT T &1 HTRIST § SicT TAT & | Teb e DI-JATaRfee dory 3R ]
WA PI-HTRCT S | TRA Pl-RfeT da7 H T Pl-3AWicT a9 3R
fSReere Arcel DI-3iTRfeq da & | RSTd §eb & STeT 2019 P AR 37T I <
3 PI-3TURICT Ja Dl T PoT 1544 & | T UBR WS & SIeT 2019 B
3R ¥ BI-3iuRfeq a7 3R fERgae Trgel PI-3TRICT o Y JeaT pH:
34 31 363 & | ST fb RBI & STeT AT, 2019 & AR Urban Co-operative

Banks  4,84,315.85 @RI el ST MM & 1R TS H el SHT M 5,05,859.16
RIS BYY 8l Urban Co-operative Banks H 3.5 IRYC ¥ 4 U¥C d& AfAT §&



16.09.2020 606

JDPIECH W TqAT 4 | 7.25 AT db 4 fSUTRIC W) gew¥e <d 8 | 99 2019 &
AR 34 TCT PI-ATRICT o § & 30 o a9 H It I8 81 4T TPR 363
feRcae Trget PI-3TRICT o H I 303 JaRT o H Tl 38 &1 X 2« H 3 ¥ Pl-
JimRfed a7 3R 60 feReac Arga dI-iTRfca da T1¢ ¥ 8 78Iey, PACS T
hae fb_aTT T 30T STORCIl T YRT PR Ffod bl IRBUT JATERIBAT3N DT IRT
BT & ol T a1 T2 9119 SH18 & B9 H fARad vt & TRIRT 35T 7T &, S <Tef

TS 2 MR H PACS d8 9T desil H AR - & foTg g7e fa<iiy Ferdn ueH

PR TET R |
HEIAT, SR A GEHAT #f fFieier AR St 7 PACS @ faRR &< &

feTq &R 18 & SUTY Y & Tfep THioT febaareT TSt i 31fered ¥ 3iferep o fieT |l
T PACS STV Y, T & ST AT §31T ORI DRUT PACS e el G agi!

3R I8 QIS ATl & thfet & IeuTe- H oITHYE | 83 oIl WA Fal §
g31T | PACS T §o1dT o & ot ATy gegell Sft =7 17 f3fefl 5 22 Bl-3iforfeq
fafes™T I P o7 56.35 RIS TY Idiic BT & | $TP AT f8N IARBRN 7 &

PACS &T 15 ARY 0 BT JUBRUT & foly STcic fohy &, FTF 10 ART IRA TRBR

BT 31X 5 ART IT TRPR BT 7 |

HEIST, *RT TSR &7 MUTerS W Y v e 81 el 3R -0y b
fTetl & 711 T Wil g & Feaqul & | AR Telg & § =R = el § & &1 =T
fBreT 9] Blefd A & 3R & 97 UST §3 & | 3R WBR CSR e P o 41 g2
US! AT AT o foTU et & 3R AT-ATY QHTe o SIS ! eIae T vell & ar
3 ARG [T AT U T3l el RISTIR el |

FTafer FeIedT, § 3} & A1l THE Banking Regulation (Amemdment) Bill,

2020 BT FHI Rl §Y YT ST FHTH PR § |
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SHRI PINAKI MISRA (PURI): Thank you, Madam, Chairperson. The obvious
lacuna in the regulation of the cooperative banks came to the fore with the
collapse or rather egregious collapse, | may add, of the PMC Bank in
Maharashtra. The investigations into the PMC scam have shown the grossest
possible financial mismanagement and, obviously, complete breakdown of
internal control mechanisms. Violating all banking norms, the PMC had 73 per
cent loan exposure to simply one entity which was masked through 21 fictitious
accounts until a whistle-blower blew the whistle.

The hon. Finance Minister, in her Budget Speech of 2020, said that she
is soon going to bring an Act to strengthen and professionalise cooperative
banks, basically, in order to protect the interests of depositors and to
strengthen cooperative banks by improving governance and oversight which
was sorely and long overdue. The idea behind allowing the RBI is to initiate
the reconstruction or amalgamation of a bank without an order of moratorium.
Therefore, this Ordinance and, now, the current Bill, obviously, seeks to avoid

any disruption of the financial system.

This cleanup of the co-operative bank space is obviously very welcome
and my Party heartily supports the hon. Finance Minister in her endeavour.

The fact that the RBI managed to, within 13 days, get the Yes Bank
moratorium out of the way and released funds, we are particularly happy. Itis
because Shree Jagannath Puri Temple Trust had, in fact, invested some
moneys in the Yes Bank. That money was immediately returned. Therefore,

much reviled as the RBI is, | must compliment the RBI for what it did in the Yes
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Bank case. We are grateful to the RBI and the Finance Minister, indeed, for
the very prompt action that they have taken which is, of course, in stark
contradistinction to what has happened in the PMC Bank where after so many
months the moratorium continues. | have done this before. | will, once again,
beseech the hon. Finance Minister to take certain proactive steps that, | am
sure, she can as advised both by law and by the powers that be, to ameliorate
some of the grievances of the PMC Bank depositors who are in dire straits. A
number of suicides have happened and it is one of the saddest episodes in
chapters in modern Indian history. Therefore, | once again urge you to kindly
take proactive steps to ensure some immediate relief for the PMC Bank
account holders.

While supporting this Bill, there are a couple of issues that require
consideration. Therefore, | would like to flag those before the hon. Finance
Minister. As per the RBI’'s Trends and Progress in Banking Report, 1544
urban co-operative banks account for very-very minimal 1.6 per cent out of the
97,792 co-operative banks. In fact, 96,248 rural co-operative banks account for
almost 65 per cent of the assets of co-operatives which are, of course,
controlled by the respective State Government’s legislation. Therefore, the
RBI control here, which is being sought to be brought about, will be gaining
control over a very small fraction of co-operative banks. | understand the
Finance Minister’s dilemma in this matter.

| am mindful of the fact that certain issues have been flagged with regard

to the federal structure. Entry 32 of List Il clearly says that the co-operative
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societies would be governed by the State List, while Entry 45 of List | governs
banking. Therefore, there has always been this sort of duality of control.
Unfortunately, this duality of control seems to also obtain even under the new
regime. It is because this is going to be one of the regulatory issues that will
come up. It needs to be clarified by the hon. Finance Minister as to what role
the State Government’s Registrar of Cooperative Societies will play once this
Bill is passed and whether there will be any overlap in regulation with the RBI
as that will create even a greater problem, | guess.

The other issue, of course, is that the co-operative banks really catered
to the local needs. The personal connect is a key characteristic of their mode
of operation. Therefore, centralisation of power with the RBI now, particularly
with regard to management decisions, may obstruct this key characteristic of
personal connect. How the hon. Finance Minister wishes to go forward in this
matter is something that may be of some consideration.

Be that as it may, it is a welcome first step, hon. Chairperson.
Therefore, | commend the hon. Finance Minister for having been proactive in
this matter, for having brought this. Let us not raise the bogey of why an
Ordinance was necessary. | believe, when it was not certain at all as to when
Parliament would be able to meet in the near future, an Ordinance therefore
was necessary. If ever an Ordinance under Article 123 was needed, | think
this is one of those cases. Therefore, the Congress Party flagging the issue of
why an Ordinance was brought about, | think, is a needless criticism.

| thank you very much, Madam Chairperson.
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SHRIMATI SANGEETA AZAD (LALGANJ): Thank you, Madam Chairperson, for
allowing me to speak on the Banking Regulation (Amendment) Bill.

The Banking Regulation Act, 1949 is the primary law that regulates the
banks in India. However, the banking sector in India has witnessed multiple large-
scale frauds many of which have arisen as a result of governance issue within the
banks. The Banking Regulation (Amendment) Ordinance was promulgated
accordingly on 26" June, 2020 in pursuance of the commitment of Government of
India to ensure safety of depositors across the bank.

Our Party BSP and our National President Behan Kumari Mayawati Ji
welcomes this Bill with a few suggestions. The amendment made in this Ordinance
is a welcome step in ensuring greater transparency and better governance of the
cooperative banks. But putting such cooperative banks under complete supervision
of RBI creates a potential risk of misuse of such powers by the RBI and the Central
Government.

The management of cooperative banks has traditionally been under the
domain of local members of State Governments. Now, the RBI would have all the
powers to take control of the management of these banks which will cause conflicts
between RBI and the State Governments for political issues. The Bill raises
questions of crossholding depositors within these cooperative banks in some
States. Cooperative banks typically hold deposits for other credit societies and also
housing societies as local law mandates that the societies must compulsorily keep

their deposit with such banks.
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In spite of such crisis, the Bill only tackles regulation of paid up share capital
and securities by cooperative banks and does not address the issue of
crossholding of deposit which is one of the structural problems with the cooperative
banks.

Lastly, the Government should look into converting the cooperative bank into
small finance bank to regulate the institution and increase the banks reach to small
depositors in the rural and semi-rural areas.

| would request the Government to consider my proposed suggestions. |

welcome the Bill. Thank you.
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SHRI KOTHA PRABHAKAR REDDY (MEDAK): Madam, thank you very much for
giving me an opportunity to speak in this House today on this very important
subject.

As the House is aware, banks play an important role and it is part of our life.
As the House is aware that in future, there is a need to set up more banks and
financial institutions including corporate banks in rural areas to meet the various
demands of the people from different fields like agriculture, business and also to
meet the aim of financial inclusion.

In the past, our country had a great bank track record but nowadays, it is
seen that the general public have lost confidence in the banks due to the policies
adopted by the Government. There is a need to restore the confidence of the
general public in the banks.

As the House is aware, the banks are the backbone for the development of
various sectors and for the overall growth of the nation - from the industries to the
employment and provide invaluable services.

Providing more powers to the RBI for regulating cooperative banks is a
welcome step in the backdrop of Punjab and Maharashtra Cooperative banks
scam, Yes Bank scam and other bad experiences. There is a need to bring
cooperative banks and non-banking financial institutions also on par with the
developments in the banking sector through better management and the proper
regulation of the cooperative banks to ensure that affairs of the cooperative banks
be protected in the interest of the depositors and will also strengthen the nation’s

economy.
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Another major serious problem is overdue loans of the cooperative banks
which have been continuously incurring losses which till now is not corrected.

Large amounts of overdues restrict the recycling of the funds and adversely
affect the lending and borrowing capacity of the banks. It is better that RBI can
supersede to give consolations to the State Governments, if any cooperative bank
is under stress. There is a need to strengthen the cooperative banks by increasing
professionalisation, by improving excess imbalance and also by improving the
capital governance and ensuring sound banking through the Reserve Bank of India.
Audit for all banks may be made from time to time.

With these few words, | would like to conclude my speech. We are

supporting the Bill. Thank you, Madam.
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SHRI BENNY BEHANAN (CHALAKUDY): Madam, | totally oppose the Bill.
While introducing the Bill, the hon. Finance Minister explained that this Bill is
for the betterment of the depositors and to strengthen the rural economy but
actually this Bill is totally against the depositors and it will destroy the rural
credit system.

The Bill is against the provisions of the Indian Constitution. Hitherto, the
co-operative society and the co-operative banks in each State were registered
and managed by the State laws.

The RBI appointed a Committee in 1951 to study the co-operative
movement under the Chairmanship of A.D. Gorwala. The Committee submitted
a report in 1951 with a conclusion, ‘co-operation has failed in India but it must
succeed’. This report is called the Magna Carta of the co-operative sector,
which makes a structural change in the co-operative history of India.

The co-operatives all over the world are functioning on a set of principles
as promulgated by the International Co-operative Alliance. Democratic
member control and autonomy and independence are the two cardinal
principles of them. As per the proposed amendment, the RBI will supervise all
the co-operative banks, whether it is primary, urban, district, Central or apex.

The RBI will supersede the elected Board of Directors and appoint a
Chairman to the Board of Directors. This Bill shows the Government’s
interference against democracy and it violates the co-operative principle. The
co-operative societies all over the world are found to obey the co-operative

principles and ensure democratic management.
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As per the Montague-Chelmsford Administration Reforms of 1919, co-
operation has become a State subject. That means, each State can prepare its
own laws for the administration of the co-operatives in their State. As per the
proposed amendment, the UPA Government recommended a uniform law for
all the States in the country. The Parliament has passed a model law and sent
it for approval of the respective State Governments, after making amendments,
if any. As co-operation is a State subject, the Central Government has no such
power to insist on a common law for the whole country. As the economic,
social, educational and cultural policy of each State is entirely different from
one another, it is practically impossible to implement a common law throughout
the country.

The Central Government could administrate and manage only multi-
state co-operative organisations formed as per the Multi-State Co-operative
Societies Act. Through the proposed amendment, the Central Government is
trespassing into the powers of the State Government and the autonomy and
independence of the co-operatives in the State. So, this amendment is against
the federal system.

Up to 1981, the rural credit facility of the country was managed by a
Department in the Reserve Bank by the name ARDC. Then, to strengthen
agriculture and the rural credit structure of the country, NABARD was formed.
NABARD was managing and controlling the rural credit structure, especially
the co-operative banks. But a reversal action is seen by centralizing the entire

credit and banking activities of the co-operative sector into the RBI.
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Is the Government of the opinion that NABARD is not managing the
credit structure properly? Then, why is the RBI stepping into the shoes of
NABARD?

The co-operative institutions in our country are the backbone of Indian
rural economy. As commercial banks are reluctant to provide adequate credit
to rural people, their credit requirements are met by the co-operative societies.
NABARD is the national level refinancing agency for rural credit. Until 1982, it
was performed by NARDC. But when the RBI takes over the entire credit and
banking activity under the co-operative sector, NABARD has no role to play.
Then, why is there an institution called ‘NABARD’?

Section 3 of the Amendment Bill is detrimental to the interests of all
primary co-operative banks of Kerala State. In our State, the primary service
that the co-operative banks are doing is banking business under the direct
control of the State, District and State Co-operative Banks. That system has
been functioning successfully for the last so many years. It is the backbone of
the rural economy of the State. The entire rural public and farming community
is benefited by the primary service of co-operative banks. Through the
proposed amendment, they cannot use the name, bank, banker or banking.

Why are you Kkilling a successful institution which is functioning well in
our State? The proposed amendment under Section 12(1) to make public
issue of shares and private placement is against the very co-operative

principle.
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A loanee, who is taking loan from a cooperative society, will have to
keep a small percentage of the loan amount in this society. It is called share
linking. This is the equity of the institution. After closing the loan, the member is
entitled to withdraw his shares as per the conditions imposed by the State
Government. But now through this amendment, in clause 12 (2), a shareholder
is prevented from withdrawing his shares in a society. What is the justification
for this amendment?

A scheme for moratorium rescheduling or restructuring of loans is the
prerogative of the respective institution under the directions of the State
Government. But now the Central Government is usurping the powers of the
State Government. The power to declare moratorium of any kind or waiver is to
be vested with the State Government. It is pertinent to note that even after
repeated requests of the apex court, the Government has not informed its
opinion regarding the payment of interest and compound interest for the
deferred amount under moratorium scheme now declared.

The objective of the cooperative movement is the upliftment of the poor.
The members are the supreme authority in a cooperative society. This Bill says
that the RBI is the supreme authority. This Bill destroys our cooperative spirit
and cooperative sector. This is against the democracy, the cooperative
principles and the view of the international cooperative alliance.

Before concluding, | would like to quote what Pandit Jawaharlal Nehru

said. He said:
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“The idea of cooperation is something much more than merely an

efficient and economic way of doing things. It is economic, it is

fair, it equalises and prevents disparities from growing. But it is

something ever deeper than that. It is really a way of life.”

Therefore, | request the Government not to destroy the concept of
Pandit Jawaharlal Nehru. With these words, | once again oppose the Bill and

request the hon. Finance Minister to withdraw the Bill. Thank you.
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SHRI TEJASVI SURYA (BANGALORE SOUTH): Thank you, Madam,
Chairperson. | speak in support of this Bill introduced by the hon. Finance
Minister.

Today this House is addressing an issue of eminent importance that will
positively impact the lives of more than 20 crore depositors of urban
cooperative banks, district central cooperative banks and State cooperative
banks, whose lives and lifesavings were under jeopardy because of a
regulatory twilight zone.

That cooperative banks are in a precarious state owing primarily to
unprofessional management and non-compliance with modern banking
practices is beyond dispute. When these banks crumble under their own
weight, helpless depositors are left to fend for themselves without much
effective legal redress. We have seen how in the recent past thousands of
depositors primarily from the modest middleclass background and the lower
middleclass background have been defrauded. The PMC Bank case in
Mumbai and Sri Guru Raghavendra Cooperative Bank case in my own
constituency of Bengaluru are cases in point. This is a result of proper lack of
regulatory oversight of cooperative banks by the RBI. For all these years,
despite cooperative banks performing solely banking functions, they were not
fully accountable to the RBI.

However strangely, the Opposition does not seem to be keen on
cleaning up the mess in this sector and their opposition to these reforms

stands on shaky and spacious grounds. The first opposition is on the ground
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that this Parliament lacks legislative competence to enact this Bill and that this
is against the federal structure. The argument does not hold water for the
following reasons.

Madam, the third proviso to Article 243 ZL, Clause 1 states that
provisions of the Banking Regulation Act, 1949 applies squarely to all
cooperative banks. Speaking on this, the constitutional bench of the Supreme
Court in many judgements, the latest being the constitutional judgement in
Pandurang Ganpati Chaugule vs Vishwasrao Patil, as recently as May 2020,
stated that the constitutional provision itself makes a distinction between a
cooperative bank and other cooperative societies and applied the law enacted
under Entry 45 of List-l of the Seventh Schedule to the Cooperative Banks. It
thereby sets at rest all controversy concerning applicability of the Banking
Regulation Act of 1949 to banks run by cooperative societies.

It also made it clear that such banks are governed under Entry 45 — List |
of the VII Schedule.

The proposed Bill only refers to such societies which are solely
performing banking functions and it is to be noted that incorporation powers
are still with the State Registrars. Therefore, it requires the scheme envisioned
by the Supreme Court.

It is also pertinent to note that just like how banking companies are
registered under the Companies Act, but are governed under the BR Act, the
cooperative societies performing solely banking functions will be incorporated

under the respective State’s Cooperative Societies Act, but will be governed in
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their banking functions and connected management functions by the BR Act.
Therefore, this area of law is no more res integra and | would want to urge the
Members of the Opposition, many of whom are learned lawyers, to appreciate
the Supreme Court’s reasoning on this.

Madam, the second ground of attack is that the proposed amendment
debilitates the cooperative banks and dilutes their fundamental cooperative
features, but we must first understand how cooperative banks are different
from other cooperative societies which are not involved in banking.
Cooperative banks are strictly not cooperative in nature as they mobilise funds
not only from among their members but also from the general public. This is
not the case with other cooperative societies. This is the reason why
cooperative banks are barred from performing non-banking functions. Also,
cooperative banks are controlled by shareholders who are also members of
the society, but depositors are not always members of the society. Therefore, a
non-member depositor is not permitted to participate in the decision-making or
borrow his money although it is his funds that are at stake. This places
cooperative banks in a class different from that of other cooperative societies.
This is the reason why it has been repeatedly held that all cooperative banks
must come under the supervision of the RBI.

Madam, all these years the biggest problem before the cooperative
banks and their administration was the problem of dual control. While urban
cooperative banks came under State RCS and the RBI, district central

cooperative banks came under the NABARD and the RCS. The Madhava Rao
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Committee on UCBs in 1999 had highlighted the problems of this dual control
regime. | would want to quote a few lines from the report. It said:

“Perhaps the most significant factor which adversely affects the
performance of urban cooperative banks and prevents timely and
adequate remedial action to prevent sickness is the dual control over
the urban cooperative banking sector. The Committee is convinced
that unless the dual control is replaced by unitary control, it will not be
possible for a healthy urban cooperative banking sector to subsist.
This unitary control must recognise that whereas the cooperative
character of UCBs may be controlled by the Registrar of Cooperative
Societies, its banking functions must necessarily be under the sole
control of the RBI.”

This is precisely what these amendments propose to do. In that regard, in
1999, the Madhava Rao Committee had made recommendations that the BR
Act must be amended. Sadly, for all these years, it was not done and to even
bring these monumental reforms, it took a Narendra Modi Government in
office.

From the perspective of the depositor, a bank is a repository of trust.
The moment a financial institution uses the word bank, the depositor presumes
that it is supervised and guided by the RBI and therefore, his deposits are safe.
He does not understand nor does he know that multiple legislations cover the
field of banking and cooperative banks. This dual control regime, therefore,
placed depositors of different banks on different pedestals which created a
peculiar practical as well as a constitutional problem. Nothing highlights this

anomaly better than the recent redressal of the Yes Bank by the timely
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intervention of the Central Government, the Finance Minister and the RBI by
facilitating a speedy reconstruction of the Yes Bank while depositors of both
PMC Bank as well as Sri Guru Raghavendra Sahakara Bank continue to be in
distress because of the moratorium placed on the respective banks even to
this day. This was because the law, that is, the BR Act permitted the RBI to
restructure and reconstruct banking companies while not allowing for the same
in respect of cooperative banks. This was a gross violation of the Fundamental
Right to Equality of depositors. | must thank the Finance Minister, Nirmala
Sitharamaniji, for bringing this issue to a closure. Very recently, she had met
the depositors of Sri Guru Raghavendra Sahakara Bank in Bengaluru and had
assured all of them that appropriate legislative measures would be taken
immediately to address this big legal anomaly.

Madam, it is also pertinent to note that the amendment to Section 45 of
the BR Act will henceforth allow reconstruction of banks without the imposition
of a moratorium thereby avoiding disruptions and panic in the financial system.

It was appalling, rather surprising that a few learned Members from the
Opposition said that law and legislation must not apply to cooperative banks
and that they must be let alone, that there must be no law that must apply and
regulate their functions.

Banking is a very sensitive issue. This is a space which cannot be let to
have any statutory vacuum. Even ancient civilisational India was aware of this

necessity and had framed appropriate rules in the dharma shastras. | would
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want to quote only one sentence from the Manusmriti. In the Manusmriti, a few
thousand years ago, the law-givers then had envisaged,

“Yo nikshepam narpayati, yascha anikshipya yachate, tavubau choravat
shashyav dhabyava tat samam dhamam”.

This means, a borrower who does not repay his loan and a banker who
does not repay a depositor, both are thieves and must be punished.

Therefore, Madam, since long the importance of regulation on banking
matters was stressed. However, in respect of cooperative banks, because of
non-implementation of the RBI suggestions, resulted in a clique of persons
controlling cooperative banks in different States, resulting in huge losses to
depositors and, therefore, consequent losses for the common man in the
banking system.

Let me just give one small example before | conclude. Half of the
deposits of the PMC Bank is alleged to have been borrowed by the Chairman
of the Bank. In the case of the Guru Raghavendra Bank, only 27 borrowers
have borrowed upwards of Rs. 927 crore and have contributed to more than 70
per cent of the total NPAs.

The reforms that are proposed today will put an end to the conflict of
interest of the promoters and usher in modernity, professionalism and
progressive banking practices in the cooperative sector.

The most other important aspect of the reforms that is being proposed is
the auditing of the cooperative banks. Cooperative banks have often been

found to cook books to suppress their maladministration. Even the creation of
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fake deposits, ever-greening of the NPAs, fictitious loan creations and false
profit and loss statements are found at the time of emergence of scams.

Again, in the instant case of Guru Raghavendra Bank, | would like to say
that it had paid an excess of Rs. 70 crore as income tax by presenting false
profit and loss statements even when the Bank was suffering real losses.

It is also important to note that the instant reforms are addressing one
other pressing problem of cooperative banks, that is the difficulty of raising
capital. In the case of companies and commercial banks, capital can be
transferred from one person to another, but is not refunded to the shareholder.
But in a cooperative society capital is refunded to a member if he or she so
demands. Also, because there is no scope for appreciation in the value of
share capital of a cooperative bank, mobilisation of capital is a problem.
Therefore, these reforms propose suitable provisions to make additional
avenues for cooperative banks to raise additional capital. At the same time, it
must be appreciated that the new avenues for raising capital are being
provided without compromising the fundamental cooperative principle of ‘one
member one vote’.

| would want to say in conclusion that even the provisions related to the
removal of the Board of a cooperative bank have been made mandatory with
the consultation of the State Government. This is in line with the constitutional
principle of cooperative federalism.

Contrary to the argument that the Opposition is making, these reforms

will not only strengthen the cooperative banks across the country but will also
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revive the confidence of the small depositors, the micro business owners in the
formal banking system, as in many cases it is the local cooperative bank that is
the base of banking system in India.

Our Government, under the leadership of our hon. Prime Minister, Shri
Narendra Modi, has always tried to protect the interest of the most vulnerable
sections of the society. These reforms today which are historic in nature will
help the States try towards achieving Mahatma Gandhi’s goal of enabling and
empowering the weakest of the weak and the poorest of the poor.

| thank hon. Finance Minister, Shrimati Nirmala Sitharaman, for bringing

this very important Bill. Thank you so much for the opportunity, Madam.
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*SHRI SUNIL DATTATRAY TATKARE (RAIGAD): Thank you, Madam
Chairperson. The Union Government has brought this Banking Regulation
(Amendment) Bill 2020 for the better management and proper regulation of co-
operative banks and | rise to speak on it. Maharashtra has been a guiding
force for the entire nation in the field of co-operative movement.

Late Dhananjayrao Gadgil, late Yashwantrao Naik, late Vasant Dada
Patil, and Shri Sharad Pawar ji have played a very important role in the overall
agricultural and industrial development of Maharashtra as well as of this
country, and we have been witnessing it for the last so many years.
Yesterday, we discussed here the issue related to the APMCs and my friend
Shri Rao Saheb Danveji mentioned about the exponential growth of agriculture
sector in our country. But, this is not shown in the price rise for agricultural
produce. During 2004-2014, while serving as a Union Agriculture Minister
Shri Sharad Pawar ji took certain steps to improve import-export policy and
that paved the way for further overall growth in agriculture sector. It was
strengthened by Co-operative banks which came forward to give monitory
assistance to the farmers.

In Maharashtra, District co-operative banks, state co-operative bank
were formed. Whether it is the Pune District Co-operative Bank or the Satara
District Co-operative Bank, these banks are led by hon’ble Sharad Pawar ji

and these banks provide loans to the farmers by charging 0% interest. These

* English translation of the Speech originally delivered in Marathi.



16.09.2020 628

banks are playing a pivotal role in the financial sector of rural Maharashtra by
providing timely help to the needy and poor farmers. Of course, some cases
have come to light which brought bad name to the co-operative movement.
So, the Government has to take a stand to protect the depositors.

This is going to help the process of merger. Now, the Reserve Bank of
India will regulate and control the activities of Co-operative Banks and at the
same time, it is expected that some positive and constructive measures should
also be taken. The 97" Constitutional Amendment was carried out through the
Banking Ordinance and in part 5, Article 43 (B) was incorporated after Article
43 (A) which reads as:-

“The State shall endeavour to promote voluntary formation, autonomous
functioning, democratic control and professional management of co-operative
society”

It is understood that democratic control is necessary in every co-
operative society. But on the basis of the amendment carried out in 2020, any
person who is not a member of that society , can be appointed as the
chairman of the bank. | want to mention here that this is totally contrary to
Article 43 (B) and invalid. This ordinance proposes that the capital infused by
the founding members of the bank, would not be returned back to them. |
know that some frauds of larger amount come to light and that is why RBI has
to come forward with this kind of regulations and | welcome it. But, while
giving additional powers to the RBI, we should take cognizance of the banks

which are working efficiently. Hence, we should not politicize this issue and
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the banks should not be targeted on the basis of political linkage. The Pen Co-
operative Bank in my Raigad district was established in the year 1935. It got
banking license in 1986. It has a capital of around 613 crore. Rs. 178 crore
was the recovery. It has got more then 1 lac depositors and it was working
efficiently and transparently. But an administrator has been appointed for this
bank. If Government wants to merge it, it should be merged with a financially
strong bank. | would like to request the Union Government that these issues

should be considered seriously. Jai Hind, Jai Maharashtra.
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AR AT it A1 R o — SuRerd F8 |
SHRIMATI NUSRAT JAHAN (BASIRHAT): Thank you so much, Madam. We
are clearly opposing the Bill.

With regard to amendment of Section 12 by inserting Section 12 (1), we
would like to say that these provisions go against the tenets of cooperative
movement and cooperative societies registered under the West Bengal
Cooperative Societies (WBCS) Act, 2006, as amended.

Raising of shares by way of public issue or private placement is not
provided for in the WBCS Act, 2006. It is a corporate concept where ownership
is determined by the number of shares held. The WBCS Act, 2006 provides for
‘one-member, one-vote’. There is also a prescribed ceiling on holding of
shares under the WBCS Act. Moreover, there is no provision for issuing
unsecured debentures by the cooperative societies in the WBCS Act. Also, as
per WBCS Act, bonds cannot be issued without the prior approval of the State
Government, but this Banking Regulation Ordinance provides for public issue
or private placement of bonds. Therefore, it takes away the rights of the State
Government.

Secondly, with regard to amendment of Section 12 by inserting Section
12 (2) (i) and Section 12 (2) (ii), the inserted Section 12 (2) (i) states that : “No
person shall be entitled to demand payment towards surrender of shares
issued to him by a cooperative bank.”. As per the inserted Section 12 (2) (ii), a
cooperative bank shall not withdraw or reduce its share capital except to the

extent and subject to such conditions as RBI may specify. Our views on this is
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that the privileges of the members may be compromised. Moreover, the
redemption of shares to the State Government will not be possible either.
Thus, inter alia, the State cannot subscribe to a cooperative bank’s share
capital. On the other hand, Section 12 (2) (ii) imposes more restrictions on the
freedom of cooperative banks.

Lastly, with regard to the amendment of Section 56 by inserting Sub-
Sections 56 (a) (iv) and 56 (a) (v), as per this inserted provision 56 (a) (iv)
references to the provisions of the Companies Act, 1956 except in Part Il and
Part IlIA shall be construed as references to the corresponding provisions, if
any, of the law under which a cooperative bank is registered. As per the
inserted provision 56 (a) (v) references to ‘Registrar’ or ‘Registrar of
Companies’ shall be construed as references to ‘Central Registrar or
‘Registrar of Cooperative Societies’, as the case may be, under the law under
which a cooperative bank is registered.

Our views on its implication is that cooperative banks may be converted
into joint stock companies. This would make them lose their cooperative
character. For the above stated concerns, the amendments made by inserting
Sub-Sections 12 (1), 12 (2) (i), 12 (2) (ii), 56 (a) (iv) and 56 (a) (v) may kindly

be removed from the Bill. Thank you so much for giving me the opportunity.
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SHRI JAYADEV GALLA (GUNTUR): Madam, | thank you for giving me this
opportunity to speak on this piece of legislation, which has come before this
House in the backdrop of the Punjab and Maharashtra Cooperative (PMC)
Bank scam.

The Bill aims, as per the Statement of Objects and Reasons, to improve
cooperative bank’s management and regulation, infuse professionalism, better
governance and sound banking practices so as to protect the interests of the
depositors. So, | welcome this Bill. Since the time at my disposal is very
limited, and | have no luxury to go into the cooperative movement, how
cooperative banks came into existence, kinds of cooperative banks, their
functioning, etc. | will make just a few quick points for consideration of the hon.
Finance Minister.

Madam, | am from the Telugu Desam Party. As the Finance Minister has
aptly demarcated in the Bill that Banking Regulations and Guidelines of the
RBI are to be strictly followed by the cooperative banks and gives the authority
to the Registrar of Cooperative Societies to deal with administrative issues.
The cooperative banking system in our country was set up on a cooperative
basis and belongs to its members. But if you closely observe the PMC scam,
there was collusion between the bank officials and HDIL. Almost 77 per cent of
the loan was given to HDIL holding companies which became NPA and the
PMC Bank has gone bankrupt.

Here, the point | wish to highlight is, according to the RBI norms of

exposure, the bank’s exposure to a group of connected companies is capped
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at 25 per cent and 15 per cent for individual companies. But this was violated. |
did not find any such cap in this Bill also. So, | would like to know from the hon.
Minister, how is she going to implement this norm in the cooperative banks,
who will monitor this, may kindly be explained. Madam, in 2017, when Shri
Arun Jaitley was the Minister, this very House had given its approval for
inserting two Sections 35 (aa) and 35 (ab) to the parent Act. The main
objective was to strengthen the hands of the RBI to address stressed assets in
the banking system. | am sure these two sections are also applicable to the
cooperative banks but whether they are going to be prospective or
retrospective is not very clear. | suggest making them applicable
retrospectively to cover the PMC scam, which | think is the largest scam in the
cooperative banking sector.

Secondly, | wish to know the results of the implementation of Sections
35(aa) and 35 (ab) in the last three years. The cooperative banks are still at
the beginning of the cooperative movement. They are not following the modern
practices of banking, such as, net banking, mobile banking, online banking, e-
banking, ATM banking, and other electronic banking ways and lagging behind
in adopting advanced and new technology in the banking sector. So, the hon.
Minister may kindly explain how she is going to address this. | suggest for the
consideration of the hon. Minister to provide a special grant for modernising
the cooperative banks in the country.

With these observations, | support the Bill.
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ADV. A.M. ARIFF (ALAPPUZHA): Madam, on behalf of the CPI(M) Party, |
wish to register my strong protest on the decision of the Government to bring
cooperative banks under the Banking Regulation (Amendment) Bill, 2020.

It is highly objectionable that the Bill, which would be debated in
Parliament, was hastily enacted into law, by including the provision to grab the
powers of the States. What was the urgency to bypass the legislative power of
this Parliament? It is undoubtedly a death bell to the cooperative sector of the
country, though the hon. Finance Minister tried to defend by saying that the
decision will be applicable only to cooperative institutions using the words
‘bank’, ‘banker’, and ‘banking’. In Kerala, both land mortgage banks and
primary agricultural credit societies are using the word "bank’ along with their
names even before the enactment of the Banking Regulation Act, 1965.

Hence, they may be allowed to use the word "bank’ along with their
names. Hon. Finance Minister is saying that the Government’s intention is to
protect the interests of the depositors and the public at large through this
amendment. But what is the truth? The truth is that this amendment will only
lead to unnecessary restrictions on the availability of credit facilities to the
common people. By the destruction of the cooperative sector, people will be

thrown into the hands of the Shylocks and blade mafia.

Moreover, in Kerala, we have been given the insurance protection for all
the deposits. Likewise, you can come up with an amendment to give insurance

protection for all.
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Yesterday, the hon. Finance Minister gave a list of ailing cooperative
banks in the country as a whole but | want to remind this august House that the
other side of the story is that we should not forget that thousands of primary
cooperative banks and urban cooperative banks are functioning efficiently
across the country. These cooperative banks are the only solace of the
common people from the clutches of the money lenders and the so-called new
generation banks which are only bothered about making profits, profits and
profits.

At the same time, some technical issues will arise due to the
amendment. The cooperative banks are now permitted to issue preference
shares along with their equity shares giving preferential treatment to a
particular class of shareholders. It is against the principle of cooperation. The
cooperative banks are allowed to issue shares at premium. Members take
shares of a cooperative bank, not for trading but to get the service of the bank
to get more than the face value of the shares from members against the
principle of equity. Giving shares to non-members is against the spirit of
cooperation. Members of cooperative banks are not permitted to withdraw their
shares.

As per Section 36 AAA, the Reserve Bank can supersede the Board of
Directors of a cooperative bank. It will result in dual control and can be seen as
an encroachment upon the powers of the States as envisaged under entry 32

of the 6™ Schedule to the Constitution.
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Section 53 of the B. R. Act permits the Central Government to exempt
the class of societies from the provisions of the B. R. Act. Hence, the Central
Government may exempt the Primary Agricultural Credit Societies (PACS) of
Kerala from the provisions of the B. R. Act. So, | request the hon. Finance
Minister to withdraw the Banking Regulation (Amendment) Bill or otherwise,

send it to a Select Committee.
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SHRI SAPTAGIRI SANKAR ULAKA (KORAPUT): The main aim of the
proposed Bill is to increase professionalism and improve governance among
the cooperative banks. The introduction of the Ordinance was necessitated by
primarily two cases, the Mapusa Urban Cooperative Bank of Goa Ltd. and the
CKP Cooperative Bank Ltd. in May 2020. If you look at this particular
Ordinance or the Bill, the main reason is the PMC Bank crisis. Let me revisit
what happened in the PMC Bank. Around 9,24,000 depositors and 50,000
shareholders of the Punjab & Maharashtra Cooperative Bank in seven States
were on moratorium because of the mismanagement of the management. The
PMC Bank failure is not a typical banking failure but a fraud committed by the
PMC management. The Bank did not classify the loans as non-performing
advances despite non-payment. This is purely because of lack of supervision
of the RBI.

There are about 63 persons who succumbed to death, including 3
suicide cases. The Government should be accountable for the deaths. Finally,
the Government woke up and came up with this Amendment. Let me briefly
take up some key issues in the Bill which | would like to highlight. Firstly, the
Reserve Bank is being vested with more regulatory responsibilities and the
RBI's record of regulating banks and some NBFCs is mixed. There is no
justification to make the RBI the regulator of district cooperative banks and
urban cooperative banks.

Secondly, if the Ordinance becomes the law, all the key financial

intermediaries will come under the control of the Central Government. There
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will be more centralisation. We should strive for decentralisation empowering
the States. | am really surprised as to how some regional parties are
supporting the Bill where the power from the States goes to the Central
Government, the power to change the final structure of cooperative banks that
enables control with crony capitalists, like everything else that the Government
has been doing. The Airport Baba who has been buying airports across the
country will come into this cooperative bank also.

The role of the State Governments is undermined. The Bill undermines
the ability of the State Governments to regulate the cooperative banks by
allowing the RBI to have greater control. The disbursal of social welfare
schemes to cooperatives might be disrupted.

18.00 hrs

Coming to continuance of dual regulatory system, the RBI will have
greater regulatory powers with respect to banking guidelines while the
Registrar of Cooperative Societies remains responsible for administration,
contrary to the spirit of financial inclusion. Multiple regulatory factors will bog
down the functioning of the cooperative mechanism.

There are misguided assumptions that all cooperative banks cannot
function as commercial banks. Therefore, bringing cooperative banks under
the ambit of the parent Act will limit the capacity as voluntary credit societies.

There is a concern about scheme for reconstruction. The enhanced
powers of the RBI to initiate a scheme for reconstruction or amalgamation

could lead to a scenario wherein the actual objective or function of a bank
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could be eroded. The cooperative banks are often set up by a particular group
of professionals with certain objectives of catering to a community or guild. It is
a cause for concern that they may be merged in such a manner that the
resulting entity would have no correlation with the original cooperative bank. A
fishermen-promoted cooperative could be transferred to the hands of fish
traders or non-fishermen.

Let me quote from what the hon. Finance Minister said in her Budget
Speech.

Kai nel aruthuk kavalam koline

Arivudai vendhan neri arindhu koline

Parivu thapa edukkum pindam nachin

Yanai pukka pulam pola

Thanum unnan, ulagamum kedume

This is from the same poem which the hon. Minister read out during her
Budget Speech. It means, “A few mounds of rice from paddy that is harvested
from a small piece of land would suffice for an elephant but what if the
elephant itself enters the fields and starts eating.” ...(Interruptions)

The Government has unleashed the elephant against cooperative
federalism ...(Interruptions) It is very unfortunate. | would appeal to the

Government to withdraw the Bill or send it to a Select Committee.
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SUSHRI SUNITA DUGGAL (SIRSA): Hon. Chairperson, Madam, | am highly
thankful to you for affording me this opportunity to speak on the long-awaited
and long-desired Banking Regulation (Amendment) Bill, 2020. The Bill seeks
to replace the Banking Regulation (Amendment) Ordinance, 2020. It seeks to
protect the interests of depositors by amending Sections 3, 45 and 56 of the
Act.

First of all, we should have a look at the Banking Regulation Act, 1949.
The Banking Regulation Act, 1949 is a law that regulates banking firms in
India. It was passed as the Banking Companies Act, 1949. It came into force
from the 16" March, 1949. It was changed into the Banking Regulation Act,
1949 from the 1% March, 1966. The Act empowers the Reserve Bank of India
to issue licences to commercial banks; regulate shareholders, shareholding
and voting rights; supervise the appointment of Boards or management;
control moratorium, merger and liquidation; regulate the operations of banks
giving instructions for audit; issue instructions to banks in the interest of public
welfare and banking policy; and impose penalty on banks if required.

The changes made in the Banking Regulation Act, 1949 through the
Banking Regulation (Amendment) Bill, 2020 are particularly to Sections 3, 45
and 56. The Banking Regulation Act, 1949 will not apply to primary agricultural
credit societies and cooperative societies whose principal business is long-
term financing for agricultural development. | need a clarification from the hon.
Minister as to what it says about the cooperative land mortgage banks. Other

provisions say that these societies must not use the terms bank, banker or
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banking in their name or in connection with their business. In the case of
cooperative land mortgage bank, the term bank is used. But it is not as such in
banking business, you can say, and acts as an entity that clears cheques.

Regarding issuance of shares and securities by cooperative banks, the
Bill envisages that cooperative banks may issue equity shares, special shares
at face value or at a premium, preference shares to its members or to any
other person residing within their area of operations. The Bill states that no
person shall be entitled to demand payment for the surrender of shares issued
to him by the cooperative bank. In addition, a cooperative bank cannot
withdraw or reduce its share capital, except as directed by the RBI.

Regarding supervision of Board of Directors, the Act states that RBI can
supersede the Board of Directors of the multi-State cooperative bank for up to
five years within certain conditions, that is, in the public interest or to protect
depositors.

Regarding power to give exemptions to cooperative banks, the Bill
states that the RBI may exempt cooperative banks from certain provisions of
the Act through notification. These provisions are related to employment, the
qualification of the Board of Directors, and the appointment of a Chairman. RBI
will decide who will get relaxation in employment.

The Banking Regulation Act, 1949 states that cooperative banks cannot
open a new place of business or change the location of the banks outside the
village, town, or city in which it is currently located without the permission from

RBI. The Banking Regulation (Amendment) Bill, 2020 discards this provision. It
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is expected that due to the change in the Banking Regulation Act, 1949,
political interference in the appointment of officers of the cooperative banks of
the country will be reduced and their working style will change, which will
increase the confidence of the general public in the banking system of India.
So, what is the rationale behind the amendment?

In 1904, the Cooperative Credit Society Act was enacted to encourage
the cooperative movement in India. The cooperative movement was started in
the country with a view to empower farmers, workers, and other not so
privileged sections of the society. The model was simple. The cooperative
institutions will be owned and managed by the farmers, workers and it will also
work for their welfare. In a sense, the idea was that collective strength of less
fortunate persons will sail them through the oceans of economic opportunity.
Unfortunately, gross mismanagement, neglect, and plain corruption, you can
say, have almost destroyed the whole cooperative system in the country, and
the classic example, as everybody has already mentioned, is PMC.

So, 73 per cent of the funds have been given to only one entity. It is the
moral responsibility of the State Government to ensure that the cooperative
banks functioning within the State are not risking the depositors’ money and
engaging in fraudulent practices. They need to have monitoring practice in
place to protect the interests of the depositors. Furthermore, due regard should
have been given to the jurisdiction of the Registrar of Cooperative Society for

smooth regulation and coordination between RCS and RBI.
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More than 9 lakh depositors are in deep difficulty in PMC, as everybody
knows. A look at the financial position of the cooperative banks shows that —
this is a sorry state of affairs — out of 1,934 number of cooperative banks, total
deposits are Rs. 10.10 lakh crore and loans and advances are Rs. 7.52 lakh
crore. And out of these, as the Finance Minister has already told that there are
592 cases of cooperative banks having high net NPA ratio, of more than 6 per
cent. So, figures have already been given. | just want to add that in fact these
figures do not reveal the true picture as most of the cooperative banks do not
follow prudential accounting norms and conventions and, therefore, do not
reflect their true picture. This situation is very scary as poor farmers’ and
workers’ monies put at high risk, as is evidenced by the fact that as per RBI
over the last two decades banking licence of about 430 urban cooperative
banks have been cancelled across the country due to their precarious financial
position in most cases. Therefore, the amendment is urgently required in this
regard. ...(Interruptions) | am completing in one minute.

HON. CHAIRPERSON: Shri Asaduddin Owaisi Ji.
SUSHRI SUNITA DUGGAL: Dual supervision means no supervision. | will only

take one minute, Madam. ...(Interruptions)
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SHRI ASADUDDIN OWAISI (HYDERABAD): Hon. Chairperson, Madam,
thank you for giving me this opportunity. The hon. Minister, while introducing
the Bill, started by saying that this Bill is being brought to protect the urban
cooperative banks and the depositors.
18.10 hrs (Shri Kodikunnil Suresh in the Chair)

My question to the hon. Minister, when she stands up to reply, is this.
The RBI's FSR report of December 2019 says that the State-run banks
account for 89.8 per cent of frauds by value; private banks account for 9.2 per
cent; and foreign banks, 0.4 per cent. This says a lot about the internal controls
in the State-run banks. What is the Government doing? Their hollow claim has
been badly exposed by the RBI report itself. My second question to the hon.
Minister is this. The Punjab National Bank was hit with Rs. 23,000 crore and
we know Mr. Nirav Modi fled and no heads have rolled so far. The third
question is about the Modi Government’s real concern about PMC Bank which
the hon. Minister mentioned. When it came to Yes Bank, the SBI immediately
infused funds into Yes Bank. Why is this stepmotherly treatment there for
PMC? Sixty people have committed suicide. What is the interest that
Government had with Yes Bank and that same love is not shown towards PMC
Bank? What kind of administrator is working in PMC Bank for last one year?
The hon. person has not been able to sell the yacht which is stuck in Sri
Lanka; two aircrafts are stuck at Mumbai airport. This is the love of this

Government for PMC Bank’s depositors who are suffering day in and day out.
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My third question is this. The Bill talks about issue of equity preference
shares by way of public issue and private placement. Are you trying to say that
now SEBI will interfere in it? Please enlighten all of us.

My fourth question to the hon. Minister is this. The RBI is being given
power as claimed by the Government. If that is the case, why did Yes Bank,
PNB, IL&FS and Franklin Templeton happen in March 2020? What was RBI
doing? What was this Government doing? How did they allow all these four
important things which happened right under the rule of Mr. Modi?

My fifth question is this. Since demonetization, the financial industry
slowly and steadily started collapsing and showing how regulation by RBI,
SEBI and NABARD is completely absent. The banks are now suffering. | feel
one of the reasons is this unplanned Tughlag-like decision of demonetization.

My sixth question is this. The above frauds reported by banks have
increased by 28 per cent. Who is responsible for this? My colleague Shri Syed
Imtiaz Jaleel, the hon. Member of Parliament from Aurangabad, is right when
he told me that the Bank of Maharashtra should not be privatized because it is
running in profit. The Government should not do it.

The last point which | want to know from the hon. Minister when she
stands up to reply is this. The Modi Government has this habit of weakening
the federalism and encroaching upon the State List. You know for a fact what a
State subject is and what the Central List is. Why is it that you bring such
legislation? What are your designs? Why do you want to weaken the

federalism of this country which is the basic structure of the Constitution? We
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know for a fact what is Schedule 7, Entry 32 and Entry 42 are. Hon. Members
have spoken on it and | do not want to highlight it.

My last point is about the proportional voting rights. If they buy equity
shares in cooperative society, it is a known fact that one member has one vote.
Are you going to overrule that? Is it not a fact that in 2006, the Vishwanathan
Committee recommended that cooperative banks should be allowed to raise
capital through non-voting shares?

These are the important points to which | hope the hon. Minister will
definitely reply. For God’s sake, | do not want the hon. Minister to say that all
these cooperative banks, Nirav Modi, Mehul Choksi, PNB, Franklin Templeton
etc. were acts of God. These were not acts of God. They happened because
Mr. Modi is ruling the country and because of the misgovernance and because

of the act of themselves.
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SHRI K. NAVASKANI (RAMANATHAPURAM): Thank you very much, Sir, for
giving me this opportunity. | stand to oppose this Bill.

The Seventh Schedule of the Constitution mentions cooperative
societies as a State subject, under Iltem No.32 of the State List, and it excludes
them from the jurisdiction of the Centre, under ltem No.43 of the Union List.
Thus, this Ordinance can be seen as an overreach by the Centre.

The Bill seeks to address the lack of professionalism in cooperative
banks, which is leading to unfair practices, and which can be stopped by
strengthening the regulatory power of the RBI over them at par with the
provisions for commercial banks. However, in recent times there have been
several reports of fraudulent practices being carried out in several large
commercial banks themselves, both private and public. While strengthening
the powers of the RBI over cooperative banks, it is also important to ensure
that the supervisory role of the Central Bank is enhanced and kept
uncompromised. Only then can the purpose of the Bill and its provisions to
prevent malpractices among the cooperative banks be fully realised. Stress

must be laid on proper implementation of the said provisions. Thank you, Sir.
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SHRI N. K. PREMACHANDRAN (KOLLAM): Thank you Chairman, Sir, for
affording me this opportunity to speak on the Banking Regulation
(Amendment) Ordinance as well as the Banking Regulation (Amendment) Bill,
2020. | fully support the Statutory Resolution moved by Shri Manish Tewari,
and | strongly and vehemently oppose the Banking Regulation (Amendment)
Bill, 2020, moved by the Finance Minister.

Before opening my remarks, | would like to appreciate that the hon.
Finance Minister is very patiently sitting in the other Chamber of the House,
and is giving a very good message to the whole Parliament and to the country,
that Madam is sitting along with other hon. Members in the other Chamber. |
could witness it. | want to place my appreciation on that good gesture.

| oppose the Bill, and the reason for opposition is that it is having far-
reaching consequences for the cooperative sector. It is encroaching into the
powers of the State Government in general and the cooperative sector in
particular. We are having a federal Constitution. The mover of the Statutory
Resolution, Shri Manish Tewari, has rightly pointed out the federal principles of
the Constitution. Banking is within the purview of the Union List, but at the
same time, the cooperative sector is in the State List. So, States should be
taken into confidence. | would like to know from the hon. Minister whether the
State Governments were consulted. When you are encroaching into a subject
which is within the purview of the State List in Schedule I, whether the State
Governments were taken into confidence before making a legislation on a

subject in which the State Government is also having the authority to legislate.
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Though banking is in the Union List, | fully agree that the cooperative banks
are in the State List.

The cooperative sector in India has played a very pivotal, important, role
in the banking industry. There are 1,540 cooperative banks in the urban
sector. A number of Members have already spoken about 8.6 crore
depositors with total savings deposit of about Rs 4.85 lakh crore. In my State
of Kerala, we are having a rich experience of successful functioning of the
cooperative sector. You may see that more than 50 per cent of the credit
societies in India are in Kerala. The poor and marginalised sections of the
society are mainly depending on the cooperative banks for their immediate
needs. Cooperative societies and banks provide big relief to the common
people. My suggestion is that the cooperative sector of banking and the
cooperative sector of financing should be promoted and encouraged.

Sir, | come to the provisions of the Bill. The hon. Finance Minister has
rightly stated in the House that the Bill mainly proposes three major
amendments to the Banking Regulation Act of 1949. There are only three
amendments. You have to see that there are so many amendments within the
clause or within the section of Section 56. Sections 3, 45, and 56 are the three
provisions which are proposed to be amended. By virtue of amendment to
Section 3 of the Banking Regulation Act of 1949, this is not applicable to the
primary agricultural credit societies. Suppose if it is having the name of bank or
banker or withdrawal of cheque or something, definitely that will come within

the purview of the Banking Regulation Act and that will become a big problem
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for the banks. | know about a bank in my constituency. The hon. Chairperson
is well aware of the S.N.V. Regional Cooperative Bank. It is one of the best
lead banks in South Kerala. It is facing a criminal prosecution only because of
the reason that it is using the word ‘bank’. So, that has to be reviewed. Let me
conclude within two or three minutes.

HON. CHAIRPERSON: Please conclude.

SHRI N. K. PREMACHANDRAN : Now, | come to Section 45. The RBI is
having the authority to make a scheme for protecting the interest of the public
in the event of reconstruction and amalgamation without declaring a
moratorium.

Now, | come to amendment to Section 56. The applicability of the
Banking Regulation Act is extended to all cooperative banks. Section 36AAA
was only applicable to multi-State Cooperative Banks. But now, it is made
applicable to all the banks.

My point is that the Reserve Bank of India is a regulator and it is
becoming the entire authority of all the cooperative banks. The Reserve Bank
of India is having so many functions. They are burdened with so many
functions.

HON. CHAIRPERSON: Please conclude. There are a number of hon.
Members to speak.

SHRI N. K. PREMACHANDRAN: | am speaking within the purview of the Bill. |
am not going out of it. How can the Reserve Bank of India have the

administrative control over all these primary cooperative societies which are
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using the term bank or banker or drawing of cheques? So, my suggestion is
that kindly send this Bill to the Parliamentary Standing Committee and review
may be done so as to protect the cooperative sector in the country.

With these words, | conclude.
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SHRI P. RAVEENDRANATH KUMAR (THENI): Hon. Chairperson, Sir, thank
you. | am speaking to support the Banking Regulation (Amendment) Bill,
2020.

| take this opportunity to appreciate our hon. Finance Minister, Shrimati
Nirmala Sitharaman, who has taken the next step by providing more power to
the Reserve Bank of India in order to regulate urban and multi-State
cooperative banks and thereby, intends to prevent banking scams in future.

| welcome this Amendment Bill for strengthening the urban cooperative
banks by increasing professionalism, improving governance, and ensuring
sound banking rooted through the Reserve Bank of India. There is a very
popular saying that “With great power comes great responsibility”. In the Bill,
there are provisions to increase the regulatory capacity of the RBI duly bringing
more technical innovation in regulatory and supervisory concept of urban and
multi-State cooperative banks.

| would like to ask a question to the hon. Finance Minister. The Reserve
Bank of India will approve the cooperative banks to issue shares by way of
public issue or private placement. Due to this, the subscribers of these shares
will have the voting rights and they will also occupy the Board of Directors. By
merely subscribing to a share, a person who is not participating in the business
of a cooperative society, will become a member in the Board of Directors. |
would request the hon. Finance Minister to clarify as to what the measures are
taken by the Government to protect and build the spirit and principles of

cooperation among the cooperatives.
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Sir, the cooperative movement in Tamil Nadu is well-guided, protected,
monitored, and controlled by the Tamil Nadu Cooperative Societies Act, 1983
and Tamil Nadu Cooperative Societies Rules, 1988. Our hon. Chief Minister,
Shri Edappadi K. Palaniswami has already written a letter to the hon. Finance
Minister regarding some provisions related to this Bill.

| would hereby request the hon. Finance Minister to ensure that all the
above potent steps quoted in this amendment Bill will be implemented as
quickly as possible without affecting the sovereignty of the State Government

of Tamil Nadu.
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SHRIMATI NAVNEET RAVI RANA (AMRAVATI): During the presentation of
Union Budget 2020-21 in the Lok Sabha on 1 February, 2020, hon. Finance
Minister, Shrimati Nirmal Sitharaman, underlined that the Banking Regulation
Act would be amended to strengthen cooperative banks. | am happy that the

Finance Minister has brought this amendment Bill. It is because for the last

one year Ud AT A SRR HRURRT § & folv TERTSE 3R 3T T8 J oft ST &
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SHRI THOMAS CHAZHIKADAN (KOTTAYAM): Respected Sir, | oppose the
Bill for amending the Banking Regulation Act, 1949.

The hon. Minister was telling in this House that this Bill is to safeguard
the interest of depositors. | would like to inform the Minister that there are
several lakhs of people who are depending upon primary cooperative societies
which are known as primary cooperative banks in Kerala. This Bill is against
the interest of those people who depend on the primary cooperative societies.

In Kerala, there are 14 district cooperative banks, 1692 primary
agricultural credit societies which are known as banks, 16 licensed urban
cooperative banks, and 20 multi-State cooperative societies. The primary
agricultural credit societies and urban cooperative banks together have more
than 4500 branches and they have a deposit of more than Rs.1 lakh crore in
societies.

These cooperative societies are the backbone of Kerala’s rural economy
and are responsible for weakening the influence of the moneylenders in the
rural areas.

Sir, all the primary cooperative societies are known as primary
cooperative banks in Kerala. Now, it is being proposed that the cooperative
societies should not use the term ‘bank’, ‘banker’ and ‘banking’ without
permission from the RBI. This move will destroy the well-established
cooperative banking network in the State. The Central Government is ignoring

the interest of several lakhs of people who are dependent on these societies.
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Section 12, proviso (1) of the Bill ...(/nterruptions) provides for RBI
consultation with the concerned State in the case of a cooperative bank
registered with Registrar of Cooperative Societies of a State. Here, the word
‘consultation’ is vague because the State cooperative societies come under
the purview of a State law as was mentioned earlier and also has been
mentioned in Item 32 in list 2 of the Constitution. Therefore, such a provision
will violate the provision of the Constitution. The opinion given by the State
Government on such consultation with RBI should be made binding.

As per the provisions of the Bill, if the cooperative societies come under
the purview of the Central Bank, the provisions of the amalgamation under
Section 45 of the parent Act can be misused and it will break the backbone of
the people in the rural areas.

By giving the examples of PMC, this Government is running away from
its accountability and responsibility by amending this Act ...(Interruptions)

Thank you.
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SHRI GAUTHAM SIGAMANI PON (KALLAKURICHI): Hon. Chairperson, Sir,
thank you for giving me this opportunity to participate in the discussion on the
Banking Regulation (Amendment) Bill, 2020.

The provisions of this Bill empower the Reserve Bank of India to monitor
and regulate cooperative banks all over the country. The Bill proposes to
provide powers to the RBI to suspend business and prepare a scheme of
reconstruction and amalgamation during the period of moratorium.

Sir, the nation already knows the size and volume of business under the
purview of RBI and further burdening it with extraordinarily huge network of
cooperative banking system is, in no way, going to do any good. The RBI is not
a large organisation with extensive office networks and this additional work of
regulating the cooperative banks is not going to be effective and fruitful.

There are so many grave issues, like COVID-19 pandemic,
unemployment and lower GDP, now for the Government to deal with and what
is the need for bringing this Bill now when 80 per cent of the cooperative banks
are doing very well, particularly in the Southern States? The voting in
cooperative banks is thoroughly localised and monitored by district level
banking authorities, but still there is room for improvement. In what way a
remote handling by RBI going to help in this matter? At best it can help in re-
constituting the Boards, with BJP party leaders and cadres, as is reportedly
happening in the State of Gujarat. The present Bill is in line with obsessive
centralising efforts of the BJP Government. This extraordinary obsession is

destroying every institution brought under its ambit. This move against the
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cooperative banks is likely to have serious repercussions. This present
amendment Bill is yet another attempt to curb the power of the States. RBI, as
a regulator, is struggling with large scale financial irregularities, involving
private banks, and has not proved its effectiveness in any way. In fact, RBI
itself is struggling to maintain its autonomy.

Finally, the cooperative credit banks provide all the important financial
credit oxygen to the suffocating farmers community and an attempt, by
bringing in a regulatory mechanism, should not be made to put an end to this.
Centralisation of powers is, in no way, an effective method of governance. It, in
fact, makes governance impossible and ineffective. | strongly oppose the Bill.

Thank you.
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DR. K. JAYAKUMAR (TIRUVALLUR): Hon. Chairperson, Sir, | rise to oppose
the Banking Regulation (Amendment) Bill as well as the Ordinance. The hon.
Finance Minister seeks the approval of this House to amend the Banking
Regulation (Amendment) Act, 1949. This Bill was earlier introduced in the Lok
Sabha on March 03, 2020 but was not taken up for discussion.

Giving some reasons is not acceptable. They are not realistic. This
Ordinance was promulgated by the President on June 26, 2020. | do not know
what went wrong where, in a double hurry, she had withdrawn the Bill in the
beginning of the first day of this Session and again on the same day, within
four hours, she re-introduced the Bill in this House. | do not understand why
such a hurry and what for.

Presently, the Cooperative Banks are under the State Governments. In
the last six years, we are seeing that this Government is bent upon bringing
Bills after Bills, amendments after amendments simply to divest powers from
the State Governments and it is bent upon converting the State Governments
into a Tehsildar office, where this Government will remain like a Collector and
the Tehsildar has to do everything with folded hands. This is what is happening
even everywhere and in every part.

The Government claims that it wants to bring the cooperative banks at
par with the developments in the banking sector through better management
and proper regulation in them. This is the reason given on paper. But seeing
the past actions of the Government, the hidden agenda of this Bill to bring

State Cooperative Banks under RBI is to take away the deposits, the reserves
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from these Banks, as has been done in the case of Reserve Bank of India
itself. This Government has taken Rs. 1.76 lakh crore in August, 2019 to
enable big business houses to take funds from these banks in the name of
their involvement in agriculture sale and marketing.

HON. CHAIRPERSON: Please Conclude.

DR. K. JAYAKUMAR: Yes, | will finish it. These things are being done.

As regards better management and proper regulation, | beg to differ
here. This Government has merged several banks. What had happened to
them? Even after merging these banks, no tangible result has come.
...(Interruptions). The State Bank of India, the largest bank in the world has

gone into debt. ...(Interruptions)
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SHRIMATI SUPRIYA SADANAND SULE (BARAMATI): Sir, it is very
unfortunate that the discussion on conversion of the Ordinance into the Bill has
become a defaming of the cooperative banks. | would just ask a few pointed
questions to the hon. Finance Minister because she has always been very
patient with me whenever | have reached out to her with the PMC issues.

My first question to her is this. This Ordinance was brought out in the
month of June. It has been over three months. If you brought this Ordinance
out to help the PMC people, what have you achieved in the last three months
to help every depositor of the PMC bank? This is my pointed question to her if
she is generous enough to answer it.

My second question is this. What is the timeline? Thanks to this Bill, will
every depositor will get his or her money back? | want a committed timeline?
The whole idea of changing this is that every depositor gets the money. So,
how many months does she commit officially on the floor of this House to this
nation that every depositor of PMC bank will get their money.

Rs. 6,500 crore is the capital infusion required. So, will it be a long-term
interest free loan? 80 per cent depositors have not got their money, only the
small depositors have got their money. So, how are you going to infuse this
Rs. 6500 crore under this new ruling and by when? Again, | want a timeline
and we really need a date.

Talking about properties, there was a proposal to sell the properties so

that these depositors get their money. You will be surprised to know that the
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RBI went to court and stalled this decision. So, what is the position of this
Government under this law for this?

There is an administrator being put in. Now, RBI has suggested this
administrator. Why was PMC treated like this because IL&FS had a very young
and dynamic person to turn it around. So, why is PMC constantly treated
differently by this Government? This is something they really need to explain
to all of us.

There is a merger or a resolution specialist on board. The proposal was
given over one year ago. If this Government is so committed to improving the
lives of these depositors of PMC banks, why are they not agreeing when the
proposal was given one year ago for a resolution specialist on board? 60
people have died, three people have committed suicide, and nine lakh families
are affected because of this PMC. So, what is the timeline? | reiterate and |
repeat my question by when will you get this resolved? Everything is moving
to RBI. Does RBI have a magic wand or a pill? It is because somehow IL&FS,
ICICI, Nirav Modi, Mehul Choksi and other commercial banks have all been
under RBI but | have not seen financial discipline there. So, it is just unfair to
say about cooperative banks. Sir, | repeat my question because | am happy to
see her in flesh and blood. | want to repeat and ask as to when will PMC Bank
get their money. It will be very kind of you if you could give us a date and a

timeline for PMC Bank.
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At I1geT I ATl (T SRRUT-AEA): gIAE HelST, i fAfE (e
faeRIep, 2020 @1 AT 14 RATER, 2020 BT Al FHT H Uer AT T 8, T8 AT
fafe srferfae, 1949 # GeNed - & f1g 81 IRURH bl b Dbt B
fRIPIT R & SR TSR, Heem S faf¥=T usefall R f4arur yer &l 81 I8
fereRTes 26 S, 2020 BT AN SfehT MM (Heme) sredreer, 2020 @1 HfeTiud
R P foU g |
Y §e Sepi W AT eI BITT 21 FHD AT, TT FB8DRI AHCRIT Dl 3T T B
T AT AP AT &b e H, S, S AT ST <reat BT IUINT &l AT AT AT
I DI HORI o dTell $bls P DY H B HRAT 1Y AT R FedRT AAfHET 3R
ST 3R QAT GReI AT bt GIReDT b SEIET DT ot YRIAI T ST

HEIGY, 26 I P s DR GRT 39 LTS D AT DT Fbdia T4 FEDRI
3R UTST deb T RIS DT BRI b Ald T T AT T TeHdT deb b Jal K,
SIRETRMTS FT <_F IR T &2 J el Iod ~ARITAT DI SAHAMT HIUaR TEDRT S
T GST TREAT T ART IR @ & | IR<Id H I§ BRIRUS 81 TR S BT g
Sferd T 3t dep 8T 81 Ui € 3R SIS YRl B DIS ed el Hell & |
UTgRAY b BICTeT FaaR, 2019 H §aAT | Ueb ATl &ld S UR At SRAT3MTS 999 J/el §
DS SfIT FHTY &l Fiepret IrT &, € G 81 YAl WedR deb bt AR faceft
dep 5 foeRT 81 T & | ARIST AR Pl-3iuRfCT a5 31R ST YRR Bl-3Tuefe de
T AREIT PI-HRfET S & frerer 8 7w & ar R TRefars &t diomdt e & fawg
o off 3T ORE IS BeH I3 H T ferepel &7 AT Sep ey b it erdf ol gr
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R & T TIgdY dep o1 off febedt recitereper b H et e AT =fey, Ry @
YRPI DT I AT b, ST & T I 31T SfeaT 7 I a6 BT g9 § TN
ferm o TeraSel, SSSINTaNg, TaSimNiT anife feceRe! & the eI Wend & AT A
BIC I §b § gl ST Gobdl 8l HEIY, AUl AlehSIST b PHRUT UG §eb b
SIS T ST 6 HEMT H g el BT AT AT UST 81 BTeTih STRETSMTS -
U7 fyeTert f forfie r & off ar +ff JfRaet T\ 81 83 © | It THwImsh &t
FHTYT YIORAT §eb T faer 819 UR &1 8IT ORI STTehdiall bl Ted et el & |
RIS, FERTSE & se¥c! fHfPRex &7 e & fh 5T & 65 Nferd Tieaeas
F AT UTH IR Il vl IRGR hi Rargaer dopol § Hax &1 Bl & df T8RS
ST P AN Dl dl “JMAFHR TR ST BT PIs AT Hal (e darell & 3R fh
ARCIRGH TSI § TS &b HUR TS & I & 3T ST bl HAR ge drell & of
foh” HIRCTRIH T T T ATl 82 H ridhe[s PR BTG |
31U I T bl RIS BT & fory AT ST &P fod H dab & qAfH{r a7
FHTHETT & foTY Teh JISTHT IR R HehelT & |




16.09.2020 666

S 7T PIch (T3 STR-d): HEIF, AU G357 §9 He<aqul fdeges IR qier T
3R T, I oY & 3MepT G=rdTe ol gl 3 i et IHeHs fdel B
W e o fofy gt wtepr fear 3iR § 8T UR 997 {97 o1 QROIR FHe S9fely el
g, T BN TR T H3T St 7 31ROt 54t Sif 7 BIC et &7 &4 3@ 8
USell IR I ol fobedl =1 A 81 59 <2 H VAT ITTaRor &7 81 H 370+ AT chi
91 G RET oI, e Pl-3TRfed Aerer T gersal &f &1 H 7RIS A & Jrag
el A 31T gl FebRY &5 H TR SfehT & o ey 37 HERTSE 15y 81 7R reft farg
PR ISR I fore ug @ ¥ & fop-fvT dapl =1 ©ic fraeri o1 4T gamam & ar
I fore o g AR 9 W 9, {5 R fUeell TRBR BT AT M STavd off,
ctfehT I TRDR GRT fhddT TehR el STHSHS &1 STIT 71T |

H AR Tu HAT St SR T H3t St 1 eifeeT @R § b S BIC
fearerepl T TTeT &Reb, AT I8 fdet T87 WR AR A oY & | BiC o ol
T, PITIRICT JaT & TWIATHRDI DI TET AT NS PRIS D P 8, TG &
ARg RIS B RIaHT feuiivies & iR A1g AT g aie 30 R USaias 7
dopt 1 U € | I8 Uep U1 9 ST & B, ORI 3T ATeH T U JRIANT W8, $9h
IR H Ue FAT S 7 3R T 3t St 77 e fohar 7 3 o1 aTeHT @t U ey
SNERREUIN

18.46 hrs (Hon. Speaker in the Chair)

J8] UR Ui} da T a1t brehl i = epal 81 H Y Hg I wferfifereg evar g |
fORT Horg & & Fady SATaT JTHENY 88 AT O] e o STel He SATaT 3thdce
ANT &, 98 W) HIREICIA H & | 7 Tl AT BT RINAT 31T TRDR P HU AT §




16.09.2020 667

foh dhareT dhrg ol ARBR FHBT FARTARUT HY BT, TN, AIeR, ST fY AaT T&T aiet
8 o, SBiM fIfsar ar fam 53t it SR T =4t Sif b & ford! & fob o dioest &
GTATERDT BT & ATV 3 [T b ATETH F 89 ST & foh AFeT 3, 45 31K 56
H HSHE & W UEY Y U &, ST o1 Ao a<f dol, PRI dal & fory
T 1 376 I UTeT1 P IR Sepi IR HT AT fohaT ST, IFeb! Ht g7eh
SRR H foRIT ST DITRICT b & 3R el Jeie §3T o A AT et Velex B
3T A WIATIRDT BT UAT AToRT &1 fHetdT 8, b R iR SR F efaw
AR YTGET] &b 3R, F87 ST YeleR I0T &, I UlR o &l 3Araegepar off Jerer=T 3,
45 3R 56 ¥ ST HSHSY 81 Wl &, I 379 Wetex Bl raR it fob 37 aret =T A afe
%7 ORE T T4 81T & AT ARCIRGH UIRTS &1 8 7 <7 R I TTATIRDI T T=AT
ST RIEFT AToT fofell I8 39 el 1 T & | gfory I foiet J=eie &1 U &,
T p T BT UL IFR I Hoit Sft 3R Trer= H5t Sft 7 391 & ©ie et &
forT foparr & a1 I8 TRPR dF JT @ & & Pramueica dacy 3k Teart & J
ST BIC Mol & 0 8, ITepT RIAT I BT B, Ihd T BT DM 3 39
WRBR = BT 81 I8 fdel T ST 81 A Ty fhed TRE U2 §7 AR SRRFCR!
3T ST & SRNGTRI DI & SITET A SaR, bl b SRRFTI] AT Ih Nelfeed i
STET A & SR S dbi Bl SaFT BT BT 6T | T SRINGCRT 7 37 PIafRied

Sl D SaIT DT DI AT &, T fdiet ITch HUR R B BT B PN 5T T8
et U 81 SITQ, I a1 T SRINGSRT BT PR BlfeeT e DSl H Bl &,
ST AT S 7 < T UTET 9 f9eT b H1ead &, 39 W[ele b J7ead A fHefd &l
ST eleR SITET UTaR & AT B BRI, AT 39 <2 H IS 3713 Rl BiC (aerd 59
YPR A AT &, 3 (9T & ATegH A 37 & fob SHRT UT 379 IR §ep
IRIGT & |
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$elq H 39 f9eT 1 FHLT AT § 3R § Fa & Al FT A UreiHT vl
g, [9uer & TSR A SATRT U -l § o o1 Bic areret &T f&d SRay, SRaR
Tep HIT P AT TE foeT TS &, 31T 39 9t b1 T HIRT S 3BT B e &,
ITDT S I SR 78] 8, Afh ST GRT B B 8, I W FIH M o oIy I8
feeT SRevT 81 gl 1Y feve |
T 3TEAET: WA A1 S, ST 7Rep b Hef J0T HIRTUl SATUehT H AT HiehT < R8T

g, 319 MY e HiehT Tal AT |

Y WIS T (FARAR): X<t T fofet MM ET & |
A1 3Te&l: 2], 37T 81 HiehT FeT 31T 81 fSHTgs - [T, 39 Fief a1 |
T TG A TR, Wi B el IR e IS, Goftd PRI & & |
AT STEET: STTUD! Ueh T UBel &1 dlct T HidhT < T |
AT WIS HI: TR, gI-980 IS |

IR, Th-Udh IR Al & AGBR B T 33 8, T8 f9eT ot I o 7 v
HSH & | S DT SIS 31T A3 H 8, Ryth Wt o1 JAaex U4 &, s St
ifafea &, I ot Tt & Ffd 9at & IRT @ o ST R8T 8 | S drameiea
ST &Y TR STST &, T fIT Hot Sit T8 I BT HE BN [h AT b T Dl
T8 88 87 STREISNS USl & JAeRaS~S ael &l &l N o BT (U IReb
fEaTaT Fepetr &, I oY RS & oiex &1 off | § Iz dar arad § fob Aled=l &
THA A AT AT 377 b IR 8T & | AN bl bl TR F el IS TAT &1 IAeh! el

&Y TeT TaT & 1o U7 et W2 3R & T BR ORI & aY Aleawal e .. of ol
& 3R 3R ST § I & AT TR A1) of ST &1 AR bl 93T a1 T 8T & fb s ar

* Not recorded as ordered by the Chair.
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T BN | WA RN TRDR TeTdl Gt off, @ifehT TRPR GIRT Ugell IR dhed al T
g [P itis an act of God, I8 WA TR 2 |
AT 3TET&T @ 31T FS H dIe %8 81 T &b i3l &b R H Pl U} fewgolt 7
PRI N |

..(SJ9ET)
T 37eeT : i qTue SfY, 31y aifery |

...(TEEm)
S} TG A : RIS, H P13 SUTIIFICRT JTd 78! &8 38T 8 | ARd Al Bl JHT
STep febarT & | gt ditept, foorer AreaT bt fTeh fepar AT 8 ... (crae)
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A} Rrter WieTer=s: A9 (YO1): 37eger SiT, 3ATST FeT &l dTefepl § I Yeb STHferf~ifer
91 R 28T &l TR U 98¢ Ja &, Al GHY & 37T & DRI H Tep a1 IR0
SiT & HHET GT ATEAT § | GOT § Uep Ul b & | 399 b ol #iT el fefete Sit 1
Nl & Ueh 0T olehR R [ehaT T | 37T b UTd ol feulfored 81 31T dp
SFHTCRTHEI T IR T 3 s diol UIST & | H dep o fSulfoies aiR faet &
H PRAT § | AT TS 98 o |90 {6Y 8, otfch afs g9 fe & ar o
IS U IRy § g1 BT aF fSUIRTe &l 31T ST 39 foeT Y JTTeT & | F 39 foet
T FUIE PR & 31IR JATUDT TTAT HITRHUT ST T GrgaTE <ol Y 37U e FHTH DRell

gl oY fee, ST HeRTSe |
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SHRI M. K. RAGHAVAN (KOZHIKODE): Hon. Speaker, Sir, | thank you for
giving me this opportunity.

Sir, | strongly object to the provisions of this Bill moved by the hon.
Finance Minister. The Bill neglects the historical contributions made by the
cooperative sector to Indian banking. Traditionally, Indian banking has its
genesis not in the western style institutions, rather on shrenis and merchant
guilds. These shrenis and guilds can be categorised as the earliest forms of
money lending institutions of our country and were similar to modern day
cooperative banking.

This Bill is against the spirit of cooperative federalism and Article 43B of
the Constitution of India. Not only that; this Bill does grave injustice to many
primary agricultural cooperative societies and credit societies by asking them
to drop ‘bank’ from their name. | wish to remind this august House that the
successive transformation of rural areas of my State Kerala largely happened
due to the large contributions of cooperative banks.

Section 12 of this Bill is highly controversial. It deals with issue and
regulation of paid-up share capital and securities by cooperative banks. By
way of this section, the shares become transferable. Anybody can purchase
shares from the market and advise the bank to transfer the shares to their
names in the books of bank. It may tilt the control of the Board in subsequent
elections.

Sir, two more sections that prove the over-arching powers of RBI over

cooperative banks are Section 36AA and 36AAA. So, | would like to say to the
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hon. Minister that before taking a hasty decision the Government should take
into consideration the role being played by our rural banks in the expansion of
rural credit. The Government should also note that these cooperative banks
form the capital base for our micro and medium scale industries.

Therefore, | request the Government to abandon this hasty decision and
to withdraw the Bill or to send the Bill to the Standing Committee. With these

words, | conclude my speech.
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SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Mr. Speaker, Sir, |
shall be extremely brief in my deliberations. Long years back, Mahatma
Gandhi exhorted the people of India that drops of water make the ocean. The
reason for this is that there is complete cooperation and cohesion. This is the

basic concept of cooperative banks in our country.

A STEAET : 3TUDT AT BRI & 8T &, SAIY H BT fob 3T YU I1eT FHTH
HINTY |

Y 37 IO TTerY: H8IeY, H STUT J1 FHTH PR 3BT § |

ATTIRT STEAET : 1 DS faerehcl =Tl &, H Tl 3MUch TRIS e bl I8 A DT &7 g |

4} SR I AT IR, o1 BIs el 181 & |

Sir, capitalist world stands for ‘I' Hdcold & R fIT; communist world

stands for ‘us’ but the cooperative world stands for ‘we’ HdTd-GHIRT| U8 BHIXI

BT ST DIITC 8, SHD FdT PR IGT SRoe] & | TR, H Rt S1-9R Je ISHT <A1 5 |
AN FH-T Tt Sft had! & b AeFclgve sad 3R PpieiiRfed s & tdiv &
T T 5?7 Digeic Saed AeMdsee da4 ¥ fha 8l & 3R Higeic groaerd
PIRITRICT §97 F o BT 82 Sir, there is a hidden agenda behind bringing

this legislation, which is to convert the cooperative banks into private sector
banks. Since, 1993, RBI has been persisting on this objective. 9Y, F 7oA Sft @t
&I B AT & IR § g7 ATedr 'S;I By allowing the RBI to have a greater role,
the disbursal of social welfare schemes through cooperative banks might be
disrupted as this has functioned successfully because of the financial
autonomy of the cooperative banks under the States. PIITRICT BT SHMET

G H gl Sir, multiple regulatory factors will bog down the functioning of the
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cooperative mechanism. In fact, this dual regulation has led to the regulatory

gap rather than efficiency.

T PHEd 8 b UIheHfelsd ad, oifthd a1 3iTth SRINGCH I HitheHfesd
T T Fpd &, Rifb 9IS 31T SRNFET Pls Ulfelicdal UIel BT oiiex 81T, PIs
cllhel SURIURRIGT ORI BT | 31T §¥Ieh! hd MheFIeTlgos Hwi? 3TUh TR g3ich
foTq /T HohfoH 57 ST DI THGRI 39 fda H T8l 81 TRT R I§ It FAasse

TSI OR ARIT =T § 1 All cooperative banks cannot function as commercial

banks. Therefore, bringing cooperative banks under the ambit of the parent
Act will limit their capacity as voluntary credit societies. Even in the PMC
crisis, a lot of illegal lending took place, which was unobserved by the RBI.
So, commercial activities must be closely monitored at a grass-root level with
equal interest from the RBI. There must be an intermediary to oversee this
process.

Sir, various flaws have been observed in this legislation. So, | would
urge upon the hon. Minister to withdraw this kind of a legislation, which is
simply detrimental to the cooperative sector of our country, which has been
nurtured over the centuries by the common people of our country. The
genesis of the present banking system lies with the cooperative sector of our
country.

Thank you, Sir.

TR ITeET ; A1 TSRV, 3FR A T AEATdT 8T, Al T ol I97 39
faerre o gTRd 819 d JeT fGAT AT |



16.09.2020 675

g AT AT : E |

A1 3EGET : HH1T HoAT ST |

Sl fereferr AR areger HEIey, 3R 3TThT SFANT 81 o H TS 8 R dled
el § |

AT 3TEET : e |

St fereferr arHoT : A srere Sit, S g |

ATTIRT TEET : 3R H+ ST ST < &1 AT 37efR o7 Sit 3R dfre] it T AT T

BN &1 G H qIeiT |
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SHRIMATI NIRMALA SITHARAMAN: Sir, | wish to thank all the 32 Members,
who have participated in the discussion on this Bill. | am not reading the
complete list Fife THt AT I @ I8 THARN! & b foha aks a9+
et 3@5[ T forIT 8 1 So, | am not reading the complete list. But | thank
each one of the hon. Members for having gone through this Amendment Bill in

such great detail and also given their valuable inputs.

19.00 hrs

Sir, | want to make it very clear that this Bill does not provide for
regulation of cooperative banks by the Central Government. 39 f9eT & smieHe
BT I8 AQT -Tel & b b TRBR T D3RI Fobl TR AR [ 3pTeHe
39 fory =18} &, Terahed) et et anfR |

R, T€ DI-JHATARICT ST BT 37T AT &1 1T &, AT TN I[eI PR F7e
RSN & 8T H [T T8 W 82 T, &1 HIRTY PI-3TRfCT Fobi BT Wgeres
STRENSATS b GRT a9 1965 A ATeINS! 81 I&T & | 89 PO AT T8l PR W8 &, alfpd Sl
P8 I TAT IR W &, 96 feuificd d ea H R R E |

This Bill does not regulate the cooperative banks. The amendment is not
for the Central Government to take over cooperative banks or to control the
cooperative banks. It is not for the first time that this regulation of extending

some powers to the RBI is happening. Since 1965, cooperative banks are

already being regulated by the RBI. ¥R, # §4¥T Ufge & @Ted! &, Fiih I8
AR gRE Hexd ¥ ANE-adRE J 39D S1ep fham & | “AINT, I8 T & JfIBN ol
ST B, 3T Y 39 IR IR /g Gl &, T8 T hexforod &l Rde 781 avaT &,
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FIRE-IRE” | UTfeiITHE Bl HIfFUcH 39 f[Awg Pl cifSieeie B &1 e &, Fifd
&9 SfepTT bl Tferefaet ol et AT T8 W &, Sl b Ut . 45 5 & | 89 o o AT
el PR I & | TIN TR T Y Jeic T P fofY ST 8, &7 IqDT 8 SUART IR
& &l Entry 43 of the Central List talks about regulation of banking. & 3T fNih
gafeT R & §, FIfD 45 3R 43 H Y T SR J[eler ATk dfbT bl qrer
Sfheett A fore & & | 89 fodt e folke R, we are not encroaching upon

the State List. ...(Interruptions) You should have the patience to listen to
people who are answering your questions. ...(Interruptions) TTtheR HTEe A
& ITTed o FEH BT TAIfRY | (STaeT)

TR TR, H 3M1Uh GRT I§ FAC HRAT <ATE< 8 fob AT IR TR-IR a7
8l T &, AT uR =l 81 %81 & | 379 89 foeT W =il &_y & foTq SiuehT SrHfcr 7
e 8 | I8 oot Uer 831 8, fdeT Uer 81 & q1e g8 Siif$ & vy H 781, dfod Y fet
P oY H AT | ST g Tl foef UR &1 & | S T W@rge 3t o &I g
UfSer 8 HepdlT &, AR 311 =it foeT R 81 aR® Aawr 21 . &. Uees Sif - 984

R Hel 331 g | He raised a very relevant point and | am duty-bound to

answer. He wants to know whether the States were consulted as cooperatives

are in the State List.

W, § 31U GRT AR TSR DT g AT Iracl & | Consultation with
States is required only for Union legislation on the items of Concurrent List.
Those items which come in the Concurrent List require consultation with the
State Governments. But here, this Bill is in exercise of the Union’s legislative
power under the Union List. We are not touching the Concurrent List. If | am

touching the Concurrent List, yes, | have to do the consultation. But | am doing
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it on a Union List item, Seventh Schedule read with Article 246. Therefore,
consultation with the States is not necessary.

Then, it was said: “You presented a Bill during the Budget Session. You
should have come here now. In between, what was the need to get an
Ordinance?” Absolutely, there was a need for an Ordinance. Several
Members have very nicely highlighted that because of COVID, the uncertainty
being what it is, one was not even sure when the next Session of Parliament
would be. In the meanwhile, the protection of the depositors is of critical
importance. | am sure, many of the well-meaning hon. Members contacted me
or the MoS about the depositors who were suffering in many of these co-
operative banks. | myself have received the representation from the Guru
Raghavendra Co-operative Bank in Bengaluru, the place where | live in
Bengaluru. The constituency Member of Parliament, my Member of
Parliament, my representative Member of Parliament, Tejasvi Surya spoke
very well clearly explaining what is the difference. He and | have received
representation from depositors in Guru Raghavendra Co-operative Bank, for
whom also, like the PMC Bank, till today, there is no solution given. They are
trying and trying and trying; and so were the Punjab and Maharashtra Co-
operative Bank members who met me in Maharashtra in Mumbai. Several
times after that, several eminent Members — Supriya Sule is one of them —
have really, with a very heavy heart come to say: “Can you not get something

done quickly?”. Even today, she has given a very heartfelt appeal. We do not
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want such things to happen that hurt the depositors. We want to make sure
that there is some kind of a provision with which the RBI can do it.

Here, much before | go into the details, | would like to recall because
many of the Members have duly said fb 39 QY H PI-3RfeT a7 &T AT
qﬁﬂﬁ% | They have done excellent work. We cannot undermine them. | am
fully with you. We cannot undermine and we do not want to undermine. We
certainly want to support the co-operative movement. But if the cooperatives
are doing banking function, several eminent Committees have said, there is a
need to regulate them. There is a need to regulate them so that it is much
more professionally run and, professionally, the depositors are handled.

Again, | am sorry to refer to one Member so many times. When the
deposit collection of a co-operative bank goes outside of its members, it has
got to be brought in through a regulation. It has been explained by so many

Members. Therefore, it is not as if we have forgotten the success story of the

co-operative movement. &1 J1E 39 B %ﬁﬁﬁ-mwiﬂsﬂ?{ﬂ g a7
RIS & | 7T YRATST H WRel SaeTuHe H e &l JReRT 8, I 99 737 I18 & | 89
DT ITSXHTST 8l PY IR & | R off &% U FdTs &7 ATHAT ol )T U< | In the

last two decades, 430 co-operative banks have been delicenced and they have

gone into liquidation. f&el & ST ¥ 430 PI-3TRfCT §a=7 & ATSHA & foby T
€ 3R IepT URGHTTT HT G317 81 PI-3iTURfCT daT BT 378 RcT &, clfebT &9 Tg T
el T Fepdl & fob ST AR DI-3ITURfCT oy fetferaserT ol 3R W MU & |

M BT F 3! fauRid, Sfaifsie <Rgu This is not to say they are not

under stress. Cooperative banks are under stress. There are some banks
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which are under stress but not a single commercial bank. I S9& & gt
BIATIRT H not a single commercial bank, whose depositors are protected by
the banking laws to the full extent of the BR Act, has gone into liquidation. 89
a‘s’ﬂﬁﬂcﬁﬁﬂﬁﬁl Therefore, while | acknowledge the important contribution
that cooperative banks have done for this country and are still doing, it is
necessary in the interest of the depositors and also the banks themselves that
we need some banking laws also to extend to the cooperative banking activity.
& BIATRIST AIARICT & 1T PRITR H Po T8 O 38 &8, fth 39 ferfics aRfer 4
& JfchTT 5 ST R T2 B, IAD (oTU & I8 3FSHE 89 I MU & |

| want to add one thing. | would like to quote the line from the Banking
Laws (Application to Cooperative Societies) Bill. I8 I 1964 T HET T 2Tl

“The deposits and working funds of cooperative banks are now so

large that the extension of the more important provisions of the

Banking Companies Act, 1949 and of certain other allied

provisions of the Reserve Bank of India to these banks will be in

public interest.”

This was said in 1964. There is more said but | am not going into the
details. So, we should remember that it is not as if suddenly, we have come up
with something and that is being construed as if we are stepping into the
terrain of the States. Not at all.

Why was this Ordinance brought in June? After the Budget Session, it
had to come in because for the financial year 2019-20, the annual financial

data was made available before June. When we saw the June data, it showed
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clearly that there is an increase in the gross NPA ratio of the urban cooperative
banks from 2018-19 it was seven per cent; it had come to 10 per cent.

So, to stress further, due to the coronavirus, we were worried that many
of the cooperative banks would become fragile. So, we wanted to also make
sure that this legislation is brought in.

Senior Member Shri M.K. Raghavan asked why we you are asking these
cooperative banks to drop the name ‘bank’. We are not asking them to drop
their names. They can still continue to have the name ‘bank’ but function like a
bank, govern like a bank and be sure that their depositors are not going to
suffer like a bank. Therefore, for better governance, we need to have a
banking regulation.

There were concerns about the Registrar of Cooperative Societies and
also the role of the bank. About section 32 which Prof. Saugata Ray also said
‘that did you have a look at it’, yes, we have had a look at it. So, the
incorporation and regulation are also being done by the Cooperative Society,
cooperative banks, State Registrar of Cooperative Societies and powers are
not being taken away. They are still doing what they are doing. We are not
encroaching into their area.

There were a number of questions. Jg BT TAT fo aram AR NS Gl
gColT? TN HaRfAT TCaeR dl &l 98T %8 & | The State co-operative laws define
that and it is going to continue like that. The State co-operative laws are not
being touched under this present Bill. | know a lot of Members spoke about

equal voting rights. The provision of equal voting rights for all members based
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on the principle of one member, one vote remains unaffected. Let me be clear
on that. | hope | make it very clear. I g HFER, I QST 1 Uraerr aredt oft IRy
gl We are not touching that.

Are you not overloading the RBI? This question has been repeatedly
asked. | just want to make sure that we recall, for the benefit of this House, the
preamble of the RBI Act, Section 45L(1). It says “Reserve Bank of India Act
provides for the RBI and recognises the RBI as the statutory body and it is
statutorily constituted to operate and empowered to regulate the credit system
of the country to its advantage. WCRR @l & HfSe RIECH @I Jeic PR Pl
3T, as per the preamble of the RBI Act, is with the RBI. So, when we are
bringing this Bill, our standards are that the Registrar of Co-operative Societies
regulate the co-operative societies as a whole, while the RBI shall be
regulating the banking activities of the co-operative societies only. So, the
distinction is very clear.

Hon. Member, Benny Behanan from Kerala raised a lot of questions and
said that the high-level committee had said something; and we are going
against it. | just want to say that the high-powered Committee on Urban Co-
operative Banks, 1999, which was chaired by a former Chief Secretary of the
Government of Andhra Pradesh has very clearly made the recommendation.
Of the several recommendations, | want to bring to your notice only three
points very quickly. That Committee is of the opinion that the Reserve Bank of
India should be vested with such a power; it is, therefore, recommending that

Section 36AA—some Members did refer to that—of the Banking Regulation
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Act, as applicable to the banking companies, may also be extended to the
urban co-operative banks. That was one observation that Committee gave.

Again, another observation that Committee has given is that it
recommends that Section 45 of the Banking Regulation Act should be suitably
amended to extend to urban co-operative banks sub-sections 4, 5 and 6 and
also all other provisions of Section 45 of the BR Act as are incidental to or
connected with the carrying on banking business, which is what we are doing
now. So, it is not suddenly a thought but it is something which has been
suggested.

Sir, there were very many questions from several Members. Hon.
Members namely, Pinaki Misra and Jayadev Galla, have all asked questions. |
will just touch upon one or two of them. But given the consideration of time, |
will just highlight one point for each of them. Jayadev Ji had raised the issue of
the large exposure framework. The large exposure framework is issued by the
RBI in exercise of its regulatory powers. As such, this already applies and it
does not require any amendment through the Bill. So, that has to be a kind of
clarification given. There were other points also. But | am not getting into the
details. | may write a separate reply to the Members of Parliament on some
specific details.

Sunita Duggal raised this question about land mortgage banks and
whether it will apply to them. Simple, anywhere where ‘bank’ is being used, it
will apply. Land mortgage banks use the word ‘bank’. Therefore, if they retain

this word, they will be governed by this Act.
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However, if they do not use the word ‘bank’ and restrict themselves to
their mandate of ‘long-term agriculture development credit’, they will not come
under the Bill's purview as per the amendment that we have been talking
about.

Hon. Member, Nusrat Jahan also talked about capital requirement.
Capital is necessary for safety of the banks and the depositors. Unlike
cooperative societies that do not do banking, cooperating banking societies
need to have capital at least as per the regulatory minimum requirement in
order to carry safe banking. Therefore, regulatory capital for banking includes
not only share capital which has a high cost for the bank but also capital in the
form of bonds, which are cheaper for the banks. Therefore, allowing
cooperative banks the power to issue bonds will only be in the interests of the
banks and also for the depositors.

Sir, | am almost finished. | just want to add one more thing. Dr.
Jayakumar felt that as if the State Governments are being treated like
tehsildars. Even a tehsildar will not be treated in the way he, the hon. Member,
imagined under Modi’s Government. Everybody will be treated with respect.

In response to the way in which the Member spoke and said, ‘you are
treating the State Governments like tehsildars’, | would like to say that we treat
everybody with respect. Afterall the Prime Minister says about himself that he
is a Pradhan Sewak. We do not undermine anybody. But yet if depositors are

suffering, we have to stand with them.
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foreft T HASIRT DT &7 TGI8l deil FSANTHSHT PF AHIE B & oIy &
I8 DI TR ST 6T &1 FHITY SHD F1R H AT fbeil &b A H & X8+t dnfev |
“Thiru Jayakumar avargalukku naan solla virumbuvadhu
ennavendral naangal yaariyum avamadhikkavillai; yaaraiyum
kuraivaga pesavillai; yellorudaiya nalan kurithuthan naangal ithai
seigindrom. Adhanal naangal Thasildaarai treat seivadhubol
Maanilangalai treat seigirom endru solladeergal; Pirathamare
thannai oru sevagan endru sollum indha naatil yaaraiyum

tharakkuraivaga nadathum arasu idhu illai.”

"I would like to say to Hon. Member Shri Jayakumar that we have not
shown disregard for anyone; never talked ill of any one; rather we are doing
this for the welfare of everyone. Therefore, you please don’t say that we are
treating the States like Tahsildars. In a nation where the hon. Prime Minister is
calling himself as a servant, the Government here will not show disrespect to
anyone.*

Sir, finally, therefore, amendments to Sections 45, 56 and 3 are all
required in the interests of the depositors. | would not want to take more of
your time.

Thank you very much, Sir, and thank you all the hon. Members.

L English translation of this part of the Speech originally delivered in Tamil.
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A TS St TR TRRIV YFRPR (T75UR): gIale HeAe Heled, § 3A1uD
qTed A A FAT qEleg A &l UH YBHT diedl § | A UH HERIE I HIfe 6
HoHT S & fSUTIc™ T 3T 0T e I Aol T? F3T A8ieg - I8 319+ A1y
N IUE & AT 81 ART GIRT 9 © fob diomedt da5 o fSufvie™ & fore I8 fdet e
T | FH) Teleg I8 9aN 5 I8 el AN 81 % 9IS 98 9T dHeH IS dlfh
fSUTfoTed BT IH®T 4T AT fieT Far?
AT JTeTET : UH IS B
“fep g T IISCUICT GIRT 26 S, 2020 BT T SRy faf e (Heme)
3TEATRET, 2020 (2020 BT AT AETD 12) BT FRIAGT DRl & I”

RT3 &3l

....(cTaET)

AT 3Te&T : TH TS S
“fop Sepep faferre STfIfR, 1949 T 3R FeMeT = dTet fIege ™
o= fopar S0 1

IR Tl B3 |

AT & : 37 THT {IeRye IR GuegR faar ¥ |

GUs 2 S 9RT 3 BT Hfw2ATIT

HHSIT 3TeeT : &it I U, TJ=IT0 |
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TR STEET 1 &1 UL . SErs, T 31T J2EH FAT 2 3R 3 IR el
e &7

SHRI N. K. PREMACHANDRAN (KOLLAM) : Sir, | am moving my

amendments.
| beg to move:
“‘Page 2, line 10,--
omit “does not”. (2)
Page 2, line 11,--
omit “does not”. (3)

T STEAET : 319 8 20} U &, Ddvs aRT TS 2 H IR e FT 2 3R 3
I U &b FHE HAS b folg T § |
YN IS 3 oTQ XY Y AT AP 8Y |
U1 3TEET : UH IE &
“fep GUE 2 48T T 3T & 17
SR Tl g3 |
QuUs 2 faeye § Sie fe i |

Tue 3 IR 45 BT AT

HESIT 3TeeT : &iT I U, TJ=IT0 |

N CL )

AT 37ETET : U I8 B
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“fep GUS 3 fIeTep T 3T & 17
SR Tl g |

Qus 3 I8 ¥ Sie i /™ |

TuS 4 ¥RT 56 T HENLT
TTTIRT STEET : &7t T, . SHes, T 31T AT AT 5 H 9 T IRl oAl
e &7

SHRI N. K. PREMACHANDRAN: Sir, | am moving my amendments.

| beg to move:

“Page 3, line 17,--
for “no person”
substitute  “a person”. (5)
Page 3, line 19,--
omit “not”. (6)
Page 3, lines 20 and 21,--
for “‘except to the extend and subject
to such conditions as the Reserve
Bank may specify in this behalf’
substitute ‘on

application of the share

holder”.

(7)
“‘Page 3, line 35,--
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for “in consultation with the”

substitute  “with the consent of”. (8)

Page 3, lines 36 and 37,--
omit “seeking its comments, if any,
within such period as the Reserve
Bank may specify”.
(9)
AT STeTeT : 319§ i (1. . IR GRT TS 4 § IR HeTe TaT 5 9 9 i

T b FHE HAG b foTu I g
Y HISH P foTU X Y =0T S 8
A e er: U¥ I8 &
“foh U 4 I8 T 3T T
IR Tl B3 |
TUs 4 faerye § S for T |
Tus 5 ey § S for T |
TS 1, M 97 oiR e o1 qR1 A e F Sire g g |

U JTEFET : HI-11T HaiT il 316 UR1d e fob foreraes g1l fopam S |
SHRIMATI NIRMALA SITHARAMAN: | beg to move:

“That the Bill be passed.”



16.09.2020 690

HFIT 31T : U I8 &
“{ faerres g fopar S |7

TR I 83T |

AT 3TETET : 319 T D PRI ToaR, iy 17 fIT=R, 2020 BT I &oT b
o foTq TRIffieT < SITelt 81

19.27 hrs

The Lok Sabha then adjourned till Fifteen of the Clock on Thursday,
September 17, 2020/Bhadrapada 26, 1942 (Saka)
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